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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW 

DELHI 

Original Application No. 43/2020/EZ 

Bonani Kakkar       ….Applicant 

Versus 

Oil India Limited & Ors.         …Respondents 

Objection on behalf of Oil India Limited to the Preliminary Report 

submitted by the Committee constituted by Hon’ble National Green 

Tribunal   

1. That the answering Respondent Company (Oil India Ltd.) 

[hereinafter referred to as “OIL India Ltd.”] is filing the 

instant Objection to the Preliminary Report dated 

24.07.2020 (“Committee’s Report/Report”) submitted by 

the Committee of Experts appointed by this Hon’ble 

Tribunal. OIL India Ltd. seeks leave of this Hon’ble Tribunal 

to file a detailed Objection after the Committee constituted 

by this Hon’ble Tribunal places its final report.  

 

2. That it is stated and submitted that the observations and 

findings of the Committee of Experts are based on Desk 

Research and review of secondary data made available 

through Reports and documents received from various 

stakeholders, which would be clearly revealed from 

Paragraph-5 of Chapter-II of the Preliminary Report. 

Therefore, observations and findings of the said Committee, 
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which are based on unverifiable data, with respect,  may not 

be taken into consideration for passing any order. It is an 

admitted fact that the said Committee of Experts has not 

made a site-visit till the filing of the Preliminary Report. The 

said Committee’s Report is primarily based on information 

provided by various organizations, local people and 

published reports and not based on own scientific or 

laboratory data. Such unverified data, with respect,  should 

not form the basis of any conclusion on the environmental 

impact in the area. 

 

3. That the said Committee has heavily relied upon statements 

of Sri Niranta Gohain, a so-called Environmentalist, 

although such statements are not based on any credible 

evidences, rather same are based on his personal knowledge 

and opinion. It is pertinent to mention herein that the said 

Niranta Gohain had also approached the Hon’ble Gauhati 

High Court by filing a Public Interest Litigation being PIL No. 

34/2020, seeking a direction from the Hon’ble High Court to 

direct OIL & John Energy to pay compensation to the tune 

of about Rs. 310 Crores towards various heads as 

compensation and damages caused on account of Blow out 

in Baghjan #5 Well. He has also sought for a direction for 

high level independent enquiry by an Investigating Agency 

in the said PIL. The Hon’ble Gauhati High Court, after 

hearing the parties vide its Order dated 12.06.2020 has 

disposed of the same by granting liberty to the Petitioner to 

file a fresh Petition, if genuine public cause demands, 

however, on the basis of relevant data and findings recorded 
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by the Enquiry Agencies. A copy of the order of the Hon’ble 

Gauhati High Court dated 12.06.2020 in PIL No. 34/2020 is 

marked herein and annexed as Annexure-1.  

 

Sri Gohain leveled various allegations, viz., the Well was 

established illegally without prior mandatory permission, 

without any consent to operate and public hearing, no 

measures for COVID-19 are being taken in the relief camps 

etc. However, the Committee chose to accept such 

unsubstantiated allegations and has made its conclusions 

on similar lines. Similar statements were recorded based on 

representation by one Mr. Monoj Hazarika, Dr. Ranjan Kr 

Das, Green Vision Northeast, Imon Abedin, Aranyak, Prof B 

C Choudhury, Dr. Asad R Rahmani etc. However, all such 

statements are based on personal knowledge. 

 

4. The Committee has also relied upon extensively on the 

Report of Wildlife Institute of India (“WWI”) to arrive at its 

observations and findings. The analytical data, based on 

which WWI has prepared its report and arrived at its 

findings, were taken post blow out incident on 27.05.2020 

and based on the said data, WWI has arrived to the 

conclusion that there is high concentration of various 

elements in the water and soil. The WWI has arrived to the 

conclusion that such concentration of elements is on 

account of release of natural gas and condensate in the 

atmosphere after the blow out. However, no comparative 

data of the area is available to arrive into such conclusion. 

Besides, source of such elements in the atmosphere or in 
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water was not ascertained by WWI, rather the findings were 

based on inference that these elements must have come 

from the natural gas and condensate released from the well.  

 

 

COMMENTS ON THE COMMITTEE’s OBSERVATIONS 

WITH REGARD TO WORKOVER OPERATIONS AND BLOW 

OUT 

5. With regard to the observations at Para-III(Page-34), it is 

submitted that the said Committee comprised of 08 

members, which includes only one technical member, who 

has the experience and knowledge on oil operations. Thus, 

observations and findings of the Committee, with respect, 

appears to be primarily an opinion of the technical member. 

It is imperative to submit that OIL India Ltd. is in the oil 

operation for the last six decades, during which it has 

carried out thousands of work-over operations successfully 

and the present incident of blow-out during work-over 

operation is only incident in the history of the company. 

Thus, procedure followed by it during various stages of work 

over operations are considered to be proven and therefore, 

shredding doubt on the procedure followed by the Company 

in the operation based on the present incident may not be 

correct and justified. It is further submitted that Oil 

Industry Safety Directorate (OISD) under the Ministry of 

Petroleum & Natural Gas, is the nodal agency, which is the 

Competent Authority to prescribe Standard Operating 

Procedure (SOP) for E&P Industries. A detail explanation on 
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the observations of the Committee is enclosed as Annexure- 

2. 

 

6. That it is further submitted that the Committee has 

completely ignored the role of the M/s John Energy Ltd 

(hereinafter referred to as “JEL”) in the incident of Blow-out, 

who was the contractor to execute the work over operations. 

M/s JEL is having experience of more than 25 years in 

workover & drilling operations and has deployed their 

experienced personnel trained in Well Control. The 

Contractor was fully responsible under the terms of the 

contract for carrying out the day to day operation as per the 

Well Programme prepared by the Respondent Company. The 

Bridging Document entered into between OIL and JEL has 

clearly identified the responsibilities of the JEL. The said 

document has clearly specified that Installation Manager(IM) 

will be the link person between OIL and JEL, where JEL was 

obligated to take instruction from the IM. The Clause-19.1 

of the Contract Agreement has specifically spelt out that 

Contractor shall take all possible steps to control and 

prevent the fire and blow outs to protect the hole. A copy of 

the Bridging Document entered into between OIL and JEL is 

marked herein and annexed as Annexure-3. A copy of the 

relevant provisions of the Contract Agreement between JEL 

and OIL India Limited is marked herein and annexed as 

Annexure-4.  The relevant clause is reproduced below. 

“19.1 Contractor shall maintain all well control equipment in 

good condition at all times and shall take all possible steps to 
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control and prevent the fire and blowouts to protect the hole. 

The Contractor shall be responsible for taking all preventive 

and corrective measures for initial control of kick, inflow, fire 

and blowouts. After initial control of well, Contractor shall 

inform the Company's Representative about the well condition 

and finally well shall be killed after mutual discussion with 

Company's representative.”  

However, JEL has grossly violated the laid down procedures, 

which can be summarized as below:- 

 

i) There was neither instruction from IM to reduce the 

WOC period of 48 hours nor any instruction to nipple down 

the BOP for working on well head on 27.05.2020. However, 

JEL had nipple down of BOP before completion WOC period 

of 48 hours without the permission/intimation of Installation 

Manager(OIL). 

 

ii) JEL never intimated IM about the operation on 

27.05.2020 and only intimated him after well became active.  

 

iii) Installation Manager(“IM”) in its log diary specifically 

recorded that well head job should be done in presence of 

the Production Engineer, but, JEL nipple down the BOP 

before arrival of the Production Engineer. A copy of the IM 

dated 06.05.2020 is marked herein and annexed as 

Annexure-5. 

 

iv) JEL personnel on observing flow from the well, ought 

to have immediately nippled up BOP and shut the well for 
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initial control of the well as per Contract Clause 19.0 under 

SCC (Section-III) instead of wasting precious time over 

decision/instruction from OIL.  It is the primary and 

foremost responsibility of JEL for taking all preventive and 

corrective measures for initial control of kick, inflow and 

blowout as per contract agreement contract clause 19.0 

under SCC (Section-III). 

 

v) The actual situation of the well was also not 

communicated to the IM by the tool pusher like nipple down 

of BOP, stacking of drill pipe in front of tubing, unavailability 

of tour-pusher etc. It is to be noted either Tour-pusher or 

tool pusher should have been  present at well all times, but 

at the time of the crucial operation on 27.05.2020, none of 

the above personnel were present, thereby violated the 

contractual provision. 

 

vi) JEL  Driller present at the well site had valid Well 

control Training as per International requirement (IADC) and 

it ensures that the Driller is competent to response/act 

during the well kick situations, which he grossly failed. 

 

But, inspite of above facts, the Committee inclines to belief 

on the statements of the private Contractor, rather than the 

Respondent Company, which is a public sector 

undertaking(ref Para-v, page -39). Therefore, it is stated that 

the probable reasons, as enumerated in Para-3, Page-39), is 

not found to be based on proper technical facts and without 

taking into consideration of crucial role of the JEL in the 

operation, as per the provisions of the contract agreement. 
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COMMENTS ON THE COMMITTEE’S OBSERVATIONS ON 

THE VIOLATION OF RULES AND REGULATIONS BY OIL 

(PARA-B PAGE-43) 

 

7. That, prior to start of Drilling Operation at Loc-TN(BGN#5) 

on 20.11.2006, Respondent Company vide its letter ref no. 

S&E/E/20/723 dated 05.07.2006 applied for the Consent 

to Establish(CTE)/Consent to Operate(CTO) through 

Composite Application, as prescribed by the Pollution 

Control Board, Assam(PCBA) for 33 drilling locations, 

including Loc-TN(BGN#5). The application format under 

SCHEDULE-I is Common Application for Consent under 

Water (Prevention and Control of Pollution) Act, 1974, Air 

(Prevention and Control of Pollution) Act, 1981) and 

authorization under Hazardous Wastes (Management and 

Handling) Rules, 1989. Therefore it is stated and submitted 

that, PCBA in all the years have been accepting such 

Composite Application Form without any objection. The said 

Common Application Form(Schedule-I) is still available 

under TAB-DOWNLOAD in the PCBA Website: 

www.pcbassam.org. However, after implementation of online 

system OIL has submitted separate application for the year 

2019-20. Hence, OIL India Ltd, with respect, cannot be held 

responsible for applying the required consent in the forms, 

as prescribed by the PCBA.  A copy of the Application format 

under SCHEDULE-I for consent under Water (Prevention 

and Control of Pollution) Act, 1974, Air (Prevention and 

Control of Pollution) Act, 1981) and authorization under 
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Hazardous Wastes (Management and Handling) Rules, 1989 

is marked herein and annexed as Annexure-6.  

8. That, after submission of initial application Ref. No S 

&E/E/20/723 dated 05.07.2006, required fees were 

deposited vide Ref. No S&E/E/20/992 dated 12.09.2006, 

whereas, the Well was drilled on  20.11.2006 i.e., after 4 

months 15 days from the initial date of application. A copy 

of the application Ref. No S &E/E/20/723 dated 

05.07.2006 submitted by OIL India Ltd is marked herein 

and annexed as Annexure-7.  

The Section-25(7) of the Water (Prevention and Control of 

Pollution) Act, 1974 clearly provides for grant of deemed 

consent on expiry of period of 04 four months of making an 

application in this behalf complete in all respects to the 

State Board. The provision has not mentioned that the 04 

months period should be counted from the date of deposit of 

requisite fees. With regard to Air (Prevention and Control of 

Pollution) Act, 1981), although there is no deeming 

provision in the Act, but, Section-21(4) clearly makes it 

mandatory to the Board to grant or refuse such request for 

the consent within a period of 04 months from the date of 

submission of application. It is also to be noted that a 

drilling operation is a temporary mobile set-up, which is 

under operation only for a period of 03/04 months and on 

completion of the well and if it becomes a producing well, 

then the well becomes the part of the Production 

Installation, i.e., Oil Collecting Station(OCS)/Gas 

Compressor Station(GCS)/Early Production Set 

up(EPS)/Quick Production Set up(QPS). In the instant case, 
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the well became part of the Baghjan EPS. Accordingly, in 

the year 2007-2008, Consent to Operate was granted for the 

Production Installations, which included the BGN#5 vide 

letter No. WB/Z-I/T-879/94-95/140 dated 13.02.2008 

where the CTO was shown as Renewal. This shows that 

PCBA had accepted the Common Application submitted for 

the year 2006-07 as deemed consent. A copy of the letter 

No. WB/Z-I/T-879/94-95/140 dated 13.02.2008 is marked 

herein and annexed as Annexure-8. 

In this regard, the guidelines of the PCBA as laid down in 

the PCBA website, also says that NOC is to be obtained 

prior to carrying out any work in the site of the project. 

However, NOC is issued even if construction of the unit has 

been started, provided fulfillment conditions stated therein. 

Therefore, as per the above guidelines, submission of 

application after start of the project is not prohibited. A copy 

of the guidelines issued by the PCBA as laid down in the 

PCBA website is marked herein and annexed as Annexure-

9.  

9. That, the findings of the Committee that OIL does not have 

the CTE/CTO for the BGN#5 till date is not correct in view 

of the fact that BGN#5 became part of the Production 

Installation since 2007-08 against which PCBA granted 

CTE/CTO in subsequent years. It is submitted that after 

completion of drilling operation, the well comes under the 

production operation and for which necessary CTO renewal 

has been obtained from PCBA under Baghjan operation of 

Digboi Filed. The applicable CTO renewal has been applied  

regularly with due concurrence from PCBA and CTO 
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renewal was also issued for the years   2007-2008, 2008-

2009, 2012-2013 & 2018-2019. For the remaining years 

2013-2014, 2014-2015, 2015-2016, 2016-2017, 2017-2018, 

PCBA acknowledged OIL India Ltd’s application. A copy of 

the consent to operate issued by the PCBA for various years 

is marked herein and annexed as Annexure-10. 

For the year 2018-2019, CTO was granted & for 2019-2020 

application has been submitted online & PCBA has advised 

to deposit fees for the year 2020-2021 vide Email dated 

29.05.2020.A copy of the email dated 29.05.2020 received 

from the Safety Environment Department is marked herein 

and annexed as Annexure-11. For the year, 2009-2010, 

2010-2011 application  along with fees submitted to PCBA. 

The aforesaid shows that PCBA has all along granted the 

necessary approvals required in law and the contrary 

findings of the said Committee is, with respect erroneous.  

That apart from the said deeming provision under Section 

25 (7) of the Water Act, 1974, it is relevant to point out that 

Section 25 (5) of the Water Act provides the consequence of 

establishing without consent. It only provides that further 

conditions can be imposed. 

10. That it is relevant to point out that after the said incident, 

the Pollution Control Board, Assam had issued a Show 

Cause Notice on 10.06.2020 and a detailed reply was given 

in response thereto by OIL India Ltd. on 19.06.2020. A 

closure report notice was issued by the PCBA on 

19.06.2020. However, ultimately, the Closure Report was 

withdrawn pursuant to an undertaking given by OIL India 

Ltd. on 23.06.2020 to comply with further conditions. Thus, 
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this aspect of the matter, with respect, may kindly be 

treated as closed in view of the PCBA withdrawing its 

closure report and insisting upon further conditions to be 

imposed upon OIL India Ltd, which OIL India Ltd. has 

agreed upon. OIL India Ltd. has filed a fresh application for 

consent and has also paid the requisite fee in accordance to 

the undertaking provided to PCBA. It may be mentioned 

that the PCBA has also granted the Hazardous Waste 

authorization to OIL India Limited for a period of 5 years 

from 15.06.2017. A copy of the authorization by PCBA dated 

15.06.2017 to OIL India Ltd. is marked and annexed as 

Annexure–12.  

11. The terms of reference (TOR) application for North-Hapjan-

Tinsukia-Dhola was submitted on 19.11.2007. It may be 

noted that since our documents/maps were prepared based 

on the available SOI toposheet, the map shows only Reserve 

forest area. No National Park /Wildlife 

sanctuaries/ecological sensitive area was mentioned in SOI 

toposheet. The environment clearance obtained from 

MoEF&CC in the year 2011, it was mentioned that no 

National Park /Wildlife sanctuaries/ecological sensitive area 

are located within 10 km. In this connection a letter was 

written to DFO-Tinsukia-WL division dated 19.09.2011 

requesting for demarcation of wildlife sanctuary. A copy of 

the letter dated 19.09.2011 to DFO-Tinsukia-WL is marked 

herein and annexed as Annexure-13. 

It is also not a fact that BGN#5 falls under Dibru Saikhowa 

National Park(DSPN) area. As per the Notification No. 

S.O.460(E) dated 28.01.2020 of MOEF&CC, BGN#5 falls 
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outside the Eco Sensitive Zone(ESZ) area of DSNP. A copy of 

the Notification No. S.O.460(E) dated 28.01.2020 of 

MOEF&CC is marked herein and annexed as Annexure-14. 

Hence, the findings of the Committee that there was no 

CTE/CTO at the time of drilling operation of BGN#5 in the 

year 2006 and hence OIL had flagrantly and consistently 

violated the provisions of Water Act and Air Act are, with 

respect, completely incorrect. Besides, the observation of the 

Committee that scrutiny of all existing projects of OIL in the 

State of Assam requires to ascertain if OIL meets the 

mandatory requirement of obtaining consent/authorization 

under the aforesaid Acts, with respect, is beyond to scope of 

the said Committee, as mandated by this Hon’ble Tribunal 

in its Order dated 24.06.2020. Thus, the observation of the 

Committee at Page 54 of the Preliminary Report to the effect 

that grant of consent for all projects should be considered 

by this Hon’ble Tribunal is wholly unjustified in the facts 

and circumstances of the case, apart from being beyond the 

ambit of the authority conferred upon the said Committee 

by this Hon’ble Tribunal. Such roving enquiry is, with 

respect, unwarranted in the instant case.  

 

12. That, the observations of the Committee at Para-II Page 55 

is completely misplaced in view of the fact that the 

Environmental Clearance dated 11.05.2020 has no relation 

with the Well Baghjan#5 but relates to a project for drilling 

under Dibru-Saikhowa National Park by using ERD 

Technology, which is yet to start. A copy of the 
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Environmental Clearance dated 11.05.2020 is marked 

herein and annexed as Annexure-15.  

The reference to the Order of the Hon’ble Supreme Court 

dated 07.09.2017 relates to Environment Clearance dated 

11.05.2020 and therefore, conditions stipulated therein are 

not applicable to BGN#5. A copy of the order of the Hon’ble 

Supreme Court dated 07.09.2017 is marked herein and 

annexed as Annexure-16. 

The Biodiversity Study prescribed by the Hon’ble Supreme 

Court, is also relates to said Environment Clearance dated 

11.05.2020. It may also be pointed out that  pursuant to the 

said order passed by the Hon’ble Supreme Court, the 

Government of India issued Notification dated 10.08.2018, 

which did not specify that the Biodiversity Study has to be 

carried out through Assam State Biodiversity Board. A copy 

of the notification dated 10.08.2018 issued by the 

Government of India is marked herein and annexed as 

Annexure-17. 

13. That, with regard to observations on the non-availability of 

Environmental Clearance (“EC”) at the time drilling 

operation of BGN#5, it is humbly submitted that the EIA 

Notification No. S.O.60(E) dated 27.01.1994 was applicable 

for the project value of Rs.50.00 Crores above, but since 

project cost of drilling well was less than prescribed limit, no 

EC was required prior to EC Notification dated 14.09.2006. 

A copy of the EIA Notification No. S.O.60(E) dated 

27.01.1994 is marked herein and annexed as Annexure-18. 

The drilling operation of BGN#5 started in the month of 

November, 2006, i.e., just before Notification of 2006 was 
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published in the month of September, 2006. However, OIL 

India Ltd. initiated the process of obtaining the EC for the 

BGN#5 along with other drilling location by filing the 

requisite application in November, 2007 and thereafter, 

obtained the EC in the year 2011 after following due 

procedure and after MOEF&CC officials visited the well and 

carried out inspection. Since, Competent Authority granted 

the EC, even though it was post-facto EC, therefore, it is, 

with respect, erroneous on the part of the Committee to 

conclude that OIL violated the EIA Notification, 2006. It is 

also imperative to state that the MOEF&CC vide Notification 

No. S.O. 804(E) dated 14.03.2017 allowed all the projects, 

which did not obtain prior EC in terms of EIA Notification 

2006, to apply for the EC under the Notification and 

regularize the EC. A copy of the notification No. 804(E) 

dated 14.03.2017 is marked herein and annexed as 

Annexure-19. 

 

The relevant abstract of the Notification is reproduced below  

“9.  And whereas, the Ministry of Environment, Forest and Climate 

Change and State Environment Impact Assessment Authorities 

have been receiving certain proposals under the Environment 

Impact Assessment Notification, 2006 for grant of Terms of 

References and Environmental Clearance for projects which have 

started the work on site, expanded the production beyond the limit 

of environmental clearance or changed the product mix without 

obtaining prior environmental clearance;  

10. Whereas, the Ministry of Environment, Forest and Climate 

Change deems it necessary for the purpose of protecting and 
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improving the quality of the environment and abating 

environmental pollution that all entities not complying with 

environmental regulation under Environment Impact 

Assessment Notification, 2006 be brought under compliance 

with in the environmental laws in expedient manner;  

11. And whereas, the Ministry of Environment, Forest and 

Climate Change deems it necessary to bring such projects 

and activities in compliance with the environmental laws at 

the earliest point of time, rather than leaving them 

unregulated and unchecked, which will be more damaging to 

the environment and in furtherance of this objective, the 

Government of India deems it essential to establish a process 

for appraisal of such cases of violation for prescribing 

adequate environmental safeguards to entities and the 

process should be such that it deters violation of provisions of 

Environment Impact Assessment Notification, 2006 and the 

pecuniary benefit of violation and damage to environment is 

adequately compensated for;”  

14. That, the approach of the Committee to verify if all the 

necessary conditions were complied with by OIL as was 

mandated by SC, as stated in Para-6, Page-59 of the Report, 

is, with respect, also misconceived, in view of the fact that 

the project is yet to be initiated and all the requisite 

conditions, as stipulated in the EC dated 11.05.2020and 

conditions mandated by the Hon’ble Supreme Court shall be 

applicable once the Respondent Company decides to start 

the project.  
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COMMENTS ON THE OBSERVATIONS OF THE 

COMMITTEE ON ENVIRONMENTAL IMPACT 

 

15. That, Committee’s observations on various alleged 

environmental impact is based on Desk Research and 

Secondary Evidences collected from different reports and 

opinions of stakeholders. The Committee has heavily relied 

upon the data collected by Wildlife Institute of India(WII). 

Although, WII in its report has arrived into conclusion that 

various parameters of air, water & sediments are beyond 

permissible limits. The Report particularly has highlighted 

high levels of carcinogenic Polycyclic Aromatic 

Hydrocarbons(PAH) pollutants, PH, low Dissolve Oxygen, 

Bio-Chemical Oxygen Demand(BOD) etc. more particularly 

in Maguri Matapung Wetland. WII has also concluded that 

high concentration of PAH value is the reason for death of 

various aquatic animals. WII has also concluded that high 

level of PAH is on account of release of natural gas and 

condensate from the Well, consequent upon its blow out. 

However, there was no analytical study conducted by WII to 

ascertain conclusively that released natural gas & 

condensate is the only source of high level of PAH 

concentration in water, sediment etc. 

 

16. That, it is submitted that from the available records, the 

natural gas produced from Well # Baghjan 5(Non Associated 

Gas Well) is very lean in nature with mostly  92  to 94  % of 

methane (CH4) and the presence of higher hydrocarbon C6+ 
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is only 0.17  to 0.28 % and  the hydrocarbon liquid 

produced from Non Associated Gas well is very minimal in 

comparison to other fields. The referred PAHs (Polycyclic 

Aromatic Hydrocarbons) in table 5.6 of Appendix 1 of 

Preliminary Report namely C10 to C22 (Naphthalene, 

Acenaphthylene, Acenaphthene, Fluorene, Fluoranthene, 

Pyrene, Benz(a)anthracene, Chrysene, 

Benzo(b)fluoranthene, etc.,) are not available in Non 

Associated Gas as well as liquid hydrocarbons produced 

from the N A Gas wells. Normally these referred heavier 

aromatic hydrocarbons are naturally occurs in heavy Crude 

oil & Coal. While processing the crude oil in the refineries, 

maximum PAH found in heavier hydrocarbons like Coal Tar. 

The other sources of PAH are from human generated wood 

burning and combustion of other bio-fuels such as dung or 

crop residues etc. They are also produced by the 

thermal decomposition of organic matter when biomass 

burns in forest fires. 

(Source:https://en.wikipedia.org/wiki/Polycyclic_aromatic_

hydrocarbon). 

 

17. Further, it is submitted that Most of the PAHs mentioned in 

section 5.6 & Table 5.6 of Appendix 1 are derived from 

mainly Coal Tar and are used in dye synthesis, insecticides, 

fungicides, and in the manufacture of plastics. Few PAHs 

are also used in medicines. The maximum detected 

concentration of PAHs observed in the study are 

Acenaphthene (C12H10), Fluorene (C13H10), Phenanthrene 
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(C14H10), Benz(a)anthracene (C18H12) and these components 

are available in Insecticides / Pesticides. 

 

18. It may be appreciated that most of the land areas in 

Dibrugarh & Tinsukia Districts are dominated either by Tea 

Plantation (Homestead tea & Small Tea growers etc.) or 

Forest land (mainly comprised of tropical moist mixed semi-

evergreen forest, moist mixed deciduous forest, wet tall 

grassland, short grassland, swampy vegetation, scrub 

forest, which also mentioned in Page 23 of Paragraph I of 

Preliminary Report). As per various studies, the 

contributions of PAHs in study area are mainly may be from 

Tea Gardens and forest land for the following reasons: 

 

i.  Regular use of Insecticides / pesticides in Tea Gardens 

which contains PAHs that is not naturally degradable and 

gets deposited in the soil (Source: 

https://www.ncbi.nlm.nih.gov/pmc/articles/ 

PMC5800144/) 

 

ii. Thermal decomposition of the Organic matters and Bio 

Mass available in the Forest area also releases PAHs and 

gets deposited in soil (Source: 

https://en.wikipedia.org/wiki/Polycyclic_ 

aromatic_hydrocarbon).  

 

These deposited PAHs finally gets contaminated in nearby 

tea plantation land/drain and the swampy wetland of forest 

areas, thereby increase in concentration of PAHs in Wet 

land followed by River water & Fish samples as these flood 
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plain wetland ecosystem is hydrologically connected to the 

three rivers Dibru-Dangori and Lohit through a complex 

network of branches and distributaries. Therefore, the 

higher concentration of PAHs more than LC50 is possible in 

this region because of the facts cited above but not from 

unexpected blowout of non-associated gas well (Bagjan # 5). 

As mentioned in paragraph (ii) for Water, sl. no. 4 of page 

no. 66 of preliminary report, direct correlation of earlier 

reported concentration of PAH in other studies of India and 

other parts of the world cannot be compared with detected 

concentration in the present study. 

 

19.  Similarly, as mentioned in paragraph (iii) for Soil, sl. no. 2 of 

page no. 66 of  preliminary report, percolation of PAH into 

the ground & contamination of water may be due to 

accumulated PAHs over the periods from thermal 

decomposition of the Organic matters and Bio Mass 

available in the area and non-degradable PAHs contained in 

the insecticides / pesticides that are used regularly in Tea 

Gardens. Moreover, the increase in heavy metals such as 

lead & copper above permitted tolerance limits may be due 

to accumulated effect of land application of fertilizers, 

animal manures, sewage sludge, pesticides, waste water 

irrigation, coal combustion residues, spillage of 

petrochemicals, and atmospheric deposition (Source : 

https://www.hindawi.com/journals/isrn/ 2011/402647/) 

as there is no such metals are found in natural gas as well 

liquid hydrocarbon released during blowout. As mentioned 

in page 23 of Paragraph I of preliminary report, it may be 
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noted that 60 % of land is used for agriculture purposes for 

Paddy & Tea Plantation area and it is quite evident that 

fertilizers & pesticides are extensively used in these area 

and hence lead & copper might have been accumulated over 

the years due to periodical usage of such Fertilisers & 

Pesticides. Therefore, unfortunate blow out of Well Baghjan 

05 cannot be linked with the presence of PAHs in the 

aquatic ecosystem in nearby areas & the impact assessment 

results of PAH (as mentioned in paragraph 2 of page no. 73).  

20. That, the WII also reported high SO2 (Sulphur Dioxide) 

levels in the Air Quality. The Committee, relying upon WII’s 

Report, in Page-64(Paragraph-a), has concluded that (i) for 

Air Quality of Preliminary Report that SO2 (Sulphur Dioxide) 

levels spiked on 27.05.2020 and the highest has been 

recorded on 09.06.2020, it may be noted that Non 

Associated Gas & liquid hydrocarbon produced from Well 

Baghjan 05 and other wells in Upper Assam is sweet natural 

gas which does not contain any Hydrogen Sulphide or 

Sulphur dioxide. Hence, it is clear that presence of high SO2 

(Sulphur Dioxide) in the atmosphere during the entire study 

period is not due to uncontrolled release of hydrocarbon 

fluid from well Baghjan 05. However, spike of SO2 in the 

atmosphere may be due to movement of large no. of Diesel 

Engine vehicle in the vicinity of Baghjan area during Blow 

out period, which is quite temporary in nature. A copy of the 

chemical report dated 17.10.2019 is marked herein and 

annexed as Annexure-20. 

24614



 

 

 

 

 

21. That, the Committee in Para-(iv)(2), Page-67 has reported 

noise level in 12KM radius of 70db or above is higher than 

the standard set by WHO or CPCB. In this regard, 

Respondent Company has been monitoring noise levels at 

various distance from the Well through ERM. The noise level 

during monitoring recorded in the distance of 0.25km is the 

range   Max: (94.5db) & Min: ( 53.1db) in day time. The 

noise level during monitoring recorded in the distance of 

3.00 km is the range   Max: (64.3 db) & Min: ( 44db) in day 

time. The 70db noise level at 12 Km distance from the 

incident is not necessarily on account of blow out, but there 

may be other contributor for high noise level. A copy of the 

test report of the noise levels being monitored by OIL India 

Ltd. is marked herein and annexed as Annexure-21. 

22. That, the Committee in its Report at Para-viii, Page-71 has 

cited representations of local communities, whereby, it has 

alleged that tremors emanating from the Blow-out has 

caused heavy damage to their homes and local 

infrastructures. Besides, houses in these areas have 

reported cracked walls and floors, thereby claiming 

compensation. However, aforesaid claim is not 

substantiated by scientific data. Consequent upon such 

claims/allegation, Respondent Company entrusted CSIR- 

North East Institute of Science and Technology (NEIST) to 

assess alleged vibration of the locality.  Scientists from the 

premier institute have set up stations for the 

experimentation of the alleged vibration in the locality. The 

CSIR-NEIST has submitted Interim Report based on regular 
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seismic activities measured in the area. A copy of the 

interim report submitted by the CSIR-NEIST  dated 

29.06.2020 is marked herein and annexed as Annexure- 

22. The observations in Interim Report dated 29.06.2020 is 

as below  

Observations: 

1. The preliminary processing indicates that the PGA value for 

local  earthquake from Baghjan area is very low (0.00061) to 

cause damage to structures in the region.  

2. The EM density variation could be influenced by the 

prevalent anthropogenic activities involving sophisticated iron 

based equipments towards containing the fire. 

 

The aforesaid observations have clearly established that 

ground vibrations in the area is very low, which cannot cause 

damage to any structures of the area. 

 

23. That, Respondent Company has engaged Environment 

Resource Management (hereinafter referred to as “ERM”) to 

carry out an assessment of impact/ damage to the 

biodiversity including the flora & wildlife in the affected area 

caused due to the blowout & fire. The ERM has carried out 

extensive sampling(collected 3rd & 4th Week of June, 2020) 

for laboratory analysis of Ambient Air Quality, Ambient 

Water Quality and Soil/Sediment of the area in and around 

Blow out site. As per the said report, the Ambient 

SO2 ranges from <6.0 µg/m3 to 12.6 µg/m3 against 

permissible limit  of 80 µg/m3 02 applicable for Ecologically 
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Sensitive Area Zone prescribed by CPCB. Similarly, 

concentration of CO and NO2 are also found to be within 

permissible limit, i.e. 0.27 µg/m3 to 1.06 µg/m3 and 

15.2 µg/m3 to 34.5 µg/m3 respectively against permissible 

limit of 30 µg/m3 (except in one sample, where it is shown 

higher). The results of the Ambient Water Quality with 

respect to Dissolved Oxygen(DO), PH and Biochemical 

Oxygen Demand(BOD) are also found to be within 

permissible limit as prescribed by CPCB for bathing water. 

The concentration of Polycyclic Aromatic 

Hydrocarbons(PAH) in the samples of Water and Sediments 

are found to be less than 0.0001. A copy of the Ambient 

Water Quality test dated 01.08.2020 is marked herein and 

annexed as Annexure-23. 

 

24. That after the said accident, approximately more than 9000 

people from the surrounding affected areas are 

accommodated in 10(increased to 12 after the well caught 

fire on 09.06.2020) relief camps with the help of District 

Administration and arrangement for food and other basic 

needs have been made. However, since the situation has 

been improving and conditions are being stabilized people 

who have been camping in the relief camp are returning to 

their home, local areas. Accordingly, numbers of relief 

camps are also being coming down and as on 22.07.2020, 

approximately 5758 number of occupants are camped in the 

7 relief camps. A summary of various measures taken for 

the affected people is given below: 
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► As on 22.07.2020, 07(Seven) Relief Camps, comprising 

around 5758 people are being run by the Respondent 

Company with assistance of the District Administration 

for the affected people 

► People in the camps are being provided with food, bottled 

Drinking Water, Bedding including Mosquito Nets, Toilets 

and Medical facilities. 

► Respondent Company has assigned designated officers to 

oversee the management of camps (one officer per camp). 

Regular visits with representatives of District 

administration are done on daily basis. A daily status 

report is generated, and the complied report is sent to 

MoPNG and District Authorities on daily basis.  

► All the inmates of Relief Camps are provided free medical 

assistance by OIL India Ltd. Medical cases requiring 

specialized treatment are referred to OIL India Ltd’s 

Hospital. Few patients residing in the Relief Camps were 

also referred to Nursing Home in Dibrugarh for surgery 

and follow up treatment.  

► A team of two doctors and four/five para-medics from OIL 

India Ltd are stationed 24x7 at oil installations in 

Baghjan with medicines and ambulances. Medical Camps 

are regularly conducted in the camps by OIL’s doctors, 

local hospitals and Army doctors. For example, on 

22.07.2020, a total of 142  patients were examined and 

provided with immediate medical advice/medicines in 05 

camps. Daily report is being submitted to DC, Tinsukia, 

MoPNG and State Authorities in a standard format.  
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► Medical cases reported in Relief Camps with high fever 

with symptoms of COVID-19 were referred to Assam 

Medical College Hospital, Dibrugarh for COVID-19 test. 

So far, no cases of COVID-19 has been reported from the 

Relief Camps. 

► Food is provided by OIL India Ltd free of cost to all the 

inmates of Relief Camps. The In-charge for managing the 

Relief Camps has been advised to be guided by minimum 

nutrition to be provided to the inmates. Moreover, the 

quality of the food served in the Relief camps are 

periodically checked by the designated officer of OIL India 

Ltd. 

► Sanitization of the camps are done on regular basis. 

► All expenditure towards providing food, health care 

facilities, animal fodder and baby foods for the inmates of 

the camps are borne by OIL. As on 23.07.2020, an 

amount of Rs.11.17 Crores has been spent by OIL India 

Ltd towards management of the Relief camps. 

► Compensation under Social Security Scheme(Rs. 30.00 

Lakh) and Group Personal Accident Policy of OIL India 

Ltd has already been processed and paid to the nominees 

of both the deceased employees. Moreover, compensation 

under the Employee’s Compensation Act is under 

process. 

► Appointments have been given to one of the legal heirs of 

the deceased employees in OIL India Ltd under 

compassionate ground. 

► Employment under compassionate ground has been 
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provided to one eligible dependent family member of both 

the deceased employees as per Company’s Policy. 

► Details of expenditures so far made towards mitigation 

a. An amount of Rs.9.00 Crores has been deposited in 

the Office of Deputy Commissioner, Tinsukia towards 

payment of one time compensation to the 3000 

families residing in the Relief camps.  

b. Payment of compensation to 11 numbers families, 

whose houses were burnt, has been made @ Rs.20.00 

Lakhs per family, as advance, totaling an amount of 

Rs.2.20 Crores. 

c. Till date, expenditure incurred by OIL India Ltd for 

running of the Relief camps as on 23.07.2020 is more 

than Rs.11.17 Crores. 

d. Total amount spent as on 22.07.2020 is Rs.22.38 

Crores(approx.) towards providing relief, rehabilitation 

& compensation to the affected families. 

e. However, the extent of damage of agricultural land, tea 

gardens, fisheries etc. are being surveyed by the 

Committee of Experts constituted by the Deputy 

Commissioner, Tinsukia. As on 25.07.2020, District 

Administration, Tinsukia has completed survey of 

2140 houses. Summary of expenditure is as under: 

Expenditure against Baghjan Well No. 5 till 

23.07.2020 

Head of expenditure 

Actual Expenditure 

(in Rs.) 
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Operation relating to capping the 

Well 
81,76,25,148 

Expenditure Related to affected 

people staying at various camps 
11,17,83,382 

DC, Tinsukia(interim relief for 

the affected families numbering 

3000) 

9,00,00,000 

Advance Compensation to 11 

families whose houses were burnt 

@ 20 Lakhs Per Family 

2,20,00,000 

Total Expenditure 104,14,08,530 

 

It has been estimated that more than Rs. 151 Crores will be 

required towards operational cost in controlling the Blowout 

at Baghjan as well as for Environmental impact assessment. 

 

25. That, Deputy Commissioner Tinsukia has been carrying out 

survey to assess the damage to the affected people, which is 

yet to completed. Therefore, it is humbly submitted that it 

would be premature to recommend compensation to the 

affected people, without ascertaining the actual damage. It 

is imperative to state that Respondent Company has already 

released 2.20 Crores to the Deputy Commissioner, Tinsukia 

for interim compensation to 11 nos. family @ 20.00 Lakh 

per family, whose houses were completely burnt/damaged.  

26. That the said Committee has sub-classified the survivors 

who are entitled to compensation into three categories- (i) 

whose houses have been completely gutted by the fire; (ii) 

whose houses have been severely damaged; (iii) whose 
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houses have been moderately/partially damaged or whose 

standing crops and horticulture have been partially 

damaged. The scale of interim compensation is as follows : 

Category (i) – Rs.25 Lacs Category (ii) – Rs.10 Lacs and 

Category (iii) – Rs.2.5 Lacs 

27. That is it humbly submitted that OIL India Ltd. as already 

paid compensation amounting to Rs. 20 lacs to each of the 

11 families who been identified by the concerned State 

Authorities under the aforesaid Category (i). But so far as 

category (ii) and (iii) are concerned, identification process 

has not been undertaken as yet and there is every 

possibility of ineligible persons making claims. Further, it is 

humbly submitted that compensations under categories (i) 

to (iii) are also excessive and are in excess of actual damage. 

Therefore, it is humbly submitted that further interim 

compensation (other than compensation amounting to Rs. 

20 lacs which has already been paid  to each of the 

identified 11 families whose houses have been completely 

burnt/damaged), is with respect, pre-mature and 

unjustified at this stage as the identification process as well 

as determination/assessment of actual damages has not 

been undertaken.  

 
28. OIL has engaged following reputed organizations to study 

various impacts of the Blow-out in the area 

i. M/s ERM India Private Limited. 

ii. The Energy Research Institute (TERI) 

iii. Assam Agricultural University. 

iv. CSIR- North East Institute of Science and 

Technology. 

v. Indian Institute of Technology (IIT), Guwahati  
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Therefore, reports of above organizations may be taken into 

cognizance before passing any order. 

29.  In view thereof, it is most humbly prayed that the Hon’ble 

Tribunal may be pleased to take the present Objection on 

record. It is most humbly reiterated that OIL seeks leave of 

this Hon’ble Tribunal to file a detailed Objection after the 

Committee constituted by this Hon’ble Tribunal places its 

final report.  

APPLICANT  

 

Through 

 

(Mr. Parthiv K. Goswami and Mr. Rahul Pratap) 

Advocates for the Applicant 

B5/105-A, 2nd floor, Safdarjung Enclave, New Delhi- 110029 

                               Phone: 9560886310; 9910727778 
Date: 05.08.2020 

 
 

 

 

 
 

 

 
 

 

 
 

BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI 

(PRINCIPAL BENCH) 
O.A. No. 43 of 2020/EZ 
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IN THE MATTER OF: 
Bonani Kakkar        …Applicant 

Versus 

Oil India Limited & Ors.       … 
Respondents 

AFFIDAVIT 

I, Sri Saroj Kumar Deka, aged about 55 years,  S/o Late. A.C. Deka, R/o 

Duliajan, in the District of Dibrugarh, General Manager (Legal) I/C of Oil 
India Limited, do hereby solemnly affirm and state as under :- 

1. That I am the General Manager (Legal) I/C of Oil India Limited and have 
been authorized by the Applicant Company to swear the present Affidavit 

on behalf of the Applicant Company. I am well conversant with the facts 

and circumstances of the case and as such, I am competent to swear the 
present affidavit. 

2. That I have read over the contents of the accompanying Modification 

Application and the same are true and correct and is drafted on my 
instruction. 

3. That due to the current situation of spread of COVID-19, the present 

Affidavit could not be notarized. The Deponent prays for exemption from 

filing the notarized Affidavit and undertakes to file the same as and when 
the Hon’ble Tribunal resumes normal functioning.   

                                

            

      
DEPONENT                                     

VERIFICATION: Verified on this the 5th August, 2020 that the contents of the 

above affidavit are true and correct. No part of it is false and nothing material 

has been concealed therefrom. 

                                   
DEPONENT 
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GAHC010083822020

       

                               THE GAUHATI HIGH COURT 
(HIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH) 

Case No. : PIL No.34 of 2020   

1:NIRANTA GOHAIN 
S/O- BHUGEN GOHAIN, R/O- VILL- RANGAGORA, 
P.O. RANGAGORA, DIST.- TINSUKIA, ASSAM  

                          VERSUS 

1:THE UNION OF INDIA AND 11 ORS. 
REP. BY THE SECY., MINISTRY OF PETROLEUM AND NATURAL GAS, 
SHASTRI BHAVAN, GOVT. OF INDIA, NEW DELHI

2:THE SECRETARY MINISTRY OF PETROLEUM AND NATURAL GAS
SHASTRI BHAVAN GOVT. OF INDIA NEW DELHI

3:THE SECRETARY MINISTRY OF ENVIRONMENT
FOREST AND CLIMATE CHANGE GOVT. OF INDIA NEW DELHI

4:THE CHIEF SECRETARY GOVT. OF ASSAM 
ASSAM SACHIVALAYA DISPUR GHY-06 ASSAM

5:THE COMM. AND SECY.
MINES AND MINERALS DEPTT. GOVT. OF ASSAM
ASSAM SACHIVALAYA DISPUR GHY-06 ASSAM

6:THE COMM. AND SECY. ENVIRONMENT AND FOREST DEPTT.
GOVT. OF ASSAM ASSAM SACHIVALAYA DISPUR GHY-06 ASSAM

7:THE PRINCIPAL CHIEF CONSERVATOR OF FOREST
ARANYA BHAWAN PANJABARI GHY-37

8:THE DIVISIONAL FOREST OFFICER TINSUKIA WILDLIFE DIVISION P.O. 
BORGURI PIN- 786126 DIST.- TINSUKIA

9:THE DY. COMMISSIONER TINSUKIA OFFICE OF THE DY. COMMISSIONER
P.O. BORGURI PIN- 786126 DIST.- TINSUKIA

ANNEXURE-1
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10:THE MANAGING DIRECTOR
M/S OIL INDIA LTD. PLOT NO. 19 NEAR FILM CITY
SECTOR 16-A NOIDA- 201301

11:THE GENERAL MANAGER
M/S OIL INDIA LTD. DULIAJAN- 786602 ASSAM

12:THE MANAGING DIRECTOR
M/S JOHN ENERGY LTD. PLOT NO. 220
GIDC ESTATE MEHSANA- 384002 GUJARAT

For the Petitioner : Mr. S. Borthakur, Advocate. 
  Mr. V. Rajkhowa, Advocate. 
  Mr. D. Gogoi, Advocate. 

For the Respondents : Ms. P. Das, Advocate for respondent No.1 to 3.

  Mr. R.K.D. Choudhury, Senior Government Advocate, 
  for respondent Nos.4, 5 & 9.

  Mr. P.N. Goswami, Standing Counsel, Forest Department 
  for respondent Nos.6, 7 & 8.

  Mr. S.N. Sarma, Senior Standing Counsel, Oil India Limited, 
  Mr. K. Kalita, Advocate for respondent Nos.10 & 11.

                                                                                      

- B E F O R E -
HON’BLE THE CHIEF JUSTICE MR. AJAI LAMBA

HON’BLE MR. JUSTICE SOUMITRA SAIKIA 

ORDER 
Date : 12-06-2020
(Ajai Lamba, C.J.)

The Court proceedings have been conducted through Video-Conference. 

2. We have heard Mr. S. Borthakur, learned counsel for the petitioner. Also heard

Ms. P. Das, learned counsel for the respondent Nos.1, 2 & 3, Mr. R.K.D. Choudhury, learned

senior Government Advocate, appearing for respondent Nos.4, 5 & 9, Mr. P.N. Goswami,

learned standing counsel, Forest Department, appearing for respondent Nos.6, 7 & 8 and Mr.

S.N. Sarma, learned senior standing counsel, Oil  India Limited, assisted by Mr. K. Kalita,

appearing for respondent Nos.10 & 11.

3. Shri  Niranta  Gohain  has  filed  this  petition  in  context  of  an  oil  blowout  on

27.05.2020, which was maintained by M/s John Energy Limited in Tinsukia District of Upper

Assam leading to oil spill, release of gas and other hazardous materials. 
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4. In Paragraph 4 of the petition, it has been pleaded that the petitioner has no

personal interest in the litigation. However, learned counsel for the petitioner states that the

petitioner is an entrepreneur and has a lodge in the nearby area. Learned counsel, however,

has not been able to dispute that all such Hotels, Motels and Lodges are not functional on

account of spread of pandemic under the State issued regulations. 

5. Other than seeking compensation, prayer made is for enquiry. 

6. Learned counsel for the petitioner has been confronted with the fact that at least

2(two) enquiries had already been ordered, one by the Oil Company and the other by the

State of Assam on the directions of the Hon’ble Chief Minister. 

7. Considering various aspects of the case, this petition cannot be entertained in

the present form. 

8. We have taken judicial notice of the fact, as noted above, that enquiries in the

incident  have  already  been  ordered.  The  matter  is  still  at  inceptual  stage.  In  such

circumstances, the petitioner would be at liberty to file a fresh petition, if genuine public

cause demands, however, on the basis of relevant data and findings recorded by the enquiry

agencies. 

9. Disposed of. 

JUDGE CHIEF JUSTICE

Comparing Assistant

//TRUE COPY//
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COMMENT BY OIL ON NGT PRELIMINERY INVESTIGATION REPORT 
SI.NO Observations and Findings by the Committee Comment from OIL 

1.  

The well Baghjan-5 was very successfully drilled by OIL in 2006 to a 
target depth of 3900 Mtr and the well was completed with 5-1/2 
Production casing. This is a deviated well of ‘S’ Profile. Built up angle 
started from 20-inch casing shoe i.e. from 200 Mtr and maximum 
angle achieved at a depth of 880 Mtr and slowly angle was dropped to 
Zero and well became almost vertical at depth of 1499 Mtr. A 
horizontal drift of nearly 380 Mtr achieved. In this well, three main pay 
Horizons were encountered. The Bottom most sand is called Langpar 
Sand at a depth of 3870 Mtr, 2nd Zone is called Lk+Th sand SG III+IV 
and Lk+Th Sand SG I+II at depth 3781 Mtr and 3729 Mtr and 3rd 
Zone is called Narpuh sand at 3673 Mtr. 

As per Well History. 

2.  

Though drilling of this well was completed in 2007 but due to non 
availability of facility at site, actual production of gas and condensate 
started in September 2015. Initially, the bottommost zone i.e. 
LANGPAR Sand was perforated at depth 3869 to 3872 Mtr and 
completed the well with Packer set at depth 3818 Mtr. The well so far 
up to March 2020 produced 192 MMSCM of Gas and 44200 M3 of 
Condensate. However, recently OIL found that this well was producing 
from Gas cap and if such production continues it will reduce the 
reservoir pressure and ultimately recovery of Hydrocarbon will be less. 
Therefore, it was decided to shut this zone permanently and to 
produce from 2nd Zone i.e. Lk+Th sand at *depth 3739 Mtr. Formation 
pressure of this Zone was estimated to be Hydrostatic +10% or so. For 
this purpose, the Work-over rig was deployed in this well in April 
2020. Accordingly, bottom most producing zone was successfully 
isolated by setting a Bridge plug set at **3868 Mtr and tested at 
***1500 psi and found OK. Well fluid was then changed to water and 
found well stable. On 14.04.2020, a retainer packer was lowered 
through wire line and set at depth 3590 Mtr nearly 145 Mtr above the 
intended zone of interest. Then lowered 2-7/8 Vam Premium tubing 
with TSA (Tubing Seal Assembly) and stabbed the retainer packer 
which was set at 3590 Mtr. On 18.5.2020, SLB lowered 2-1/8 inch 
Power Enerjet wire line Perforation Gun through tubing and then 
through packer and perforated the casing at depth 3731.5 to 3737.5 
Mtr. Perforating Gun could be pulled out but observed pressure build 
up gradually in tubing as well as in tubing annulus i.e. SITP rose to 
4400 psi and SICP to 3900 psi. Actually only, SITP should have been 
observed, but in this well SICP was also observed almost equal to SITP 
which indicated two things                                                                                                                        
(i) Either Packer was leaking  
(ii) TSA was not able to properly seal the bore of the packer. 

 
The reason for indicated casing pressure (SICP) could not be 
ascertained. 
 
 
 
 
 
 
 
 
 
NB: Corrected figures as per DPR 
*depth 3729 Mtr (Actual) 
** 3865 Mtr (Actual) 
*** 1100 Psi (Actual) 

ANNEXURE-2 38628



COMMENT BY OIL ON NGT PRELIMINERY INVESTIGATION REPORT 
SI.NO Observations and Findings by the Committee Comment from OIL 

3.  

(1) This was unexpected and so had to be rectified before proceeding 
for further action of completion. OIL decided to kill the well first and 
then to pull out TSA with Tubing. Accordingly, on 21.5.2020, SLB 
perforated the tubing at 3574 Mt and well was killed with 73Lb/cu ft 
Sodium Format brine solution.   

(1) although we were not expecting pressure in A annulus. But 
possibility of failure of downhole tool cannot be ruled out. 

4.  

As per plan, (2) TSA with Tubing was pulled out but midway decided to 
test the integrity of Well Head. On testing, it was found the primary 
and secondary seals were not holding. That became another problem 
in the well cropped up. 

(2) As pressure was observed in B-annulus, therefore, it was 
decided to test the well head to ascertain the probable leak path 
keeping string in hole. 

5.  

 (3) As per Standard Operating Practice, the integrity of surface 
equipment like Well Head, BOP, its Manifold etc. are to be tested 
before any critical operation. Zone perforation being a critical 
operation testing of surface equipment should be done before 
perforation. Now priority came up to repair/ replace well head before 
proceeding further. OIL planning group decided to place a cement plug 
as a secondary safety barrier (First primary safety barrier was the 
Hydrostatic pressure of work over fluid ie 73Lb/Cu ft sodium Format 
Brine in the well against the already perforated zone) as BOP had to be 
nipple down first before repair/replace of well Head Spool. They 
decided to place 200 Mt High viscous pill from 1200 to 1000 Mtr and 
then Cement Plug of 100 Mtr from 1000 to 900 Mtr.  

(3) All the surface equipment like BOP, Manifold etc were 
Pressure Tested as per standard Practice. (BOP Pressure test 
record available) 

6.  
(4) Plan was made to place cement plug by lowering 2-7/8 tubing but 
in actual 2-7/8 Slim hole Drill Pipe were used to place the Cement 
Plug. 

(4) Initially, as per program tubing was to be lowered. However, 
tubing available at the site were of premium tubing and it was 
decided to carry out cementing with 2⅞ “drill pipe. Volume 
calculation was also done based on the 2⅞ “drill pipe. 
Furthermore, OIL does not use premium tubing for cementation 
job. It is to be noted that due to movement restriction for  COVID 
19 pandemic a separate set of requisite tubing could not be 
mobilized in time. 

7.  

 (5) Why it was decided to place the 2nd safety barrier at such shallow 
depth when zone of perforation was at 3737 Mtr and Packer was set at 
depth 3590 Mtr. is uncertain. The Committee awaits the reply from 
OIL as to why they planned to place the cement Plug at such a shallow 
depth. Normally, the secondary safety barrier should had been near to 
the perforated zone. 

(5)  
 
The well was found to be stable with NIL SITP & SICP after well kill on 
22nd May 2020; the cement plug was placed as second (safety) barrier 
for repair/replace of the well. Well was stable for next four days and job 
were expected to be completed within 2-3 hours. Moreover, since 
retainer packer was set above the perforation, hence cement plug was 
planned at 1000 m and not deeper.  
 
Retainer packer being a permanent packer, placing of cement 
plug just above the retainer was avoided to prevent any future 
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down hole complications that may arise like milling /pushing of 
retainer packer. 
 

Furthermore, Placement of 100m cement plug from 997m to 

897m cannot be considered as the cause of well activation as the 
hydrostatic head inside 5 ½” casing was more than the expected 
formation pressure. Since the pressure reduction occurs due to 
gelation of the cement slurry (phase change from liquid to semi 
solid during cement setting), which depends on the length of the 
cement column, the same pressure reduction would occur 
irrespective of the position of the cement plug. 
OIL has experience of placing cement plugs at 20 to 27-degree 
inclinations shallow depths in both S- bend and J-bend gas wells 
as secondary barriers successfully without any complications. 
These secondary barriers were also successfully tagged and 
tested. (e.g. NHK#337, NHK#637 ,NHK#640 ,MKM#33 etc.).  

8.  
 (6) Secondly, in the plan of cement plug job, no tagging and testing of 
cement plug to check its integrity was mentioned. 

(6) Though tagging and testing were not included in the well 
program but WOC of 48 hrs starting from 04:00 pm of 26th May 
2020 was clearly mentioned in well program as well as cementing 
report and there was no instruction to reduce the WOC period of 
48 hrs. 
 

Evaluation of the viability of the cement barrier was considered in 
the planning process. Planning group always re-addresses well 
control issues each time a barrier is removed or replaced. It was 
clearly mentioned in the well program to carry out well head 
repair only after WOC period of 48 hours.  
 
Moreover, IM clearly instructed to carry out well head job in 
presence of production personnel which M/s John Energy Ltd 
(Contractor) grossly violated. Additionally, neither 
instruction/permission was sought from the IM by M/s John 
Energy ltd (Contractor) Personnel to remove BOP before the 
stipulated WOC period nor initiate any job on well head. The 
same was also not informed by M/s John Energy Ltd 
(Contractor), Toolpusher to IM on 27th Morning when he 
communicated with IM 2-3 times but only after well started to 
flow. 
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9.  

(7) At the casing depth of 1000 Mtr. well was having an angle of 26 to 
27 degree. Placement of a Cement Plug in a deviated casing is a very 
tricky job therefore, it was necessary to tag and test the plug to check 
its integrity. More so, it was planned as a safety barrier. 

(7) OIL has experience of placing cement plugs at 20 to 27-degree 
inclinations shallow depths in both S- bend and J-bend gas wells 
as secondary barriers successfully without any complications. 
The secondary barrier was also successfully tagged and tested. 
(e.g. NHK#337, NHK#637, NHK#640, MKM#33 etc.). However, 
only in highly deviated wells (beyond 55-degree inclination) 
cement placement is critical/challenging as per our experience.  

10.  

 (8) In the Cement Job Execution Report as per DPR of 27.05.2020, 
after placing Cement Plug, Drill Pipes were pulled out from 997 Mtr to 
657 Mtr (340 Mtr) and during reverse washed found two tubing 
volume of cement slurry surfaced. This indicated that during 
placement of cement plug cement slurry channeled and occupied 
much more height than planned of 100 Mtr. But probably nobody 
noticed that. In such situation, the Cement Plug should have been 
tagged and tested. Moreover, it was also necessary to check such plug 
negative pressure tested. These were not done in this well.  

(8) The interpretation of the Cement Job Execution Report as per 
M/s John Energy Ltd (Contractor), DPR dated 27.05.2020 is 
observed to be incorrect (two tubing volume of cement slurry 
surfaced). 
As per the cement job report, it just mentioned the duration of 
circulation in terms of tubing volume i.e. reverse circulation was 
done till two times of tubing volume of brine solution was 
pumped out of the well bore with the Open ended drill pipe shoe 
at 665m. However, it does not state anywhere that two tubing 
volume of cement surfaced during reverse circulation. Moreover, 

the reverse circulation was done to clean the work string only and 
this is common for all plug job operation. 

11.  

(9) Further, after WOC of 12 hours, as per instruction of Installation 
Manager (IM) D/P were pulled out of Hole by 7 am. Driller recorded in 
DPR of 27.05.2020, that he received instruction from Production 
Engineer (PE) in the morning at 7.30 am to nipple down BOP. 
Accordingly, Driller dismantled Riser Nipple, Spacer Spool and BOP. 
This was denied by PE having given that instruction to Driller. 
Whatever it might be, but this action at site without presence of senior 
officers from Contactor and OIL was a gross violation of Standard 
Operating Practice. Moreover, WOC was 48 hours as per plan but 
dismantle of BOP was done after 15-16 hours of WOC. Once BOP was 
removed there was practically only one safety barrier i.e. Hydrostatic 
Column of well fluid as integrity of cement plug as secondary safety 
barrier was unknown.  

(9) JEL(contractor) failed to inform the Installation Manager and 
violated procedural requirements regarding change of work 
program (Nipple down of BOP ) prior to completion of WOC period 
of 48 hours which can be issued only by the Installation 
Manager. This was gross violation of Standard Operating Practice 
on the part of  M/s JEL, written instruction of IM, Bridging 
Document  and the contractual agreement with OIL . IM in his 
log diary clearly instructed M/s JEL (Contractor), Tool Pusher to 
carry out the WF Spool change operation in presence of 
Production Personnel. But, M/s JEL (Contractor), driller, even in 
absence of Tool Pusher and before arrival of the Production 
Personnel removed the BOP in violation of IM’s direction. 
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12.  

(10) After dismantling of BOP, well started flowing which was noticed 
by Driller who immediately informed the Tool Pusher (appointed by the 
Contractor) at about 8.55 am, who then informed the IM and PE. IM 
telephonically and was advised to instruct the Driller to lower 10 
doubles of tubing immediately as Tubing were stacked in doubles in 
stands against Monkey Board. But PE did not agree to lower Tubing 
rather passed instruction telephonically to lower D/P instead. Tool 
pusher then talked to PE that if D/P was lowered it would not be 
possible to lower Tubing hanger cone to shut the well. Then PE agreed 
to lower Tubing in double. But then Driller said it was not possible to 
lower Tubing in Double as D/P stands are in front of Tubing Stand. 
This was another mistake on the part of Driller as while stacking D/P 
and Tubing, both should have been stacked separately in both sides of 
Monkey Board. Therefore, it was decided to lower tubing in singles 
which was a time consuming job. In this process precious time was 
lost. Though Driller tried to lower/push one single Tubing with tubing 
hanger cone, but by that time well pressure increased to such an 
extent that both tubing and hanger cone were thrown out of casing. 
The full blowout of the Well Baghjan-5  started at 10.30 am on 
27.05.2020. Though the well gave more than one hour to take some 
corrective measures but precious time was lost in decision making as 
no senior officer were at site, only telephonic discussions were going 
on. Moreover, nobody suggested to make attempt to put back BOP at 
the beginning of activity, but all thought that it would take more time. 
PE and Tool pusher arrived at site at 10.10 am at the verge of blowout 
of the well. Arrangement was then made to spray water by fire tenders 
to cool down the well mouth to avoid catching fire. Unfortunately, the 
well caught fire in the morning of 09.06.2020. Presently, ONGC, OIL 
and well expert M/s. Alert International are working as a team to cap 
the well. 

This is to be noted that firstly, JEL(CONTRACTOR) nippled down 
the BOP before completion of WOC period of 48 hours without 
the permission/intimation of Installation Manager(OIL). 
Secondly, when JEL personnel observed flow from the well, they 
should have had immediately nipple up BOP and shut the well 
for initial control of the well as per contract clause 19.1 under 
SCC (Section-III) and Bridging Document ( clause no 3.11.1.3) 
instead of wasting precious time over decision/instruction from 
OIL. Whereas as per Clause no    7.17 L (iii) under SCC (Section 
III) the both Tool Pusher/ Tour Pusher and Driller Quote “should 
be conversant with well control methods to take independent 
decisions in case of well emergencies” Unquote. It is the primary 
and foremost responsibility of JEL for taking all preventive and 
corrective measures for initial control of kick, inflow and blowout 
as per contract agreement contract clause 19.1 under SCC 
(Section-III). 
Thirdly, the actual situation of the well was also not 
communicated to the IM by the tool pusher like nipple down of 
BOP, stacking of drill pipe in front of tubing, unavailability of 
tour-pusher etc. It is to be noted either Tour-pusher or tool 
pusher must be present at well at all times and one cannot left 
well site without being released by the other which is the 

violation of contractual agreement. Moreover, in such critical 
operation Job safety analysis (JSA) is to be performed to visualize 
the hazards which was also not done by JEL. 
 
Fourthly, JEL (CONTRACTOR) Driller present at the well site had 
valid Well control Training as per International requirement 
(IADC) and it ensures that the Driller is competent to 
response/act during the well kick situations which he grossly 
failed.  

13. 4 

a. Cause of the Accident : 1. After going through the replies received 
from OIL to the queries raised by the commit and having reviewed the 
DPR from 20. 05- 27.05.2020, prima facie, the Committee could 
identify, pending further investigation, the following probable causes of 
the accident i.e. blowout of Well Baghjan-5 
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14.  

(i) There was a flaw in the operational plan. The decision to place a 
Cement Plug at a depth of 1000 Mtr in a inclined portion of the well 
(26 to 27degree) as a secondary safety barrier itself was flaued. The 
cement plug should have been placed as near to the perforated Zone 
and in this case near to the Packer i.e. about 100 Mtr above packer by 
placing a 100 Mtr Sand plug above Packer to protect Packer from 
cement cutting fallingduring cement drilling. 

The well was found to be stable with NIL SITP & SICP after well kill on 
22nd May 2020; the cement plug was placed as second (safety) barrier 
for repair/replace of the well. Well was stable for next four days and job 
were expected to be completed within 2-3 hours. Moreover, since 
retainer packer was set above the perforation, hence cement plug was 
planned at 1000 m and not deeper.  
 
Retainer packer being a permanent packer, placing of cement 
plug just above the retainer was avoided to prevent any future 
down hole complications that may arise like milling /pushing of 
retainer packer. 
 

Furthermore, Placement of 100m cement plug from 997m to 

897m cannot be considered as the cause of well activation as the 
hydrostatic head inside 5 ½” casing was more than the expected 
formation pressure. Since the pressure reduction occurs due to 
gelation of the cement slurry (phase change from semi-liquid to 
solid during cement setting), which depends on the length of the 
cement column, the same pressure reduction would occur 
irrespective of the position of the cement plug. 
OIL has experience of placing cement plugs at 20 to 27-degree 
inclinations shallow depths in both S- bend and J-bend gas wells 
as secondary barriers successfully without any complications. 
These secondary barriers were also successfully tagged and 
tested. (e.g. NHK#337, NHK#637 ,NHK#640 ,MKM#33 etc.).   
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15.  

(ii) Planned not to tag and test the Cement Plug was another flaw in 
the planning of Cement Plug job. It was planned to place 100 Mtr Plug 
but cement slurry surfaced during reverse circulation at a depth of 
655 Mtr i.e. after pulled out of D/P by about 340 Mtr. Probaby nobody 
read the cement plug job execution report of 27.05.2020. In such a 
situation, Plug should not only have been tagged and tested but also 
negatively tested to check its integrity of purpose as safety barrier 
before nipple down of BOP. This was a mandatory requirement as per 
the Standard Operating Procedure. 

Though tagging and testing were not included in the well 
program but WOC of 48 hrs starting from 04:00 pm of 26th May 
2020 was clearly mentioned in well program as well as cementing 
report and there was no instruction to reduce the WOC period of 
48 hrs.  
Cement job( balance plug method) was planned and executed 
properly in presence of all concerned. ,  
The interpretation of the Cement Job Execution Report (i.e  two 
tubing volume of cement slurry surfaced) as per M/s John 
Energy Ltd ( Contractor), DPR dated 27.05.2020 is not found to 
be correct.  
As per the cement job report, it just mentions the duration of 
circulation in terms of tubing volume i.e. reverse circulation was 
done till two times of tubing volume of brine solution was 
pumped out of the well bore with the Open Ended Drill Pipe shoe 
at 665m. However, it does not state anywhere that two tubing 
volume of cement surfaced during reverse circulation. Moreover, 

the reverse circulation was done to clean the work string only and 
this is common for all plug job operation. 

16.  

(iii) Moreover, when the cement slurry starts to set, slurry loses water 
and static gel develops. At this time, cement column would behave like 
water column and reduced Hydrostatic Head. Secondly, in static 
condition of gas well i.e. WOC time when well fluid was static, gas 
bubble enters slowly from the perforated zone and gas bubbles 
percolated up, and expanded and burst at surface. This process 
continued in static condition of well at a faster rate being well fluid 
was brine. Same phenomenon would have been little slow in case of 
viscous fluid like mud. But in the process, Sp gravity of fluid in the 
well was reduced slowly. In this well as cement plug was placed much 
above the perforated zone i.e. nearly 2700 Mtr. As a result, gas 
bubbles diluted a long column of brine solution in the well and so 
there was reduction of Hydrostatic Head of brine solution which was 
just above formation pressure of the perforated gas zone. The 
combination of gas bubble phenomenon and reduction of head due to 
long contaminated cement plug resulted reduction of Hydrostatic head 
in the well after 13-14 Hours of WOC and well became active. And as 
there was no tested secondary safety barrier in the well after removal 
of BOP, well slowly started flowing and within one and half hour or so 
final blowout of the Well Baghjan-5 took place. This is therefore, a 
reason to place cement Plug near to the perforated Gas Zone to work 
as secondary safety barrier. 

JEL(CONTRACTOR)  failed to inform the Installation Manager 
and violated procedural requirements regarding change to work 
program [Nipple down of BOP prior to WOC upto 48 hours] which 
can be issued only by the Installation Manager.Placement of 
100m cement plug from 997m to 897m cannot be the root cause 
of well activation as the hydrostatic head inside 5 ½” casing is 
more than the expected formation pressure. Since the pressure 
reduction occurs due to gelation of the cement slurry (phase 
change from semi-liquid to solid during cement setting) and 
depends on the length of the cement column, the same pressure 
reduction will occur irrespective of the position of the cement 
plug. Besides the hydrostatic pressure reduction only occurs 
when the cement plug acts as a continuous/impervious barrier 
between two liquid column in the well. Any communication 
across the cement plug will not result in the reduction of the 
hydrostatic pressure. Since no well activity was observed from 
well killing operation to cement placement and 12 hours of WOC 
which clearly indicated that the well might had got active due to 
unknown reason like improper hole filling etc 
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17.  

(iv) Against one of the queries raised by the Committee as to why it 
was not planned to set retrievable Bridge Plug (RBG) as a safety barrier 
in place of Cement Plug, OIL replied that use of Retrievable Bridge Plug 
is not in practice in OIL. The Committee found this to be surprising. 
SLB logging contract with OIL is in place, only needed a provision in 
contract to use Retrievable Bridge Plug as and when required basis. 
Such standard provisions in ONGC contract with SLB are there with 
well logging contract to utilize such services as and when required. 
Moreover, ONGC departmental Production Team also does this type of 
job departmentally. Setting of Retrievable Bridge Plug to isolate the 
Gas zone would had been more convenient and also time saving 

Since several decades OIL successfully placed Cement plugs as 
barrier in cased hole as per well requirement. Hence, OIL decided 
to place cement plug as a secondary barrier in this well instead of 
retrievable Bridge Plug (RBP).  
Moreover, as per prevailing practice OIL does not use retrievable 

Bridge Plug (RBP) for any isolation/barrier. Besides, there is no 

technical study to substantiate that use of Retrievable Bridge 
Plug provides better safety to the well than the Cement Plug.  

18.  

(v) In the plan of cement plug job, it was mentioned WOC as 48 Hours. 
But in actual D/P were pulled out of casing after 12 hours of WOC and 
BOP was removed from well head after 15 Hours of WOC. This was a 
gross violation of written instructions of WOC of 48 Hours in the Plan. 
It is very hard to believe that Contractor Driller would act on his own 
to remove BOP after 15 hours of WOC against a written instruction of 
WOC of 48 hours unless Driller gets some instruction in writing or 
telephonically from someone from OIL. 

Considering final cement setting time of 6 hours 5 minutes, Drill 
pipe was pull out after 12 hours of WOC and to wait another 36 
hours  to complete the 48 hours of WOC. However, Contractor 
personnel nippled down the BOP without any instruction from 
OIL. 

19.  

From above discussions, it seems that Planning group and Execution 
team of OIL did not take the Cement Plug Job very seriously though it 
was placed as a secondary safety barrier before nipple down of BOP. 
Probably, the planning group relied mostly on primary safety barrier 
i.e. hydrostatic head of well fluid which was sufficient to stop any 
activity and cement plug was just an additional barrier, even though it 
failed would not matter. Therefore, it was first decided by Planning 
Group to place the plug at a shallower depth inside the casing, testing 
of the plug to check its integrity was not planned considering it was 
not necessary. While execution of cement plug job also nobody 
bothered to watch how it was placed, cement slurry channeled and 
rose much more height than planned and cement slurry design for this 
plug job was also faulty. Only cement additive Retarder was used to 
give longer IST without control of water loss from cement slurry after 
placement. Vital parameter of Compressive strength was also not 
measured at BHCT (Bottom Hole Circulating Temperature) of 46 
degree centigrade at plug depth of 1000 MT. So plug strength was not 
known. 

The statement is not correct. 
 
Evaluation of the viability of the cement barrier was considered in 
the planning process. Planning group always re-addresses well 
control issues each time a barrier is removed or replaced. It was 
clearly mentioned in the well program to carry out well head 
repair only after WOC period of 48 hours.  
 
The well was found to be stable with NIL SITP & SICP after well 
kill on 22nd May 2020; the cement plug was placed as second 
(safety) barrier for repair/replace of the well. Well was stable for 
next four days and job were expected to be completed within 2-3 
hours. Moreover, since retainer packer was set above the 
perforation, hence cement plug was planned at 1000 m and not 
deeper.  
 
Retainer packer being a permanent packer, placing of cement 
plug just above the retainer was avoided to prevent any future 
down hole complications that may arise like milling /pushing of 
retainer packer. 
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Furthermore, placement of 100m cement plug from 997m to 
897m is not the root cause of well activation as the hydrostatic 
head (Refer Annex – I Hyd Head  for more details) inside 5 ½” 
casing was more than the expected formation pressure. Since the 
pressure reduction occurs due to gelation of the cement slurry 
(phase change from semi-liquid to solid during cement setting), 
which depends on the length of the cement column, the same 
pressure reduction would occur irrespective of the position of the 
cement plug. 
OIL has experience of placing cement plugs at 20 to 27-degree 
inclinations shallow depths in both S- bend and J-bend gas wells 
as secondary barriers successfully without any complications. 
These secondary barriers were also successfully tagged and 
tested. (e.g. NHK#337, NHK#637 ,NHK#640 ,MKM#33 etc.). (Refer 
Annex – I Hyd Head for more details) 
Regarding cement additives, the following may be noted 

1. Only cement additive Retarder was used to give longer IST 
for safe completion of the plug job. 

2. Considering the shallow depth of the plug (1000 – 900 m), 
Fluid Loss control additive was not used. Since plug was 
inside the casing with shallow depth, hence chances of 
loss of water from cement slurry is minimum, moreover 
OIL usually does not use fluid loss control additives up to 
the well depth of 1500m. 

3. The compressive strength of the cement slurry was tested 
at BHT 46 deg C, and it was found 1560 psi after 24 hrs 
and 1900 psi after 36 hrs.   

20.  3. So, in summary we find following probable reasons of this blowout : 

21.  
(i) There was deficiency in understanding of the gravity of a 
critical operation like removal of BOP without having a 
confirmed and tested secondary safety barrier. 

 
The observations of the Committee is not based on correct analysis of facts. 
It is imperative to state that the Planning Group considering the gravity of 
critical operation, had decided to put Cement Plug as second safety barrier. 
On the contrary, there was deficiency in understanding the gravity of a 
critical operation on the part of the JEL, which is evident from the fact that 
JEL without the instruction of the IM and before completion of  planned  
WOC for 48 hours, and in absence of Production Engineer of OIL and 
Toolpusher of JEL had removed the BOP without the knowledge of IM.  
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22.  

(ii) There was deficiency in proper planning of critical 
operations. There was a clear mismatch between Planning 
and its Execution at site and deviations from the Standard 
Operating Procedure (SOP). 

In OIL planning and execution group always work in coherent manner 
without any deviation from well program. Contrary to this M/s JEL failed 
to follow their own approved Standard Operating Procedures (SOP), Signed 
Contract Agreements and Bridging Document. 

23.  
(iii) There were serious deficiencies of proper level of 
supervision of critical operation at well site both from the 
Contractor as well as from OIL. 

It is to be noted, unlike peer organizations, OIL has a track record of not 
encountering any Blowout in workover operations for more than four 
decades which reflects competency, sincerity in supervision and 
commitment towards the safety. 
This is to be noted that firstly, JEL(CONTRACTOR) nippled down the BOP 
before completion of WOC period of 48 hours without the 
permission/intimation of Installation Manager(OIL). 
Secondly, when JEL personnel observed flow from the well, they should 
have had immediately nipple up BOP and shut the well for initial control of 
the well as per contract clause 19.1 under SCC (Section-III) and Bridging 
Document ( clause no 3.11.1.3) instead of wasting precious time over 
decision/instruction from OIL. Whereas as per Clause no    7.17 L (iii) 
under SCC (Section III) the both Tool Pusher/ Tour Pusher and Driller 
Quote “should be conversant with well control methods to take 
independent decisions in case of well emergencies” Unquote. It is the 
primary and foremost responsibility of JEL for taking all preventive and 
corrective measures for initial control of kick, inflow and blowout as per 
contract agreement contract clause 19.1 under SCC (Section-III). 
Thirdly, the actual situation of the well was also not communicated to the 
IM by the tool pusher like nipple down of BOP, stacking of drill pipe in 
front of tubing, unavailability of tour-pusher etc. It is to be noted either 
Tour-pusher or tool pusher must be present at well at all times and one 
cannot left well site without being released by the other which is the 

violation of contractual agreement. Moreover, in such critical operation Job 
safety analysis (JSA) is to be performed to visualize the hazards which was 
also not done by JEL. 
 
Fourthly, JEL (CONTRACTOR) Driller present at the well site had valid Well 
control Training as per International requirement (IADC) and it ensures 
that the Driller is competent to response/act during the well kick 
situations which he grossly failed.  

24.  
c. Immediate Preventive Measures to Avoid Similar 
Blowout and Explosions 

 

25.  
1. Based on the preliminary assessment, the Committee 
presents the following preventive measures which are subject 
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to ongoing investigations. 

26.  

i) It is pertinent to note that the handling of Gas wells is different 
than Oil wells. Therefore, it is necessary to have different Standard 
Operating Process for Gas wells. 

OIL have different SOPs for OIL & GAS wells 
 

27.  

ii) Isolation of any Hydrocarbon bearing Zone by a secondary 
barrier must be taken very seriously and needs to be planned 
properly. In such well situation the safety barrier cannot be relied 
upon only on Hydrostatic Head of well Fluid. There ought to be 
proper secondary safety barrier, which are tested both positively 
and negatively to check its integrity before attending any critical 
operation in the well like nipple down of BOP. 

Evaluation of the viability of the cement barrier was considered in the 
planning process. Planning group always re-addresses well control issues 
each time a barrier is removed or replaced. It was clearly mentioned in the 
well program to carry out well head repair only after WOC period of 48 
hours. OIL has a policy of tagging and testing of cement plug in 
temporary/permanent abandonment. 
 
In this case, the well was found to be stable with NIL SITP & SICP after well 

kill on 22nd May 2020; the cement plug was placed as secondary (safety) 
barrier for repair/replace of the well. Well was stable for next four days and 
repair/replace of the well head was expected to be completed within 2-3 
hours and hence tagging/testing was not planned. 
 

28.  

iii) Placement of secondary safety barrier must be placed as near 
to the perforated zone, and cannot be placed anywhere in the 
well. 

Evaluation of the viability of the cement barrier was considered in the 
planning process. Planning group always re-addresses well control issues 
each time a barrier is removed or replaced. It was clearly mentioned in the 
well program to carry out well head repair only after WOC period of 48 
hours.  
 
The well was found to be stable with NIL SITP & SICP after well kill on 
22nd May 2020; the cement plug was placed as secondary (safety) barrier 
for repair/replace of the well. Well was stable for next four days and job 
were expected to be completed within 2-3 hours. Moreover, since retainer 
packer was set above the perforation, hence cement plug was planned at 
1000 m and not deeper.  
 
Retainer packer being a permanent packer, placing of cement plug just 
above the retainer was avoided to prevent any future down hole 
complications that may arise like milling /pushing of retainer packer. 
 

Furthermore, Placement of 100m cement plug from 997m to 897m cannot 

be considered as the cause of well activation as the hydrostatic head inside 
5 ½” casing was more than the expected formation pressure. Since the 
pressure reduction occurs due to gelation of the cement slurry (phase 
change from liquid to semi solid during cement setting), which depends on 
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the length of the cement column, the same pressure reduction would occur 
irrespective of the position of the cement plug. 
OIL has experience of placing cement plugs at 20 to 27-degree inclinations 
shallow depths in both S- bend and J-bend gas wells as secondary barriers 
successfully without any complications. These secondary barriers were also 
successfully tagged and tested. (e.g. NHK#337, NHK#637 ,NHK#640 
,MKM#33 etc.). (Refer Annex – I Hyd Head for more details)  

29.  

iv) Placement of Cement Plug is to be always done in the vertical 
portion of Casing. If required to place Cement Plug in a deviated 
well, either a perforated Tubing/Drill pipe shoe is to be used and 
the string ought to be rotated during placement of cement slurry 
by using swivel joint or use the swivel joint with Kelly of the Rig. 
After balancing the Plug, the string needs to be pulled out slowly 
and while breaking the joints, Rotary is to be used to break the 
joint which will help cement slurry to spill all around and also to 
fall smoothly from inside string 

OIL always follow the methodology of placement of balance plug at vertical 
as well as deviated wells (between 20 to 27 degree) and has successful 
experience of placing cement plugs at 20 to 27-degree inclinations shallow 
depths in both S- bend and J-bend gas wells as secondary barriers without 
any complications. These secondary barriers were also successfully tagged 
and tested. (e.g. NHK#337, NHK#637, NHK#640 , MKM#33 etc.).  

30.  

Cement Slurry Design : - v) It is important to always design Cement 
Slurry with water loss additive to control water loss from cement 
slurry to bare minimum during setting of cement. Retarder may 
also be added to get the desired thickening time. Compressive 
Strength of the designed slurry are to be tested at 12hours, 24 
hours and 36 hours to decide upon WOC time. 

Only cement additive Retarder was used to give longer IST for safe completion of 
the plug job. 
Considering the shallow depth of the plug (1000 – 900 m), Fluid Loss control 
additive was not used. Since plug was inside the casing with shallow depth, hence 
chances of loss of water from cement slurry is minimum, moreover OIL usually 
does not use fluid loss control additives up to the depth of 1500m in cased hole. 
The compressive strength of the cement slurry of BGN#5 was tested at BHT 46 deg 
C, and it was found 1560 psi after 24 hrs and 1900 psi after 36 hrs.  (Annex-III) 

31.  

Contingency Plan vi) Before doing any critical operation in well, a 
comprehensive contingency Plan must be in place to take 
immediate action to face any eventuality. In this particular well 
due to not having any such plan, driller at site alone was confused 
what to do when he observed well activity. Telephonic 
communication by IM to lower Tubing in Double, PE 
communicated to lower D/P instead. As a result, precious time was 
lost. Lowering of few Tubing with hanger cone would not had 
helped unless Xmas tree was installed. There were few probable 
options available to save this well. 

Contingency plan for kick, blowout was already in place. BOP drills were 
regularly practiced. Driller was IADC trained 
This is to be noted that JEL nippled down the BOP before completion of 
WOC of 48 hours without prior permission/intimation of Installation 
Manager(OIL) although same was clearly mentioned in the well program. 
When JEL personnel observed flow from the well, they should have had 
immediately nipple up BOP and shut the well for initial control of the well 
as per contract clause 19.1 under SCC (Section-III) and Bridging Document ( 
clause no 3.11.1.3) instead of wasting precious time over 
decision/instruction from OIL. Whereas as per Clause no    7.17 L (iii) 
under SCC (Section III) the both Tool Pusher/ Tour Pusher and Driller Quote 
“should be conversant with well control methods to take independent decisions in 
case of well emergencies” Unquote. It is the primary and foremost 

49639



COMMENT BY OIL ON NGT PRELIMINERY INVESTIGATION REPORT 
SI.NO Observations and Findings by the Committee Comment from OIL 

responsibility of JEL for taking all preventive and corrective measures for 
initial control of kick, inflow and blowout as per contract agreement 

contract clause 19.1 under SCC (Section-III).  
Further to the negligence on their part (JEL), the driller as well as tool 
pusher miserably failed to communicate the actual and complete situation 
of the well to the IM like nipple down of BOP, stacking of drill pipe in front 
of tubing, unavailability of tour-pusher etc. It is to be noted that, either 
Tour-pusher or toolpusher must be present at well all the times and one 
shall not leave well site without being released by the other. Moreover, in 
such critical operation Job safety analysis (JSA) is to be performed to 
visualize the hazards which was also not done by JEL. 
JEL driller present at the well site had valid Well control Training as per 
International requirement (IADC) and it ensures that the Driller is 
competent to response/act during the well kick situations which he 
miserably failed. 
 

32.  

vi.a) To make an attempt to nipple up BOP again. Had the 
BOP been simply placed over the well head flange (7-1/16”) 
within the available time, bolting of flange, connecting to 
choke manifold, flow lines etc. could have been done during 
flowing well condition also. This was not attempted 
considering it would take much more time. 

M/s JEL failed to respond to control the well kick situation which was their primary 
responsibility. When JEL personnel observed flow from the well, they should 
have had immediately nipple up BOP and shut the well for initial control of 
the well as per contract clause 19.1 under SCC (Section-III) and Bridging 
Document ( clause no 3.11.1.3) instead of wasting precious time over 
decision/instruction from OIL. Whereas as per Clause no    7.17 L (iii) 
under SCC (Section III) the both Tool Pusher/ Tour Pusher and Driller Quote 
“should be conversant with well control methods to take independent decisions in 
case of well emergencies” Unquote. It is the primary and foremost 
responsibility of JEL for taking all preventive and corrective measures for 
initial control of kick, inflow and blowout as per contract agreement 

contract clause 19.1 under SCC (Section-III). 
(It is to be noted that in the written statement of JEL, they have expressed and 
estimated that they won’t be able to rig up the BOP as it would have taken around 
2 – 2.5 hours – Annex-Statement of  Tool Pusher)  
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33.  

vi.b) Alternately, Tubing Hanger (Cone type) could have been 
picked up with one single Tubing. The single tubing with 
cone could have been lowered and cone installed inside well 
head. The X-Mas Tree then placed with the X over spool, if 
required. Subsequently, the Crown Valve be closed and the 
side valves kept open for well flow to continue, if required. It 
is important to tight all the flange bolts. Then connect the 
pumping lines to flow arm of X-Mas Tree, open the valve, 
close side valve of X-Mas Tree and then Brine or Mud can be 
bulldozed to kill the well. The Committee is of the view that 
this operation would not have taken much time. 

JEL have proceeded on the same line but they were unsuccessful to control 
the well. 
Moreover, There was no delay in OIL’s instructions.  When informed about flow, IM 

immediately instructed to shut the well by closing the BOP. However, to IM’s 

astonishment the Toolpusher informed that BOP was already rig-down. Then, IM 

instructed to run-in tubing hanger cone to shut the well with FOSV which is the 

fastest possible way to stop the initial flow (as the initial flow was very very 

negligible as informed by Tool pusher) from the well prior to rig up BOP.  However, 

again M/s John Energy Limited (Contractor) wasted precious time of about 1 and 

1/2 hour to execute the instruction successfully. 
 

34.  
2. The Committee suggests the following procedure to be 
followed for placement of secondary safety barrier in different 
scenarios. 

 

35.  a. SCENARIO-1: PERMANENT ISOLATION OF A PRODUCING ZONE. 

36.  

1. Perforate the tubing above Packer and circulate the well 
with kill fluid i.e. to have Hydrostatic pressure more than 
formation pressure of the Zone. Observe the well, if stable 
pull out tubing string, Run in a permanent Bridge Plug with 
tubing and set just above the Packer or zone to be isolated. 
Test the Bridge Plug at 1500 to 2000 psi. If found holding. 
Circulate the well with water to check integrity of Bridge Plug 
under negative Head. Next, place a cement Plug of 50 Mtr 
above the Bridge Plug, tag and test the plug at 2000 Psi to 
ensure permanent isolation of the Zone. 

In OIL, for zone isolation in multiple stacked reservoirs in close proximity, 
only Bridge Plug is used and tested as a general practice. However, if the 
well needs to be abandoned or to be kept as temporarily abandoned for a 
long time, then only cement is dumped on top of Bridge Plug.   

37.  
b. SCENARIO-2: ISOLATION OF ACTIVE PERFORATED 
ZONE TEMPORARILY LIKE WELL BAGHJAN-5 

 

38.  

1. Before any critical operation like perforation of the Zone, 
the surface 
equipment like Well Head, BOP, Choke Manifold are to be 
tested first. In this particular well testing of these equipment 
were done after perforation of the zone and found Well Head 
seals were leaking, required to isolate the zone which was 
already perforated for repair or replace the Well Head. 

In OIL, all the surface equipment like BOP, Manifold etc. were Pressure 
Tested as per standard Practice to fulfil statutory requirement. 

In this particular case, the pressure in the B-annulus was unexpected and 
for confirming probable leak path, WF spool was pressure tested midway 
while pulling out  Tube Seal Assembly (TSA) and for deciding further 
operation plan.    

39.  
2. Now in a well situation when well was already perforated 
and Packer was set above perforation like Well Baghjan-5, 
the Committee recommends the following steps to follow. 
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40.  

i) Kill the well with Kill Fluid, observe the well. If stable, pull 
out Tubing 
String, lower a Tubing conveyed Retrievable Bridge Plug 
(RBG) with a perforated 
tubing single at bottom i.e. just above setting tool and set 
RBG just above Packer. This Packer can be retrieved after 
the job with tubing and reused. 

Since several decades OIL successfully placed Cement plugs as barrier in 
cased hole as per well requirement. Hence, OIL decided to place cement 
plug as a secondary barrier in this well instead of retrievable Bridge Plug 
(RBP).  
Moreover, as per prevailing practice OIL does not use retrievable Bridge 

Plug (RBP) for any isolation/barrier. 

41.  

ii) Disengage Tubing setting tool from Packer, Test the packer 
at 2000 psi. If notholding, retrieve Packer and lower another 
Packer and reset again. Disengage setting tool from Packer 
and test the Plug at 2000 Psi. If found OK, displace well fluid 
with water to check integrity of Packer under negative 
Hydrostatic Head. Observe the Well for 2 to 3 Hours. If OK, 
replace the water in the well with Kill fluid and observe the 
well, if OK, pull out string. To be in safer side, a cement Plug 
should also be placed at a shallower depth in vertical portion 
of casing. First place a high viscous Plug of 200 Mtr followed 
by 100 Mt Sand Plug below the intended Cement Plug. These 
steps are suggested before placement of Cement Plug to 
avoid cement cutting falling during drilling of cement at top 
of RBG which would require to be retrieved later. Tag and 
Test the Cement Plug after WOC of 24 hours. If OK, pull out 
string. Check contingency plan and when ready then go for 
dismantle of BOP by keeping constant watch on the fluid 
level of the well.The operation of nipple down of BOP must be 
done as far as possible at Day time and also in presence of 
senior responsible officers  

Since several decades OIL successfully placed Cement plugs as barrier in 
cased hole as per well requirement. Hence, OIL decided to place cement 
plug as a secondary barrier in this well instead of retrievable Bridge Plug 
(RBP).  
Moreover, as per prevailing practice OIL does not use retrievable Bridge 

Plug (RBP) for any isolation/barrier. 

42.  
c. SCENARIO -3: IF BOTTOM ZONE IS ISOLATED BY 
PERMANENT BP, 
NEED ARISES TO NIPPLE DOWN BOP 

 

43.  

i) In such situation though BP was tested positively and 
negatively even then the 
recommendation of the Committee would be to place a 
Cement Plug at a shallower depth in vertical portion of 
casing, which should be tagged and tested before nipple 
down of BOP. 

In OIL, for zone isolation in multiple stacked reservoirs in close proximity, 
only Bridge Plug is used and tested as a general practice. However, if the 
well needs to be abandoned or to be kept as temporarily abandoned for a 
long time, then only cement dumped on top of Bridge Plug and 
additionally cement plugs are placed, so that minimum two barriers are in 
place and integrity is confirmed. 
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CONTRACT NO. 6113317 /CDG0925Pl9 /DRLG/ 19 

CHARTER HIRE OF 02(TWO) NOS. OF 550HP(MIN.) -
750HP(MAX.) CAPACITY WORKOVER RIG PACKAGES FOR 

A PERIOD OF 3(THREE) YEARS IN THE STATES OF ASSAM 
AND ARUNACHAL PRADESH 

AGREEMENT FORM 

This Agreement. is made on this !$> .JR day of M q ~/ 2020 
between Oil India Limited, a Government of India Enterprise, i~rporated under the 
Companies Act 1956, having its registered office at Duliajan in the State of Assam, 
hereinafter called the "Company" which expression unless repugnant to the conlexl 
shall include executors, administrators and assignees on the one part, and M/s John 
Energy Ltd~ having their office at 101, Shapath-111, Near GNFC Tower, S.G. Road, 
Hoadkdev, Ahmedabad-3800!::>3, Uujarat, hereinafter cailed the "Contractor'', which 
expression unless repugnant to the context shall include executors, ad111inistrators ru1d 
assignees on the other part, 

WHEREAS the Company desires that Services of "Charter Hire of 2(two) nos. of 
550HP(min.) - 750HP(ma."'C.) capacity workover rig packages for a period of 3(three) 
years" slwul<l be provided by Lhe Conlraclor as delailed hereinafler or as Company may 

require; 

WHEREAS Contractor engaged themselves in the business of offering such 
• r·esent's that they have adequate resources and equipment, material etc. in services rep . . . . 

d k
. rder and fully tramed personnel capable . of efficiently undertaking the 

goo war mg o · ·h 'd · · · • th . d · ready willing and able to carry out t e sai services 1or e Company operations an 1s , • d 
S t

. 11 attached herewith for this purpose; an as per ec ion-
~ Com any had issued a firm Letter of Award No. 

WHEREAS, 
383

/gOl9-20 dated 23.08.2019 based on Offer No. 60069570 & 
OIL/CONT/LOA/G

2
/ 

019 
submitted by the Contractor against Company's Tender No . 

letter dated 05.08. 
CDG0925Pl9. . 

t cepted the above LOA vide Letter No. TEND/1920/003 
WHEREAS, Contrac ~r ~~ d Bank Guarantee No. 0403819FG0000254 dated 

dated 23.08.2019 and su mt ke flndia overseas Branch, Ahmedabad for an amount 
25.11.2019 issued by St~te B~ 

3
°1 03_2023. All these aforesaid documents shall be 

of USD 214,000.00 vahd up d ~trued as part of this agreement/contract. However, 
deemed to form and be read an. ~on t of interpretation of this contract in regard to the 

h uld there be any dispu_te anSmg ou entioned in Company's tender document and 
s O and conditions with th0se Lmtt r of Intent and Contractor's offer and their terms . 1 d' g the e e l ~h 11 · 

b nt 
letters me u m d dt'tions attached 1ereto s a prevail. Changes, su seque s an con 11 b th · d 

t 
letters the term f the contract sha e au orize solely by an 

subsequen ' the terms O tl · t . . deletions to . the same manner as us con ract. 
additions or tract executed tn 
amendment to the con 

SP19 DRLG 19 
611331 of90 age 
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18.0 INTER-LOCATION RIG MOVE STANDARD 

18.1 Rig mo~rement time for a_ distance upto SO (Fifty) Kms will be six (6) da s For 
more kilometerage, the time allowed shall be in proportions of one (1) ~a~ for 
~ac~ 50 KM or part thereof. For Cluster location, rig movement time shall b 
limited to 3 days. e 

18.2 The time for inter-~ocation ~ovement suspended by force majeure, shall be 
e~tended by the penod for wluc~ the Furc;e majeure conditions last. No day rate 
will be payable for extended per10d due to force majeure conditions. 

18.3 The ILM char~e shall _be discounted by 5% for each day's delay beyond the 
standard as stipulated m 18.1 and 18.2, of total cost for inter-location movement 
rate payable for that particular rig movement, when the rig move is delayed 
beyond the standard. 

19.0 PREVENTION OF FIRE AND BLOWOUTS 

19.1 

19.2 

20.0 

Contractor shall maintain all well control equipment in good condition at all 
times and shall take . all possible steps to control and prevent the fire and 
blowouts to protect the hole. The Contractor shall be responsible for taking all 
preventive and corrective measures for initial control of kick, inflow, fire and 
blowouts. After initial control of well, Contractor shall inform the Company's 
Representative about the well condition and finally well shall be killed after 
mutual discussion with Company's representative. 

Contractor shall test the BOPs by making pressure test atleast once in every 7 
days or such time as instructed by_the Company Representative. However, the 
testing procedure and frequency must comply with the Mines Rule. Contractor 
shall record results of all such tests in the daily w9rk over report. 

DISCIPLINE: The Contractor shall maintain strict discipline and good order 
among their respective employees and their respective _Sub-contractors, if any, 
and shall abide by and conform to all rules and regulat10ns promulgated by the 
Company and Contractor governing the operations at the assigned worksites. 
Should the Company feel ~th just cause th~t _the conduct of any of the 
Contractor's personnel is detnmental to Company~ interests; the Company shall 

tify Contractor in writing the reasons for requesting removal of such personnel. 
~~e Contractor shall remove ~d repl~ce s~ch employees at their expense within 
7 days from the time of such mstruct10n given by the Company. 

0 WATER MANAGEMENT 21. 

i. 

ii. 

iii. 

St ict control has to be made in on the use of water. Wastage of w~ter 
in~reases the effluent volume in the pit and may aggravate pollut10n 
problems. · 

The valves, glands, hoses etc. are to be checked for any l~aka~e and the 
same to be informed immediately to the concerned for rectificat10n. 

Arrangements have to be made for pumping effluents into the nearest dry 
pit in case of emergency. 

6113317 /CDO0925Pl 9/DRLG/ I 9 
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cJ ~,. 

Authorised Signatory o'f ;-,; ~ 
CONTRACTOR , . 1 
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SCHEDULE-I 
Common Application for Consent under 

Water (Prevention and Control of Pollution) Act, 1974, 
Air (Prevention and Control of Pollution) Act, 1981) and authorisation under  

Hazardous Wastes (Management and Handling) Rules, 1989, as amended 
 
 
 
 

No. ..................... 

by the 
applicant. 

 

Explanatory note for filling in application form for  
Consent / Authorisation 

(1) 
 the application shall be liable for punishment as per 

provisions under the relevant Act. 

(2) 

ard / Pollution Control 
Committee under whose jurisdiction the applicants activity falls. 

(3) 
tate Pollution Control Board / Pollution Control 

Committee. Fee paid is not refundable. 

(4) For the items marked * strike out which is not relevant. 

(5) e items is not relevant to the activity of the applicant, please state 'Not 
Applicable'. 

(6) e for reply provided for any item is inadequate, use additional sheets, duly 
referenced. 

(7) ive the name of the person who is authorised by the applicant to transact their 
business. 

(8) Item 2 : Also state the concerned institutions under whose administrative area the unit 

(9) The form shall be accompanied by the relevant documents specified. on the last page of 
h

(10 ment of 
the unit without depreciation till the date of application. The gross capital investment shall 
include cost of ""land, building, plant and machinery without depreciation. 

 

 

Accompanying form in triplicate to be submitted by 
the applicant. One copy may be retained 

 

 

Any applicant knowingly giving incorrect information or suppressing any information 
pertaining to any of the items of

The application form shall be submitted at the head-quarter office of the Board at the 
address given on the first page of the application form or to the respective Zonal or 
Regional or Sub-Regional office or District Office of the Bo

The application shall be accompanied by the consent fee in the form of Demand Draft in 
favour of ...................:..................... S

If any of th

If the spac

Item 1 : G

falls. 

t e application form. 

) Capital Investment - Consent fee is to be paid based on gross fixed capital invest
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Application form for Consent / Authorisation 

.................................. .................................. 

.................................. .................................. 

 
To 

...................................... Pollution Control Board 

 
Sir, 

 
(i) Consent to Establish / Operate / Renewal of consent under section 25 and 26 of the Water  

(ii) Consent to establish / operate / renewal of consent under Section 21 of the Air (Prevention 

(iii)
t and Handling) Rules, 1989, as amended in connection with my / our existing 

/ proposed / altered / additional manufacturing ! processing activity from the premises as 
per the details given below. 

 
1. 

pplicant / occupier / Industry / Institution/  
ocal Body     : 

2.(a) 

umb r /  
lot number, name of Taluka and District, 
lso telephone and fax number)  : 

) 
  and  
 

evelopment authority / designate  
uthority     : 

(c)  
jurisdiction the unit is located and name  
of the licence issuing authority  : 

 
 
From : .................................. .................................. 
 .................................. .................................. 
 
 
 

The....................................................................... 

....................................................................... 

 
I / We hereby apply for * 

(Prevention and Control of Pollution) Act, 1974, as amended. 
 

and Control of Pollution) Act, 1981, as amended.  

 Authorisation / renewal of authorisation under rule 5 of the Hazardous Wastes 
(Managemen

 
Part A : General 

Name, designation, office address with  
telephone, fax numbers, e-mail of the  
a
L
 
 
 
Name and location of the industrial 
unit / premises for which the application 
is made. (Give revenue Survey N e
p
a
 
 

(b Details of the planning permission  
obtained from the local body / Town
Country Planning authority / metropolitan 
d
a
 
 
Name of the local body under whose  
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3 Names, addresses with telephone an.  d fax 
 naging 
 

matters connected with pollution 
control and / or hazardous waste disposal. : 

 
4. (a)   Are you registered as a small-scale  

 : 

(b)  yes, give the number and date of  
gistration.     : 

5. 

pplication (Cost of building, land,  
 : 

om a Chartered Accountant. For  
roposed unit(s), give estimated figure) : 

6. -shore / river  
indic te 

e distance and the name  
f the water body, if any.   : 

7.      

ion Zone,  

dustrial location policy, etc. If so, 
: 

8.  the site is situated in notified industrial  

 
(a) collection, treatment  

nd disposal system has been provided  

(b) ill the applicant utilise the system,  

(c)  not provided, details of proposed  

9. rea an  area  
reated  

: 

0. Month and year of proposed commissioning  

1.    Number of workers and office staff.  : 

number of Managing Director/Ma
Partner and officer responsible for  

 

industrial unit ?   
 
If
re
 
 

Gross capital investment of the unit  
without depreciation till the date of  
a
plant and machinery).   
 
(To be supported by an affidavit,  
Annual Report or certificate 
fr
p
 
 
If the site is located near sea
bank / other water bodies; a
th
o
 
 
Does the location satisfy the requirements  
under relevant Central / State Govt.  
notifications such as Coastal Regulat
Notification on Ecologically Fragile Area,  
In
give details.     
 
If
estate, 

whether effluent 
a
by the authority 
 
w
if provided 
 
if
arrangement. 
 

Total plot area, built-up a d
available for the use of t
sewage / trade effluent    
    

1
of the unit     : 

 
1
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12. (a) 

hich the present application is  
ade ?       : 

 
If yes, please state population staying  : 

 
(c) Indicate its location and distance  

with reference to plant site.    : 

13.   
,  

ive figure corresponding to  
aximum installed production capacity)  : 

14. 

 above stated production figures, in tonnes /  
onth or kl / month or numbers / month.  : 

15. 
output, quality  

wastes,  

(To be supported by flow sheet and / or  
material balance and water balance sheet).  : 

16. a  (m3 / day) : 
 

(i)    Industrial cooling, spraying –  
in m ee s. 

 
 

 
(iii)   water  -  

nd the  
 pollutants are easily  

(iv) ts  
the pollutants  

 are not easily bio-degradable  

(v) Others such as agriculture,  
 gardening etc. (specify) 

 

Total  : …………………………… 
 

Do you have a residential colony 
within the premises in respect of  
w
m
 

(b) 
 

 
 
List of products and by-products
manufactured in tonnes / month
kl / month or numbers / month  
(G
m
 
 
List of raw materials and process chemicals  
with annual consumption corresponding 
to
m
 
 
Description of process of manufacture for each  
of the products showing input, 
and quantity of solid, liquid and gaseous 
if any from each unit process. 

 
 
Part B : Waste water aspects 
 

W ter consumption for different uses

 ine pits or boiler f d

(ii) Domestic purpose  -  

Processing whereby
 gets polluted a

 biodegradable 
 
Processing whereby water ge

 polluted and 

 and are toxic 
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17.  
Name of authority granting permission 
if applicable and quantity permitted   : 

 
18. uantity of waste water (effluent) generated  

(m3 / day) 
 

(i) Domestic    : (v) Boiler Blowdown                   : 

(ii) Industrial   : (vi) Cooling water blowdown      : 

(iii) Process     : 
 

(vii) DM Plant / Softening  
        Plant washings                     : 

(iv) Washings :  

  
19.    

r difference between water consumption  
nd effluent generated.     : 

20. 
ffluent (Give sizes / capacities of  
eatment units).      : 

21.    
.  

ics  
e

rovided. Include details of residue  
anagement system (ETP sludges))   : 

 
22.    (a)  Are sewage and trade effluents  

 mixed together ?     : 

(b)  If yes, state at which stage –  
 Whether before, intermittently or  
 after treatment.     : 

23.    Capacity of treated effluent sump. Guard 

24. ode of disposal of treated effluents, with  

e of river)  : 
 
(ii) into creek / estuary      

ame of creek/estuary)   : 

 

Source of water supply. 

 

Q

Water budget calculations accounting 
fo
a
 
 
Present treatment of sewage / canteen  
e
tr
 
 
 Present treatment of trade effluent 
(Give sizes / capacities of treatment units)
(A schematic diagram of the treatment  
scheme with inlet / outlet characterist
of each unit operation / process is to b   
p
m
 

  
 
 

  
  
 
 

Pond if any. 
  
M
respective quantity, m3 / day 
 
(i) into stream / river (nam

(n
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(iii) into sea     : 

v) into drain / sewer (owner of sewer)  : 

 
(v) 

ase land. Specify cropped area. 
o be supported by relevant documents) : 

(vi)  

rrangement indicating the outlet (s)  
r sampling     : 

(vii)  
rrangement indicating the outlet (s)  
r sampling     : 

25. (a)  Quality of untreated / treated effluents  

levant to the industry. TDS to be reported  
r disposal on land or into stream / river). : 

(b) 
  

 p posed unit  
rnish expected characteristics of the  

ntreated / treated effluent.   : 

 
 - C ects 

6. Fuel consumption : 
 

oal SHS urnace 
il 

atural  
as 

thers  
pecify) 

 
 
(i
 

On land for irrigation on owned land / 
le
(T
 
 
Quantity of treated effluent reused / 
recycled, m3 / day 
Provide a location map of disposal  
a
fo
 
 
Provide a location map of disposal  
a
fo
 
 

(Specify pH and concentration of SS,  
BOD, COD and specific pollutants  
re
fo
 
 
Enclose a copy of the latest report of  
analysis from the laboratory approved by
State Board / Committee / Central Board /  
Central Government in the Ministry of  
Environment & Forests. For ro  
fu
u
 

Part  : Air emission asp
 
2

 C L F
O

N
g

O
(S

(a) Fuel consumption (TPD / KLD)      

(b) Calorific value      

(c) Ash content %      

(d) Sulphur content % 

) Other (specify)      

     

(e
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27.  (process & fuel stacks): 
 

r (s) 1 2 3 4 

(A) Details of stack

(a) Stack numbe : 

(b) Attached to :     

(c) Capacity : :     

(d) Fuel type :     

(e) Fuel quantity (TPD / KLD) :     

(fl Material of construction :     

(g) Shape (round / rectangular) :     

(h) Height, m (above ground level) :     

(i) Diameter / size, in meters :     

 j) Gas quantity, Nm3 / hr. :     

(k) Gas temperature, 0C :     

(1) Exit gas velocity, m / sec. :     

(m ent preceding the stack :     ) Control equipm
 

quipment indicating inlet / outlet concentrations  
re  : 

 
7. )  of o rifero s  

 compounds such as Mercaptans, Phorate  
 : 

 
28.     

ublication "Emission Regulations Part-III"  
 : 

29.     

ts and  

furnish the expected characteristics of the  
emission      : 

art - D : Hazardous waste aspects 

 
30.   (a

  Hazardous Waste (Management and  

   : 
 

 
(Attach specifications including residue 
management systems of each of the control  
e
of levant pollutants)    

2 (B Whether any release do u
 
  etc. are coming out   

Do you have adequate facility for collection  
of samples of emissions in the form of port  
holes, platform, ladder etc. as per Central Board  
P
December 1985)    
 
Quality of treated flue gas emissions and  
process emissions. 
(Specify concentration of criteria pollutan
industry / process-specific pollutants  
stack-wise. Enclose a copy of the latest  
report of analysis from the approved  
laboratory by State Board / Central Board /  
Central Government in the Ministry of  
Environment and Forests. For proposed units  

 

P

) Whether the unit is generating  
  hazardous waste as defined in the  

  handling) Rules, 1989, as amended.   : 
 
        (b)  If so, the category No. 

88678
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31.   Authorization required for * 
(i)     Collection      : 

(ii)  Reception      : 

(iii) Treatment      : 

(iv)  Transport      : 

(v)  Storage      : 

(vi) 

of the hazardous waste    : 
 

2. 
(kg / day) or (mt / month)    : 

3. 
ollutants.  

 

nt  
orests  

haracteristics.   : 

4. 
(describe area, location and methodology).  : 

5.   
(give type and capacity of treatment units)  : 

6. Quantity. of hazardous waste disposed 
 

(i) Within the factory    : 

(ii)   

opies of agreement)    : 

(iii) tary 
roof and copies of agreement)  : 

) , if yes  
  particulars of (i) & (iii) above   : 

(v) Other (specify)    : 

art - E : Additional information 

7. ) 

 emission and / or hazardous waste  : 

 Disposal        

 
3 Quantity of hazardous waste generated  
 
 
 
3 Characteristics of the hazardous waste(s).  
 Specify concentration of relevant p

Enclose a copy of the latest report 
of analysis from the laboratory approved by 
'State Board/Central Board/ Central Governme
in the Ministry of Environment and F ).
For proposed units furnish expected  
c
 
 

3 Mode of storage (intermediate or final)  
 
 
 
3 Present treatment of hazardous waste, if any
 
 
3

 
Outside the factory   
(Specify location and enclose  
c
 
Through sale (Enclose documen  
p
 

 (iv Outside State / Union Territory
 
 
 
 
 
P
 
3 (a Do you have any proposals to  
  upgrade the present system for  
  treatment and disposal of effluent/ 
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37.  (b)
n  

  incurred on it.    : 

38.  Capital and recurring (O & M) expenditure  

,  

  
s  

plemented / to be implemented).  : 

39. l  

re installed ?     : 

40.  

ing in e eve t  
f normal power failure ?   : 

 
41. 

cture  

rea / capacity available in applicant's land) : 

42. s of  

nd stored.     : 

(i)   
Hazard unit as per MSIHC Rules ? 

(ii) I
er the MSIHC Rules ? 

(iii
2, 13 and 18 of  

e MSIHC Rules. 

(iv) ined  
om the concerned authority ? 

(v) e  
mergency Plan ? Is it updated ? 

(vi)   
d to the  

concerned authority ? 

 a policy  
          under the PLI Act? 

  If yes, give the details with  
  time-schedule for the implementatio
  and approximate expenditure to be  

 
 

on various aspects of environment  
protection such as effluent, emission
hazardous waste, solid waste, tree  
plantation, monitoring, date acquisition
etc. (give figures separately for item
im
 
 
To which of the pollution contro
equipment, separate meters for  
recording consumption of electric energy  
a
 
 
 Which of the pollution control items 
are connected to D.G. set (captive power 
source) to ensue their runn  th n
o
 

Nature, quantity and method of disposal  
of non-hazardous solid waste generated  
separately from the process of manufa
and waste treatment. (Give details of 
a
 
 
Hazardous Chemicals - Give detail
chemicals and quantities handled  
a
 

Is the unit a Major Accident 

 
s the unit an isolated storage 
as defined und
  

) Indicate status of compliance of  
Rules 5, 7, 10, 11, 1
th
 
 Has approval of site been obta
fr
 

Has the unit prepared an Off-sit
E
 
    Has information on imports of
chemicals been provide

 
(vii)   Does the unit posses
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43.  

premises (in hectres).    : 

44. 
  

plemented, separately.   : 

45.   (a
 

enclosed shall be indicated accordingly. : 

(b) on tha  
  the applicant desires to give.   :     

46.   at the information furnished above is correct to the best of my / our 
nowledge. : 

 

47. 

all be made and until the grant of fresh Consent / Authorisation 
no change shall be made. 

48. ish any other information within one month of its being called by 
the Board / Committee. 

49. 
ths in advance before the date of expiry of the consent / authorisation validity 

period: 

50. 

e fee for consent / 
authorisation for a period upto .......................................................... . 

 
Yours faithfully, 

 

Signature ...................................  

Name .........................................  

Designation ............................... 

ocuments enclosed : 
 

Brief details of tree plantation / green
belt development within applicant’s 

 
 

Information of schemes for waste  
minimisation, resource recovery and
recycling - implemented and to be  
im
 
) The applicant shall indicate whether  
  industry comes under Public Hearing, 
  if so, the relevant documents such as  
  EIA, EMP, Risk Analysis etc. shall be  
  submitted, if so, the relevant documents  
  
 
 
 Any other additional informati t 

 
 
 I / We further declare th
k
 

 
I / We hereby submit that in case of any change from what is stated in this application in 
respect of raw materials, products, process of manufacture and treatment and / or disposal 
of effluent, emissions, hazardous wastes etc. in quality and quantity; a fresh application for 
Consent / Authorisation sh

 
 

I / We undertake to furn

 
 

I / We agree to submit to the Board an application for renewal of consent / authorisation in 
two mon

 
 

I / We enclose herewith a Demand Draft for Rs. .................................................................... 
(Rupees........................................................................................................) drawn in favour 
of ............................... Pollution Control Board / Committee as th

 

 
D

//TRUE COPY//
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8/1/2020 Welcome to Pollution Control Board, Assam - Home Page 

\;:• • : ' • '1" -�------�"...-�;-�, •• 

�ssam .·· .. · .. . .· 
. ·

-'

·:.,:._;: • - • • � • I ,-. •'. 1-� 
• : · • Department of EnvirOllment lnO Forl!'stt :·: Govllt1'>me'1t at A�Qm 

O�rlnfO, Contact Us 

lDlplementation Of Public 

Consent/ Authorization Management : : 

Granting Consent under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air 
(Prevention & Control of Pollution) Act, 1981and Authorization under Biomedical Waste (Management & 
Handling) Rules, 1998, the Hazardous Waste (Management & Handling) Rules, 1989 and the Municipal Solid Waste 
(Management and Handling) Rules, 2000 are some of the important functions of the Board. A brief note / 
guidelines for obtaining the NOC / Consent / Authorization for the entrepreneurs are illustrated below: 

Water Act: 
Control of water pollution Is achieved through administering conditions 
imposed in consent issued under provision of the Water (Prevention & 
Control of Pollution) Act, 1974. These conditions regulate the quality and 
quantity of effluent, the location of discharge and the frequency of 
monitoring of effluents. The surface and ground water monitoring 
conducted by the Board indicates that the water quality has improved 
over the years and that it is now, in general, reasonably good. 

Air Act: 
Under the Air (Prevention & Control of Pollution) Act, 1981consent of the Board is mandatory for releasing 
emissions to the atmosphere. The Board issues consent to air polluting industries with conditions to regulate the 
quality and quantity of emission and stipulate the frequency for monitoring the emissions. 

Consent to Establish / Operate 
To establish an industry with potential for water pollution / air pollution; prior consent under the Water Act/ Air 
Act is to be obtained respectively which needs to be obtained in two phases: 

• Consent to Establish [NOC] 

• Consent to Operate
[Initial & Renewal]

Consent to Establish [NOC] 

This consent is to be obta_ined prior to establishing any industry or 
process or plant. 

Once the industry or process plant is established along the required 
pollution control systems, the entrepreneur is required to obtain 
consent to operate the uhit. The consent is given for a particular 
period, which is mandatory to be renewed regularly. 

Before establishing/constructing a plant the proposed industry should obtain NOC under the Water Act and/or the 
Air Act. The application form for NOC (Consent to Establish) under the Water Act / Air Act is to be submitted 
in duplicate through the Regional offices of the Board. 

The application form fees Rs. 100/- and is available at all the offices of the Board or can be downloaded from the 
Website. The amount is to be submitted as DD in favour of the Member Secretary, Pollution Control Board, Assam 
payable at Guwahati. 

Those who have obtained NOC need not submit application again in the above forms. 

NOC is to be obtained prior to carrying out any work at the site proposed for the project. However, NOC is issued 
even if construction work of the unit has been started provided: 

the site is suitable; 

the application for NOC is accompanied by P.rescribed fees. 

the required pollution control measures are provided. 

The validity of NOC is one year. NOC should be renewed if the unit is not commissioned by then. If renewal is not 
sought within the validity period fresh application has to be made to the Board. 

Documents to be Submitted with NOC form 
The documents to be submitted along with the consent application form for processing of the application are 

0 Land Documents / Lease agreements. 

0 Project report with total investment. 

0 Non-agricultural Land Certificate from SOC/Circle Officer (strictly for Brick and Stone Crusher). 

0 A site plan map showing location of the proposed site including surrounding location in details. 

https://pcbassam.org/consent.htm 1/5 
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Sachin Kumar Verma 

From: 
Safety Environment Department 
29 May 2020 13:11 

Sent: 
To: 

Subject: 

Suranjan Majumder; Gopal Govinda Rasu; Roopam Bhagwan Thakare· Rupam Jyot' Sutradhar; Sachin Kumar Verma ' 1 
Fw: Query : AA29303/MAC02352C/01/201 9 

From: EODB <info@easeofdoingbusinessinassam.in> 
Sent: Friday, May 29, 2020 11:14 AM 
To: Safety Environment Department 
Subject: Query : AA29303/AAAC02352C/01/2019 

---··-- ------· ··-----·-~-· ----

:k'..:, i01":Mail originated from outside of OIL mailing system(oilindia.in). Do not open attachments or click links unless you recognize the sender and are aware that the content is safe. Dear SURANJAN MAJUMDER, 
With reference to your Application for Renewal for Consent to Operate (under Water Act, 1974 and Air Act, 1981) with Unique Application Identification Number: PCB/FS0/Dl/008318/10/2019, the Regional Head , Pollution Control Board Assam , after validation of your form, has sent the following query. 
Subject : General Query 
Message : Pl. de~osit fees and latesrrequired aocumenfsfoi consideration ofCTO up to 31 a W_:) 
. ----------------Please take necessary action and reply to the query at the earliest to allow further processing of your application form. 

You may check the status and/or track your Application for Renewal for Consent to Operate (under Water Act, 197 4 and Air Act, 1981) under a€"My Applicationsa€™, by logging onto easeofdoingbusinessinassam.in with your registered username and password. You can respond to the query by following the steps stated below: 

1. Step 1: Log onto easeofdoinqbusinessinassam.in with your registered username and password. 
2. Step 2: Click on €€My lnboxa€™ section on the top-right corner of your dash~rd- . . 3. Step 3: Locate the query received from the departmental. office~ amongs_t other com:un[:°0 

that you may have done. (Note: Unread Mails/Queries will be displayed '" bold tette J. · on the particular query string to open it. ™ e that. if thEt officer 4. Step 4: You can reply to the query by clicking on a€ReplyA€ · Please n~ copy of the has ~equested for an additional document upload, you may upload 8 sea : · required document alongwith your reply, in the slot provided. 

. . . ttr Act, 197 4 and Air ~ct, ~ote. Y~ur Apphcat1on for Renewal for Consent to OperJte (under ~iend with the clarifications I d 981 ) will not be processed further, until a reply is received from yo oard Assam. A Yocuments as sought by the Regional Head• Pollution Control~ a€"My Applicationsa€™, by I ou _may check the status and/or track your application form _unde d username and password. . oggmg onto easeofdoingbusinessinassam.in with your reg1stere 

l 
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रजजस्ट्री स.ं डी.एल.- 33004/99 REGD. NO. D. L.-33004/99 

  
 

 

xxxGIDHxxx 
xxxGIDExxx 

ऄसाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—ईप-खण् ड (ii)  

PART II—Section 3—Sub-section (ii) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 

 

पयाावरण, वन और जलवाय ुपररवतान मतं्रालय 

ऄजधसचूना 

नइ ददल्ली, 28 जनवरी, 2020 

का.अ. 460(ऄ).—प्रारुप ऄजधसूचना भारत के राजपत्र, ऄसाधारण भारत सरकार पयाावरण, वन और 

जलवायु पररवतान, मंत्रालय की ऄजधसूचना सं. का.अ. 2029(ऄ), तारीख 21 मइ, 2018 द्वारा प्रकाजित की गइ थी 

जजसमें ऐसे सभी व्यजियों से, जजनकी ईससे प्रभाजवत होन ेकी संभावना थी, ईस तारीख से, जजसको ईि ऄजधसूचना को 

ऄन्तर्ववष्ट करन ेवाल ेराजपत्र की प्रजतयां जनता को ईपलब्ध करा दी गइ थीं, साठ ददन की ऄवजध के भीतर अक्षेप और 

सुझाव अमंजत्रत दकए गए थ;े 

और, ईि प्रारूप ऄजधसूचना को ऄन्तर्ववष्ट करन ेवाली राजपत्र की प्रजतयां जनता को तारीख 22 मइ, 2018 को 

ईपलब्ध करा दी गइ थीं; 

और, ईि प्रारुप ऄजधसूचना के प्रत्युतर में  व्यजियों और पणधाररयों से प्राप्त अक्षेपों और सुझावों पर मंत्रालय में 

जवचार दकया गया था; 

और, जडबू्र-साआखोवा राष्ट्रीय ईद्यान ऄसम में जडबू्रगढ़ और जतनसुदकया जसजवल जजलों में, 340.0 वगा दकलोमीटर 

क्षेत्र में फैला ह ैऔर आसे ऄसम सरकार की ऄजधसूचना सं. एफअरडब्ल्य.ू21/90/171 ददनाकं 5 माचा, 1999 को राष्ट्रीय 

ईद्यान के रूप में ऄजधसूजचत दकया गया ह।ै यह क्षेत्र एक ही पाररजस्ट्थजतक आकाइ ह ैजो मलू रूप से ईत्तर में ब्रह्मपुत्र एवं 

जसयांग नदी, पूवा में लोजहत एवं देबंग, दजक्षण-पूवा में ऄनंत नाला और दजक्षण में डांगोरी एवं जडबू्र नदी का बाढ़ का मैदान 

ह;ै 

स.ं   426]            नइ ददल्ली,  बहृस्ट् पजतवार , जनवरी 30, 2020/माघ 10, 1941  

No. 426]           NEW DELHI, THURSDAY, JANUARY 30, 2020/MAGHA 10, 1941  

सी.जी.-डी.एल.-अ.-05022020-215934
CG-DL-E-05022020-215934
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और, यह राष्ट्रीय ईद्यान ब्रह्मपतु्र नदी, आसकी सहायक नददयों और जविेषकर ब्रह्मपुत्र नदी के जल-मागा द्वारा 

जनर्वमत एक ऄजद्वतीय भू-अकृजत जवज्ञान संरचना का प्रजतजनजधत्व करता है, जो दक आंडो-जेनेरटक डॉजल़्िन का महत्वपणूा 

पयाावास ह;ै 

और, जडबू्र-साआखोवा राष्ट्रीय ईद्यान, जैव- भौगोजलक दजृष्ट से “ईत्तरी पूवी भारत– ब्रह्मपुत्र घाटी जैव- भौगोजलक 

प्रांत” (9ए) का प्रजतजनजधत्व करता ह।ै दो प्रमुख जैव जवजवधता स्ट्थलों का ऄतंरण स्ट्थल होने के कारण यहां वनस्ट्पजत और 

जीवजंतुओं की प्रचुरता ह,ै जो जवजवध प्रकार के जीवजंतुओं के जलए सहायक ह ैजो यहां की क्षेत्रीय, जलीय और वानस्ट्पजतक 

पाररजस्ट्थजतकी के जलए ऄनुकूल हैं; 

और, यह राष्ट्रीय ईद्यान अश्चयाजनक रुप से समृद्ध वनस्ट्पजत का सहायक ह ैजजनमें 28 वृक्ष प्रजाजतयां, 26 झाडी 

प्रजाजतयां, 2 परजीवी पौधों की प्रजाजतयां, 17 घास प्रजाजतयां, 16 जलीय पौधों की प्रजाजतयां, 3 दलदलीय पौधों की 

प्रजाजतयां, 4 पवातारोजहयों और स्ट्कैं डन्स की  प्रजाजतयां, 5 बेंत की प्रजाजतयां,  13 ऑर्ककड की प्रजाजतयां और 6 संकटापन्न 

औषधीय पौधों की प्रजाजतयां िाजमल हैं; 

और, जडबू्र-साआखोवा राष्ट्रीय ईद्यान में ऄनेक पि-ुपजक्षयों के पयाावास हैं। यहां के मुख्य क्षेत्र में 10 ऑडार और 19 

पररवारों से संबंजधत 36 स्ट्तनधारी प्रजाजतयां और 27 जेनरा ऄजभजलजखत हैं, जजनमें से 12 ऄनुसूची-I में िाजमल हैं। आस 

ईद्यान में मौजूद मुख्य स्ट्तनधारी प्रजाजतयों में से एक प्रजाजत वन्य घोडों की ह।ै आस राष्ट्रीय ईद्यान में कछुओं की 11 

प्रजाजतयों, दो मॉजनटर जछपकजलयों सजहत जछपकली की 9 प्रजाजतयों, ईभयचरों की 18 प्रजाजतयों, मछजलयों की 104 

प्रजाजतयों, सांपों की 23 जवजभन्न प्रजाजतयों और जततजलयों की 104 प्रजाजतयों के ऄजतररि जलचरों की लगभग 500 

प्रजाजतयों के अश्रय स्ट्थल हैं। यह क्षेत्र प्रवासी पजक्षयों को भी अकर्वषत करता ह ैऔर जवजभन्न प्रकार के जलीय और स्ट्थलीय 

पजक्षयों के जलए एक खाद्यान्न भूजम है; 

और, सदी के मौसम में सूख जाने वाले नदी तट के रेतील ेभाग (चापोरीस) जलोढ़ घासभूजम के जवकास में सहायक 

हैं जो न केवल ऄत्यजधक संकटापन्न बंगाल फ्लोररकन के जलए ईत्कृष्ट पयाावास हैं, बजल्क जडबू्र-डंगोरी हाथी कॉररडोर में 

हाजथयों के जलए प्रवासन मागा का और बाघों के ऄरुणाचल प्रदिे राज्य में जान ेहतेु सुरजक्षत मागा का भी काम करते ह;ै 

और, जडबू्र-साआखोवा राष्ट्रीय ईद्यान, जजसका जवस्ट्तार और सीमाऐं पैरा 1 में जवजनर्कदष्ट हैं, तथा जैव प्रौद्योजगकी 

पयाावरण की दजृष्ट से पाररजस्ट्थजतकी संवेदी जोन के रूप में सुरजक्षत और संरजक्षत करना और ईि पाररजस्ट्थजतकी संवेदी जोन 

में ईद्योगों या ईद्योगों के वगो के प्रचालन और प्रसंस्ट्करण करने को प्रजतजषद्ध करना अवश्यक ह;ै 

ऄतः, ऄब, केन्रीय सरकार, पयाावरण (संरक्षण) जनयम, 1986 के जनयम 5 के ईपजनयम (3) के साथ परठत 

पयाावरण (संरक्षण) ऄजधजनयम, 1986 (1986 का 29) (जजसे आसमें आसके पश्चात आस ऄजधसूचना में पयाावरण ऄजधजनयम 

कहा गया ह)ै की धारा 3 की ईपधारा (1) और ईपधारा (2) के खंड (v) और खंड (xiv) द्वारा प्रदत्त िजियों का प्रयोग 

करत े हुए, ऄसम राज्य के जडबू्रगढ़ और जतनसुदकया जजले में जडबू्र-साआखोवा राष्‍ट रीय ईद्यान की सीमा के चारों ओर 0 

(िून्य) दकलोमीटर से 8.7 दकलोमीटर तक जवस्ट् ताररत क्षेत्र को पाररजस्ट्थजतकी संवेदी जोन (जजसे आसमें आस ऄजधसूचना में 

आसके पश् चात ्पाररजस्ट्थजतकी संवेदी जोन कहा गया ह)ै, के रूप में ऄजधसूजचत करती ह,ै जजसके जववरण जनम्नानुसार ह,ै 

ऄथाात ्:- 

1.  पाररजस्ट्थजतकी सवंदेी जोन का जवस्ट्तार और ईसकी सीमाए.ं-(1) पाररजस्ट्थजतकी संवेदी जोन का जवस्ट्तार जडबू्र-

साआखोवा राष्ट्रीय ईद्यान की सीमा के चारों ओर 0 (िून्य) दकलोमीटर से 8.7 दकलोमीटर तक जवस्ट्ततृ ह ै और 

पाररजस्ट्थजतकी संवेदी जोन का 658.251 वगा दकलोमीटर क्षेत्रफल ह।ै (पाररजस्ट्थजतकी संवेदी जोन का िून्य जवस्ट्तार ईजचत 

दकया गया ह ैदक “राष्ट्रीय ईद्यान सीमा के दजक्षणी भाग के असपास के क्षेत्र में कच्चा तेल और प्राकृजतक गैस जवद्यमान ह।ै”) 

(2) जडबू्र-साआखोवा राष्ट्रीय ईद्यान और आसके पाररजस्ट्थजतकी संवेदी जोन की सीमा का जववरण ईपाबधं I के रुप में संलग्न ह।ै  
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(3) सीमा जववरण और ऄक्षािं और देिांतर के साथ पाररजस्ट्थजतकी संवेदी जोन के जडबू्र-साआखोवा राष्ट्रीय ईद्यान के 

मानजचत्र ईपाबधं-IIक, ईपाबधं-IIख, और ईपाबधं-IIग के रुप में संलग्न ह।ै 

 (4) राष्ट्रीय ईद्यान के चारों ओर जिललग कंुओं के मुख्य लबदओुं और पाररजस्ट्थजतकी संवेदी जोन, जडबू्र-साआखोवा राष्ट्रीय 

ईद्यान की सीमा के भू जनदेिांकों की सूची ईपाबधं III की सारणी क, सारणी ख और सारणी ग में दी गइ ह।ै  

(5) मुख्य लबदओुं के भू-जनदेिांकों के साथ पाररजस्ट्थजतकी संवेदी जोन के ऄंतगात अन ेवाल ेग्रामों की सूची ईपाबधं IV के 

रुप में संलग्न ह।ै  

2. पाररजस्ट्थजतकी सवंदेी जोन के जलए अचंजलक महायोजना– (1) राज्य सरकार, पाररजस्ट्थजतकी संवेदी जोन के प्रयोजनों के 

जलए राजपत्र में आस ऄजधसूचना के प्रकािन की िासकीय तारीख से दो वषा की ऄवजध के भीतर, स्ट्थानीय व्यजियों के 

परामिा से और राज्य के सक्षम प्राजधकारी के ऄनुमोदन के जलए आस ऄजधसूचना में ददए गए ऄनुबंधों का पालन करत ेहुए 

अंचजलक महायोजना तैयार करेगी। 

(2) राज्य सरकार द्वारा पाररजस्ट्थजतकी संवेदी जोन के जलए अचंजलक महायोजना ऐसी रीजत से जो आस ऄजधसूचना में 

जवजनर्कदष्‍ट ट दकए गए हैं के ऄनसुार तथा सुसंगत कें रीय और राज् य जवजधयों के ऄनुरुप और कें रीय सरकार द्वारा जारी 

मागाजनदेिों, यदद कोइ हों, द्वारा तैयार की जाएगी । 

 (3) अंचजलक महायोजना, ईि योजना में पाररजस्ट्थजतकी और पयाावरणीय बातों को समाकजलत करन े के जलए राज् य 

सरकार के जनम्नजलजखत जवभागों के परामिा से तैयार होगी, ऄथाात्:- 

(i) पयाावरण; 

(ii) वन और वन्यजीव;  

(iii) कृजष और बागवानी; 

(iv) भूजम राजस्ट्व और बंदोबस्ट्त; 

(v) ग्रामीण जवकास;  

(vi) नगर जवकास; 

(vii) नगरपाजलका;  

(viii) पंचायती राज;  

(ix) पयाटन;  

(x) लसचाइ और बाढ़ जनयंत्रण; 

(xi) लोक जन मााण जव भाग, और 

(xii) ऄसम राज् य प्रदषूण जनयंत्रण बोडा। 

(4) अंचजलक महायोजना ऄनमुोददत जवद्यमान भू-ईपयोग, ऄवसंरचना और दियाकलापों पर कोइ जनबंधन ऄजधरोजपत 

नहीं करेगी जब तक दक आस ऄजधसूचना में आस प्रकार जवजनर्कदष्‍ट ट न हो और अचंजलक महायोजना सभी ऄवसंरचना और 

दियाकलापों में जो ऄजधक दक्षता और पाररजस्ट्थजतकी ऄनुकूल हों का संवधान करेगी ।  

 (5) अंचजलक महायोजना में ऄनाच्छाददत क्षेत्रों के जीणोद्धार, जवद्यमान जल जनकायों के संरक्षण, अवाह क्षेत्रों के प्रबंधन, 

जल-संभरों के प्रबंधन, भूतल जल के प्रबंधन, मृदा और नमी संरक्षण, स्ट्थानीय समुदायों की अवश्यकताओं तथा 

पाररजस्ट्थजतकी और पयाावरण से संबंजधत ऐसे ऄन्य पहलओुं, जजन पर ध्यान देना अवश्यक ह,ै के जलए ईपबंध होंगे । 
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(6) अंचजलक महायोजना जवद्यमान और प्रस्ट्ताजवत भूजम ईपयोग जविेषताओं के ब्यौरों से ऄनुसमर्वथत मानजचत्र के साथ 

सभी जवद्यमान पूजा स्ट् थलों, ग्रामों और नगरीय बजस्ट्तयों, वनों के प्रकार और दकस्ट् मों, कृजष क्षेत्रों, उपजाउ भूजम, हररत क्षेत्र 

जैसे ईद्यान और ईसी प्रकार के स्ट् थान, ईद्यान कृजष क्षेत्र, फलोईद्यान, झीलों और ऄन्य जल जनकायों का ऄभ्यकंन करेगी।  

(7) अंचजलक महायोजना पाररजस्ट्थजतकी संवेदी जोन में जवकास को जवजनयजमत करेगी और पैराग्राफ-4 में सारणी में 

सूचीबद्ध प्रजतजषद्ध और जवजनयजमत दियाकलापों का ऄनुपालन करेगी और स्ट् थानीय समुदायों की जीजवका को सुरजक्षत 

करने के जलए पाररजस्ट्थजतकी ऄनुकूल जवकास को सुजनजश्चत और ईसकी ऄजभवृजद्ध भी करेगी।  

(8) अंचजलक महायोजना प्रादेजिक जवकास योजना की सह-जवस्ट्तारी होगी । 

(9) आस प्रकार ऄनुमोददत अंचजलक महायोजना आस ऄजधसूचना के ईपबंधों के ऄनुसार मानीटरी के ऄपन ेकायों को करन े

के जलए मानीटर सजमजत के जलए एक संदभा दस्ट्तावेज तैयार करेगी । 

3.  राज्य सरकार द्वारा दकए जान े वाल े ईपाय.- राज्य सरकार आस ऄजधसूचना के ईपबंधों को प्रभावी करन े के जलए 

जनम्नजलजखत ईपाय करेगी, ऄथाात्:- 

(1) भ-ूईपयोग.– (क) पाररजस्ट्थजतकी संवेदी जोन में वनों, ईद्यान कृजष क्षेत्रों, कृजष क्षेत्रों, मनोरंजन के प्रयोजनों के जलए 

जचजन्हत दकए गए पाकों और खुल ेस्ट्थानों का वाजणजज्यक या अवासीय या औद्योजगक संबद्ध जवकास दियाकलापों के जलए 

ईपयोग या संपररवतान नहीं होगा:  

परंतु यह दक पाररजस्ट्थजतकी संवेदी जोन के भीतर भाग (क), में जवजनर्कदष्ट प्रयोजनों से जभन्न प्रयोजन के जलए 

ईपरोि कृजष और ऄन्य भूजम का संपररवतान मानीटरी सजमजत की जसफाररि पर और यथा लाग ूऔर क्षेत्रीय नगर योजना 

ऄजधजनयम और केन्रीय सरकार या राज्य सरकार के ऄन्य जनयमों तथा जवजनयमों के ऄधीन सक्षम प्राजधकारी के पूवा 

ऄनुमोदन से, और आस ऄजधसूचना के ईपबंधों द्वारा स्ट्थानीय जनवाजसयों की जनम्नजलजखत अवासीय अवश्यकताओं को पूरा 

करन ेके जलए ऄनजु्ञात दकया जाएगा, जैसे:- 

(i) जवद्यमान सडकों को चौडा करना और ईन्हें सुदढृ करना तथा नइ सडकों का संजनमााण; 

(ii) बुजनयादी ढांचों और नागररक सुजवधाओं का संजनमााण और नवीकरण; 

(iii) प्रदषूण ईत्पन्न न करने वाल ेलघ ुईद्योग; 

(iv) कुटीर ईद्योगों जजनके ऄंतगात ग्रामीण ईद्योग भी हैं; सुजवधाजनक भण्डार और स्ट्थानीय सुजवधाएं सहायक 

पाररजस्ट्थजतकी पयाटन जजसके ऄन्तगात ग्रह वास सजममजलत ह;ै और 

(v)  पैरा 4 के ऄधीन ददए गए संवर्वधत दियाकलाप: 

   परंत ुयह और दक प्रादेजिक नगर योजना ऄजधजनयम और राज्य सरकार के ऄन्य जनयमों और जवजनयमों के ऄधीन 

सक्षम प्राजधकारी के पूवा ऄनुमोदन और संजवधान के ऄनुच्छेद 244 के ईपबंधों या तत्समय प्रवृत्त जवजध के ईपबंधों के 

ऄनुपालन के जबना, जजसके ऄन्तगात ऄनुसूजचत जनजाजत और ऄन्य परंपरागत वन जनवासी (वन ऄजधकारों की मान्यता) 

ऄजधजनयम, 2006 (2007 का 2) भी ह,ै वाजणजज्यक या औद्योजगक जवकास दियाकलापों के जलए जनजातीय भूजम का 

ईपयोग ऄनुज्ञात नहीं होगा:  

   परंत ुयह और भी दक पाररजस्ट्थजतकी संवेदी जोन के भीतर भू-ऄजभलेखों में ईपसंजात कोइ गलती, मानीटरी सजमजत के 

जवचार प्राप्त करन ेके पश्चात ्राज्य सरकार द्वारा प्रत्येक मामल ेमें एक बार ठीक होगी और ईि गलती के सुधार की सूचना 

कें रीय सरकार के पयाावरण, वन और जलवाय ुपररवतान मंत्रालय को दी जाएगी:  

   परंत ुयह और भी दक गलती के संिोधन में आस ईप पैरा के ऄधीन यथा ईपबंजधत के जसवाय दकसी भी दिा में भू-ईपयोग 

का पररवतान सजममजलत नहीं होगा।  
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(ख) वनीकरण तथा वास जीणोद्धार दियाकलापों सजहत ऄप्रयुक् त या ऄनुत् पादक कृजष क्षेत्रों में पुन: वनीकरण करने के 

प्रयास दकए जाएंगे । 

(2) प्राकृजतक जल स्रोतों.- अचंजलक महायोजना में सभी प्राकृजतक जल स्रोतों के अवाह क्षेत्रों की पहचान की जाएगी और 

ईनके संरक्षण और नवीकरण के जलए योजना सजम मजलत होगी और राज् य सरकार द्वारा ऐसे क्षेत्रों पर या ईनके जनकट 

जवकास दियाकलाप प्रजतजषद्ध करन ेके बारे में जो ऐसे क्षेत्रों के जलए ऄजहतकर हो ऐसी रीजत से मागादिाक जसद्धांत तैयार 

दकए जाएंगे । 

 (3) पयाटन या पाररजस्ट्थजतकी पयाटन.- (क) पाररजस्ट्थजतकी संवेदी जोन के भीतर सभी नए पाररजस्ट्थजतकी पयाटन 

दियाकलाप या जवद्यमान पयाटन दियाकलापों का जवस्ट्तार पयाटन महायोजना के ऄनुसार पाररजस्ट्थजतकी संवेदी जोन के 

जलए होगा;    

(ख) पाररजस्ट्थजतकी पयाटन महायोजना राज्य पयाटन जवभाग द्वारा राज्य पयाावरण और वन जवभाग के परामिा से तैयार 

होगी; 

(ग) पयाटन महायोजना अंचजलक महायोजना के एक घटक के रूप में होगी ।  

(घ) पयाटन महायोजना पाररजस्ट्थजतकी संवेदी जोन की वहन क्षमता के अधार पर तैयार की जाएगी; 

(ङ) पाररजस्ट्थजतकी पयाटन संबंधी दियाकलाप जनम्नानुसार जवजनयजमत होंग े:- 

 (i)  संरजक्षत क्षेत्र की सीमा से एक दकलोमीटर के भीतर या पाररजस्ट्थजतकी संवेदी जोन के जवस्ट्तार तक, आनमें जो भी जनकट 

ह,ै नय ेवाजणजज्यक होटल और ररजॉटा के सजन्नमााण ऄनजु्ञात नहीं होंग:े 

  परंत,ु यह दक संरजक्षत क्षेत्र की सीमा से एक दकलोमीटर की दरूी से परे पाररजस्ट्थजतकी संवेदी जोन के जवस्ट्तार तक 

होटलों और ररजॉटा का स्ट्थापन केवल पूवा पररभाजषत और नामजनर्कदष्ट क्षेत्रों में पयाटन महायोजना के ऄनुसार 

पाररजस्ट्थजतकी पयाटन सुजवधाओं के जलए ही ऄनजु्ञात होगा; 

(ii) पाररजस्ट्थजतकी संवेदी जोन के भीतर नए पयाटन दियाकलापों या जवद्यमान पयाटन दियाकलापों का जवस्ट्तार कें रीय 

सरकार के पयाावरण, वन और जलवायु पररवतान मंत्रालय के मागादिाक जसद्धांतों के द्वारा तथा राष्‍ट रीय ा याघ्र स संरक्षण 

प्राजधकरण, द्वारा जारी पाररजस्ट्थजतकी–पयाटन, पाररजस्ट्थजतकी-जिक्षा और पाररजस्ट्थजतकी-जवकास पर बल देते हुए (समय-

समय पर यथा संिोजधत) जारी मागादिाक जसद्धांतों के ऄनुसार होगा; 

 (iii) अंचजलक महायोजना का ऄनुमोदन दकए जाने तक, पयाटन के जलए जवकास और जवद्यमान पयाटन दियाकलापों के 

जवस्ट्तार को वास्ट्तजवक स्ट्थल जवजनर्कदष्ट संवीक्षा और मानीटरी सजमजत की जसफाररि पर अधाररत संबंजधत जवजनयामक 

प्राजधकरणों द्वारा ऄनुज्ञात दकया जाएगा और पाररजस्ट्थजतकी संवेदी जोन के ऄंदर दकसी नये होटल या ररसोटा या 

वाजणजज्यक स्ट्थापन का संजनमााण ऄनुज्ञात नहीं दकया जायेगा । 

(4) नसैर्वगक जवरासत.- पाररजस्ट्थजतकी संवेदी जोन में महत्वपूणा नैसर्वगक जवरासत के सभी स्ट्थलों जैसे जीन कोि अरजक्षत 

के्षत्र, िैल जवरचनाएं, जल प्रपातों, झरनों, घाटी मागों, ईपवनों, गुफाए,ं स्ट्थलों, भ्रमण, ऄश्वरोहण, प्रपातों अदद की 

पहचान की जाएगी और जवरासत संरक्षण योजना अंचजलक महायोजना के भाग के रुप में परररक्षण और संरक्षण के जलए 

तैयार की जाएगी । 

(5) मानव जनर्वमत जवरासत स्ट् थल.- पाररजस्ट्थजतकी संवेदी जोन में भवनों, संरचनाओं, जिल्प-तथ्य, ऐजतहाजसक, स्ट्थापत्य, 

सौंदयापरक और सांस्ट्कृजतक महत्व के क्षेत्रों की और ईपक्षेत्रों की पहचान और ईनके संरक्षण के जलए जवरासत योजना 

अंचजलक महायोजना के भाग के रुप में तैयार की जाएगी।  

(6) ध् वजन प्रदषूण.- पयाावरण ऄजधजनयम के ऄधीन ध्वजन प्रदषूण (जवजनयमन और जनयंत्रण) जनयम, 2000 में जनयत 

ईपबंधों के ऄनुसारण में पाररजस्ट्थजतकी संवेदी जोन में ध्वजन प्रदषूण के जनयंत्रण और जनवारण का ऄनुपालन दकया जाएगा।  
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(7) वाय ुप्रदषूण.- पाररजस्ट्थजतकी संवेदी जोन में, वाय ुप्रदषूण के जनवारण और जनयंत्रण का वायु (प्रदषूण जनवारण और 

जनयंत्रण) ऄजधजनयम, 1981 (1981 का 14) और ईसके ऄधीन बनाए गए जनयमों के ईपबंधों के ऄनुसार ऄनुपालन दकया 

जाएगा।  

(8) बजहस्राव का जनस्ट्सारण.- पाररजस्ट्थजतकी संवेदी जोन में ईपचाररत बजहस्राव का जनस्ट्सारण, साधारण मानकों के 

ईपबंधों के ऄनुसार पयाावरणीय ऄजधजनयम और ईसके ऄधीन बनाए गए जनयमों के ऄधीन अने वाल ेपयाावरणीय प्रदषूण 

के जनस्ट्सारण के जलए साधारण मानकों या राज्य सरकार द्वारा जनयत मानकों, जो भी ऄजधक कठोर हो, के ईपबंधों के 

ऄनुसार होगा। 

(9) ठोस ऄपजिष्ट.- ठोस ऄपजिष्ट का जनपटान और प्रबंधन जनम्नानुसार दकया जाएगा:- 

(क) पाररजस्ट्थजतकी संवेदी जोन में ठोस ऄपजिष्ट का जनपटान और प्रबंधन भारत सरकार के पयाावरण, वन और जलवाय ु

पररवतान मंत्रालय की ऄजधसूचना सं. का.अ. 1357(ऄ), तारीख 8 ऄप्रलै, 2016 के द्वारा प्रकाजित ठोस ऄपजिष्ट प्रबंधन 

जनयम, 2016 के ईपबंधों के ऄनुसार दकया जाएगा। ऄकाबाजनक पदाथो का जनपटान पाररजस्ट्थजतकी संवेदी जोन से बाहर 

जचजन्हत दकए गए स्ट्थानों पर पयाावरण-ऄनुकूल रीजत से दकया जाएगा; 

(ख) पाररजस्ट्थजतकी संवेदी जोन में मान्य प्रौद्योजगदकयों )इएसएम (  का प्रयोग करत ेहुए जवद्यमान जनयमों और जवजनयमों के 

ऄनुरूप ठोस ऄपजिष्ट का सुरजक्षत और पयाावरण-ऄनुकूल प्रबंधन ऄनुज्ञात दकया जा सकेगा। 

(10) जवै जचदकत्सा ऄपजिष्‍ट ट.- जैव जचदकत्सा ऄपजिष्‍ट ट का प्रबंधन जनम्नानुसार दकया जाएगा:- 

(क) पाररजस्ट्थजतकी संवेदी जोन में जैव जचदकत्सा ऄपजिष्ट का जनपटान भारत सरकार के पयाावरण, वन और जलवाय ु

पररवतान मंत्रालय की ऄजधसूचना सं.सा.का.जन 343 (ऄ), तारीख 28 माचा, 2016 के द्वारा प्रकाजित जैव जचदकत्सा 

ऄपजिष्ट प्रबंधन जनयम, 2016 के ईपबंधों के ऄनुसार दकया जाएगा ।   

(ख) पाररजस्ट्थजतकी संवदी जोन में मान्य प्रौद्योजगदकयों का प्रयोग करते हुए जवद्यमान जनयमों और जवजनयमों के ऄनरुूप 

जैव-जचदकत्सा ऄपजिष्ट का सुरजक्षत और पयाावरण-ऄनुकूल प्रबंधन ऄनुज्ञात दकया जा सकेगा। 

 (11) प्लाजस्ट्टक ऄपजिष्ट प्रबधंन.- पाररजस्ट्थजतकी संवेदी जोन में प्लाजस्ट्टक ऄपजिष्ट प्रबंधन का जनपटान भारत सरकार के 

पयाावरण, वन और जलवायु पररवतान मंत्रालय की समय-समय पर यथासंिोजधत ऄजधसूचना सं.सा.का.जन 340(ऄ), 

तारीख 18 माचा, 2016 द्वारा प्रकाजित प्लाजस्ट्टक ऄपजिष्ट प्रबंधन जनयम, 2016 के ईपबंधों के ऄनुसार दकया जाएगा। 

(12) जनमााण और जवध्वसं ऄपजिष्ट प्रबधंन.- पाररजस्ट्थजतकी संवेदी जोन में संजनमााण और जवध्वंस ऄपजिष्ट प्रबंधन का 

जनपटान भारत सरकार के पयाावरण, वन और जलवायु पररवतान मंत्रालय की समय-समय पर यथासंिोजधत ऄजधसूचना 

सं.सां.का.जन 317(ऄ), तारीख 29 माचा, 2016 द्वारा प्रकाजित संजनमााण और जवध्वंस प्रबंधन जनयम, 2016 के ईपबंधों के 

ऄनुसार दकया जाएगा । 

(13) इ–ऄपजिष्ट.- पाररजस्ट्थजतकी संवेदी जोन में इ–ऄपजिष्ट प्रबंधन का जनपटान भारत सरकार के पयाावरण, वन और 

जलवायु पररवतान मंत्रालय की समय-समय पर यथासंिोजधत द्वारा प्रकाजित इ–ऄपजिष्ट प्रबंधन जनयम, 2016 के ईपबंधों 

के ऄनुसार दकया जाएगा। 

(14) यानीय यातायात.- यातायात की यानीय गजतजवजधयां अवास के ऄनुकूल जवजनयजमत होंगी और आस संबंध में 

अंचजलक महायोजना में जविेष ईपबंध सजममजलत दकए जाएंगे और अंचजलक महायोजना के तयैार होने और राज्य सरकार 

के सक्षम प्राजधकारी द्वारा ऄनुमोददत होने तक, मानीटरी सजमजत सुसंगत ऄजधजनयमों और ईसके ऄधीन बनाए गए जनयमों 

और जवजनयमों के ऄनुसार यानीय दियाकलापों के ऄनुपालन को मानीटर करेगी । 

(15) यानीय प्रदषूण.- लाग ूजवजधयों के ऄनुपालन में वाहन प्रदषूण का जनवारण और जनयंत्रण दकया जाएगा और स्ट्वच्छक 

ईंधन के ईपयोग के जलए प्रयास दकए जाएंगे। 
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(16) औद्योजगक इकाआया.ं- (i) राजपत्र में आस ऄजधसूचना के प्रकािन पर या ईसके पश्चात पाररजस्ट्थजतकी संवेदी जोन के 

भीतर कोइ नए प्रदजूषत ईद्योगों की स्ट्थापना की ऄनुमजत नहीं दी जाएगी; 

(ii) केन्रीय प्रदषूण जनयंत्रण बोडा द्वारा फरवरी, 2016 में जारी मागादिाक जसद्धान्तों में ईद्योगों के वगीकरण के 

ऄनुसार, जब तक दक ऄजधसूचना में आस प्रकार जवजनर्कदष्ट न हो; पाररजस्ट्थजतकी संवेदी जोन के भीतर केवल गैर- 

प्रदषूणकारी ईद्योगों को ऄनुज्ञात दकया जाएगा और आसके ऄजतररि, गरै प्रदषूणकारी कुटीर ईद्योगों को बढ़ावा 

ददया जाएगा।  

(17) पहाडी ढलानों को सरंक्षण.- पहाडी ढलानों का संरक्षण जनम्नानुसार होगा:- 

(क) अंचजलक महायोजना पहाडी ढलानों पर क्षेत्रों का संकेत होगा जहां दकसी भी  संजनमााण की ऄनुमजत नहीं दी जाएगी; 

(ख) कटाव के एक ईच्च जडग्री के साथ जवद्यमान खडी पहाडी ढलानों या ढलानों पर दकसी भी  संजनमााण की ऄनुमजत नहीं 

दी जाएगी । 

4. पाररजस्ट्थजतकी सवंदेी जोन में प्रजतजषद्ध और जवजनयजमत दकए जान ेवाल ेदियाकलापों की सचूी.- पाररजस्ट्थजतकी संवेदी 

जोन में सभी दियाकलाप पयाावरण ऄजधजनयम के ईपबंधों और ईसके ऄधीन बनाए गए जनयमों जजसके ऄधीन तटीय 

जवजनयमन जोन ऄजधसूचना 2011 और पयाावरणीय प्रभाव अकलन ऄजधसूचना, 2006 और ऄन्य लागू जवजधयां के जजसमें 

वन (संरक्षण) ऄजधजनयम, 1980 (1980 का 69), भारतीय वन ऄजधजनयम, 1927 (1927 का 16), वन्यजीव (संरक्षण) 

ऄजधजनयम, 1972 (1972 का 53) सजममजलत हैं और दकये गये संिोधनों द्वारा िाजसत होंग ेऔर नीचे दी गइ सारणी में 

जवजनर्कदष्ट रीजत में जवजनयजमत होंगे, ऄथाात ्:-  

सारणी 

िम स.ं  

(1) 

दियाकलाप 

(2) 

वणान 

(3) 

क. प्रजतजषद्ध दियाकलाप  

1.  वाजणजज्यक खनन, पत्थर  ईत्खनन 

और ऄपघषाण आकाइयां । 

(क) वास्ट्तजवक स्ट्थानीय जनवाजसयों की घरेल ूअवश्यकताओं जजसमें 

जनजी ईपयोग के जलए मकानों के संजनमााण या मरममत के जलए 

धरती को खोदना और मकान बनाने और व्यजिगत ईपभोग के 

जलए देिी टाआल्स या ईंटों का जनमााण करना भी सजममजलत ह,ै के 

जसवाय सभी प्रकार के नए और जवद्यमान खनन (लघु और वृहत 

खजनज), पत्थर की खानें और ईनकों तोडने की आकाआयां तत्काल 

प्रभाव से प्रजतजषद्ध होगा; 

(ख) खनन प्रचालन, माननीय ईच्चतम न्यायालय की ररट याजचका 

(जसजवल) सं. 1995 का 202 टी.एन. गौडाबमान जथरुमलूपाद 

बनाम भारत संघ के मामल ेमें अदेि तारीख 4 ऄगस्ट्त, 2006 और 

ररट याजचका (सी) सं. 2012 का 435 गोवा फाईंडेिन बनाम 

भारत संघ के मामल े में तारीख 21 ऄप्रैल, 2014 के अदिे के 

ऄनुसरण में प्रचाजलत होंगी ।  

2.  प्रदषूण (जल, वायु, मृदा, ध्वजन अदद) 

ईत्पन करने वाले ईद्योगों की स्ट्थापना 

। 

पाररजस्ट्थजतकी संवेदी जोन में कोइ नया ईद्योग लगाने और वतामान 

प्रदषूणकारी ईद्योगों का जवस्ट्तार करने की ऄनुज्ञा नहीं होगी: 

 परन्तु यह दक केन्रीय प्रदषूण जनयंत्रण बोडा द्वारा फरवरी, 2016 

में जारी मागा दिाक जसद्धान्तों में ईद्योगों के वगीकरण के ऄनसुार 
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जब तक दक ऄजधसूचना में ऐसा जवजनर्कदष्ट न हों, पाररजस्ट्थजतकी 

संवेदी जोन के भीतर गरै-प्रदषूणकारी ईद्योगों को ऄनुज्ञात दकया 

जाएगा और आसके ऄजतररि गैर-प्रदषूणकारी कुटीर ईद्यागों को 

बढ़ावा ददया जाएगा। 

3.  बृहत जल जवद्युत पररयोजना की 

स्ट्थापना । 

लागू जवजधयों के ऄनुसार प्रजतजषद्ध (ऄन् यथा ईपबंजधत के जसवाय) 

होंगे । 

4.  दकसी पररसंकटमय पदाथों का 

ईपयोग या ईत्पादन या प्रसंस्ट्करण। 

लागू जवजधयों के ऄनुसार प्रजतजषद्ध (ऄन् यथा ईपबंजधत के जसवाय) 

होंगे । 

5.  प्राकृजतक जल जनकायों या क्षेत्र भूजम 

में ऄनुपचाररत बजहस्रााव का 

जनस्ट्सारण । 

लागू जवजधयों के ऄनुसार प्रजतजषद्ध (ऄन् यथा ईपबंजधत के जसवाय) 

होंगे । 

6.  नइ अरा जमलों की स्ट्थापना। पाररजस्ट्थजतकी संवेदी जोन के भीतर नइ और जवद्यमान अरा जमलों 

का जवस्ट् तार ऄनुज्ञात नहीं होगा ।  

7.  ईंट भट्टों की स्ट्थापना करना। लागू जवजधयों के ऄनुसार प्रजतजषद्ध (ऄन् यथा ईपबंजधत के जसवाय) 

होंगे । 

8.  जलावन लकडी का वाजणजज्यक 

ईपयोग। 

लागू जवजधयों के ऄनुसार प्रजतजषद्ध (ऄन् यथा ईपबंजधत के जसवाय) 

होंगे । 

ख. जवजनयजमत दियाकलाप 

9.  वाजणजज्यक होटलों और ररसोटों की 

स्ट्थापना । 

पाररजस्ट्थजतकी पयाटन दियाकलापों लघु ऄस्ट्थायी संरचनाओं के 

जसवाय संरजक्षत क्षेत्र की सीमा से एक दकलोमीटर के भीतर या 

पाररजस्ट्थजतकी संवेदी जोन के जवस्ट्तार तक, आनमें जो भी जनकट ह,ै 

नए वाजणजज्यक होटल और ररसोटों को ऄनुज्ञात नहीं दकया 

जाएगा: 

परंत ुयह दक संरजक्षत क्षेत्र की सीमा से एक दकलोमीटर के परे या 

पाररजस्ट्थजतकी संवेदी जोन के जवस्ट्तार तक आनमें से जो भी जनकट 

हो सभी नए पयाटन दियाकलाप या जवद्यमान दियाकलाप का 

जवस्ट्तार पयाटन महायोजना और यथा लाग ू मागादिी जसद्धांतों के 

ऄनुरुप होगा। 

10.  फमो, जनगमो और कंपजनयों द्वारा बडे 

पैमाने पर वाजणजज्यक पिओुं और 

पोल्री फामों की स्ट्थापना । 

स्ट्थानीय अवश्यकताओं को परूा करन े के जसवाय लाग ू जवजधयों के 

ऄधीन जवजनयजमत (ऄन्यथा प्रदान दकए गए) होंगे । 

11.  संजनमााण दियाकलाप । (क) संरजक्षत क्षेत्र की सीमा से एक दकलोमीटर के भीतर या 

पाररजस्ट्थजतकी संवेदी जोन के जवस्ट्तार तक, आनमें जो भी जनकट हो, 

दकसी भी प्रकार के नय ेवाजणजज्यक संजनमााण की ऄनुज्ञा नहीं होगी: 

 

परंत ु  स्ट्थानीय लोगों को ऄपनी अवास समबन्धी जनम्नजलजखत 

अवश्यकताओं को परूा करने के जलए, परैा 3 के ईप पैरा (1) में 

सूचीबद्ध दियाकलापों सजहत ऄपने प्रयोग के जलए, ऄपनी भूजम में 

भवन ईप-जवजधयों के ऄनुसार, संजनमााण करन े की ऄनुज्ञा होगी, 

जैसे:- 

 परंतु यह दक गरै–प्रदषूणकारी लघ ुईद्योगों से संबंजधत संजनमााण 
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दियाकलाप लागू जनयमों और जवजनयमों, यदद कोइ हों,  के ऄनसुार 

सक्षम प्राजधकारी की पूवा ऄनुमजत से जवजनयजमत दकए जाएंग ेऔर 

वे न्यूनतम  होंगे ।  

(ख) एक दकलोमीटर क्षेत्र से परे ये अंचजलक महायोजना के 

ऄनुसार जवजनयजमत होंगे । 

12.  प्रदषूण ईत्पन्न न करन े वाल े लघ ु

ईद्योग । 

फरवरी, 2016 में केन्रीय प्रदषूण जनयंत्रण बोडा द्वारा जारी ईद्योगों 

में वगीकरण के ऄनुसार गरै-प्रदषूणकारी ईद्योग और 

ऄपररसंकटमय में, लघु और सेवा ईद्योग, कृजष, पुष्‍टप कृजष, ईद्यान 

कृजष या पाररजस्ट्थजतकी संवेदी जोन से दिेी सामग्री से ईत्पादों को 

ईत्पन्न करने वाले कृजष अधाररत ईद्योग सक्षम प्राजधकारी द्वारा 

ऄनुज्ञात होंगे। 

13.  वृक्षों की कटाइ । (क) राज्य सरकार में सक्षम प्राजधकारी की पूवा ऄनुमजत के जबना 

वन, सरकारी या राजस्ट्व या जनजी भूजम पर या वनों में वृक्षों की 

कटाइ नहीं होगी । 

(ख) वृक्षों की कटाइ संबंजधत कें रीय या राज्य ऄजधजनयम या ईसके 

ऄधीन बनाए गए जनयमों के ईपबंध के ऄनुसार जवजनयजमत होग े। 

14.  वन ईत्पादों या गैर काष्‍ट ठ वन ईत्पादों 

का संग्रहण। 

लाग ूजवजधयों के ऄनुसार जवजनयजमत होंगे । 

15.  जवद्युत और संचार टावरों का 

पररजनमााण और केबलों के जबछाए 

जाने और ऄन्य बुजनयादी ढांचे । 

लाग ू जवजधयों के ऄधीन जवजनयजमत होंग े । (भूजमगत केबल के 

जबछाए जाने को बढ़ावा ददया जाएगा)। 

16.  नागररक सुख सुजवधाओं सजहत 

ऄवसंरचनाएं । 

न्यूनीकरण ईपायों को लाग ूजवजधयों, जनयमों और जवजनयमनों और 

ईपलब्ध मागादिाक जसद्धांतों के ऄनुसार दकया जाना । 

17.  जवद्यमान सडकों को चौडा करना और 

ईन्हें सुदढृ  करना तथा नवीन सडकों 

का संजनमााण । 

न्यूनीकरण ईपायों को  लागू जवजधयों, जनयमों और जवजनयमनों और 

ईपलब्ध मागादिाक जसद्धांतों के ऄनुसार दकया जाना । 

18.  पयाटन से संबंजधत ऄन्य दियाकलाप 

जैसे गमा वाय ु गबु्बारें ,हलेीकाप्टर, 

िोन  ,माआिोलाआटस अदद द्वारा 

पाररजस्ट्थजतकी संवेदी जोन क्षते्र के 

उपर से ईडना जैसे दियाकलाप 

करना। 

लाग ूजवजधयों के ऄनुसार जवजनयजमत होंगे । 

19.  पहाडी ढालों और नदी तटों का 

संरक्षण । 

लाग ूजवजधयों के ऄधीन जवजनयजमत होंग े। 

20.  राजत्र में याजनक यातायात का संचलन 

। 

लागू जवजधयों के ऄधीन वाजणजज्यक प्रयोजन के जलए जवजनयजमत 

होंगे । 

21.  स्ट्थानीय समुदायों द्वारा चल रही कृजष 

और बागवानी प्रथाओं के साथ 

दगु्धिाला, दगु्घ ईद्योग, कृजष और 

मछली पालन । 

स्ट्थानीय लोगों के ईपयोग के जलए लागू जवजधयों के ऄधीन ऄनुज्ञात 

होंगे । 

22.  प्राकृजतक जल जनकायों या सतही के्षत्र 

में ईपचाररत बजहस्रााव का जनस्ट्तारण । 

जल जनकायों  में ईपचाररत ऄपजिष्ट जल या बजहस्रााव  के 

जनस्ट्सारण से बचा  जाएगा और ईपचाररत ऄपजिष्ट जल के 
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पुन:चिण और पनु:ईपयोग के जलए प्रयास दकए जाएगंे। ऄन्यथा 

लाग ूजवजधयों के ऄनुसार ईपचाररत बजहस्रााव के पुनचािण/प्रवाह के 

जनवाहन को जवजनयजमत दकया जाएगा। 

23.  सतह और भूजल का वाजणजज्यक  

जनष्‍टकषाण । 

लाग ूजवजधयों के ऄधीन जवजनयजमत होंग े। 

24.  खुले कंुअ ,बोर कंुअ ,अदद कृजष और 

ऄन्य ईपयोग के जलए । 

लाग ूजवजधयों के ऄनुसार जवजनयजमत होंग ेऔर समबद्ध प्राजधकारी 

द्वारा दियाकलापों की सख्ती से जनगरानी की जाएगी। 

25.  पोजलथीन बैगों का प्रयोग । लाग ूजवजधयों के ऄधीन जवजनयजमत होंग े। 

26.  जवदेिी प्रजाजतयों को लाना । लाग ूजवजधयों के ऄधीन जवजनयजमत होंग े। 

27.  पाररजस्ट्थजतकी-पयाटन लाग ूजवजधयों के ऄधीन जवजनयजमत होंग े। 

28.  वाजणजज् यक साआनबोडा और होर्डडग । लाग ूजवजधयों के ऄधीन जवजनयजमत होंग े। 

29.  ठोस ऄपजिष्ट एवं प्रबन्धन। लाग ूजवजधयों के ऄनुसार जवजनयजमत होंगे । 

ग. सवंर्वधत दियाकलाप  

30.  वषाा जल संचयन । सदि य रूप से बढ़ावा ददया जाएगा । 

31.  जैजवक खेती। सदि य रूप से बढ़ावा ददया जाएगा । 

32.  सभी गजतजवजधयों के जलए हररत 

प्रौद्योजगकी को ग्रहण करना । 

सदि य रूप से बढ़ावा ददया जाएगा । 

33.  कुटीर ईद्योग जजसके ऄतंगात ग्रामीण 

कारीगर भी हैं। 

सदि य रूप से बढ़ावा ददया जाएगा। 

34.  नवीकरणीय उजाा और ईंधन का 

ईपयोग । 

बायोगैस, सौर प्रकाि आत् यादद को बढ़ावा ददया जाना ह।ै  

35.  कृजष वाजनकी । सदि य रूप से बढ़ावा ददया जाएगा। 

36.  बागान लगाना और जडी बूरटयों का 

रोपण । 

सदि य रूप से बढ़ावा ददया जाएगा। 

37.  पाररजस्ट्थजतकी ऄनुकूल पररवहन का 

ईपयोग । 

सदि य रूप से बढ़ावा ददया जाएगा। 

38.  कौिल जवकास । सदि य रूप से बढ़ावा ददया जाएगा। 

39.  जनम्नीकृत भूजम/ वन / वास की बहाली 

। 

सदि य रूप से बढ़ावा ददया जाएगा। 

40.  पयाावरणीय जागरुकता । सदि य रूप से बढ़ावा ददया जाएगा। 

5. पाररजस्ट्थजतकी सवंदेी जोन की ऄजधसचूना की मानीटरी के जलए मानीटरी सजमजत.- कें रीय सरकार, पयाावरण 

(संरक्षण) ऄजधजनयम, 1986 की धारा 3 की ईपधारा (3) के ऄधीन आस ऄजधसूचना के ईपबंधों की प्रभावी मानीटरी के 

जलए मानीटरी सजमजत का गठन करती ह,ै जो जनम्नजलजखत से जमलकर बनेगी ऄथाात:्- 

(i)  कजमश्नर, ऄपर ऄसम जोन, जोरहाट ऄध्यक्ष,पदेन; 

(ii)  ईपायुि, जतनसुदकया और जडबू्रगढ़ सदस्ट्य; 

(iii)  जनदेिक, ऄसम पयाटन जवभाग का प्रजतजनजध सदस्ट्य; 

(iv)  प्रभागीय वन ऄजधकारी, जडगबोइ, जडबू्रगढ़ और डूमडोमा जडवीजन सदस्ट्य;  

(v)  पररयोजना जनदेिक जजला ग्रामीण जवकास एजेंसी, जतनसुदकया और जडबू्रगढ़ जजल े सदस्ट्य; 

 

(vi)  जजला मत्स्ट्य ऄजधकारी, जतनसुदकया और जडबू्रगढ़ जजल े सदस्ट्य; 

(vii)  संभागीय ऄजधकारी, मृदा संरक्षण प्रभाग, जतनसुदकया और जडबू्रगढ़ जजल े सदस्ट्य; 

134724



भाग II खण् ड (ii) भारत का राजपत्र : ऄसाधारण 11 

(viii)  महाप्रबंधक, जजला ईद्योग कें र, जतनसुदकया और जडबू्रगढ़ जजल े सदस्ट्य; 

(ix)  जजला कृजष ऄजधकारी, जतनसुदकया और जडबू्रगढ़ जजल े सदस्ट्य; 

(x)  जजला पिुपालन और पिु जचदकत्सा ऄजधकारी, जतनसुदकया और जडबू्रगढ़ जजल े सदस्ट्य; 

(xi)  कायाकारी ऄजभयंता, लोक जनमााण जवभाग (सडक जवभाग), जतनसुदकया और 

जडबू्रगढ़ जजल े

सदस्ट्य; 

(xii)  कायाकारी ऄजभयंता, लोक जनमााण जवभाग (भवन प्रभाग), जतनसुदकया और जडबू्रगढ़ 

जजले 

सदस्ट्य; 

(xiii)  ऄसम सरकार द्वारा प्रकृजत संरक्षण (जवरासत संरक्षण सजहत) के के्षत्र में काम करन े

वाले गरै-सरकारी संगठन के प्रजतजनजध 
सदस्ट्य; 

(xiv)  ज्येष्ठ पयाावरण ऄजभयंता (क्षते्रीय कायाालय), प्रदषूण जनयतं्रण बोडा, जतनसुदकया 

और जडबू्रगढ़ जजल े

सदस्ट्य; 

(xv)  ऄसम सरकार के प्रजतजष्ठत संस्ट्थान / ऄसम जवश्वजवद्यालय से पाररजस्ट्थजतकी में एक 

जविेषज्ञ को नामांदकत दकया जाना ह ै
सदस्ट्य; 

(xvi)  प्रभागीय वनाजधकारी, जतनसुदकया वन्यजीव प्रभाग सदस्ट्य सजचव। 

6. जनदिे–जनबधंन:- (1) मानीटरी सजमजत आस ऄजधसूचना के ईपबंधों के ऄनुपालन को मानीटर करेगी।  

(2) मानीटरी सजमजत का कायाकाल तीन वषा तक या राज्य सरकार द्वारा नइ सजमजत के पनु: गठन तक के जलए होगा 

और बाद में जनगरानी सजमजत राज्य सरकार द्वारा गरठत की जाएगी। 

(3) ईन दियाकलापों की, जो भारत सरकार के तत्कालीन पयाावरण और वन मंत्रालय की ऄजधसूचना संख्यांक का.अ. 

1533 (ऄ), तारीख 14 जसतमबर, 2006 की ऄनुसूची में सजममजलत हैं, और जो पाररजस्ट्थजतकी संवेदी जोन में अत ेहैं, 

जसवाय आसके जो परैा 4 के ऄधीन सारणी में यथा जवजनर्कदष्ट प्रजतजषद्ध दियाकलापों के, मानीटरी सजमजत द्वारा 

वास्ट्तजवक जवजनर्कदष्ट स्ट्थलीय दिाओं के अधार पर संवीक्षा की जाएगी और ईि ऄजधसूचना के ईपबंधों के ऄधीन पूवा 

पयाावरण ऄनापजत्त के जलए केरींय सरकार के पयाावरण, वन और जलवायु पररवतान मंत्रालय को जनर्कदष्ट दकया जाएगा। 

(4) आस ऄजधसूचना के पैरा 4 के ऄधीन सारणी में यथा जवजनर्कदष्ट प्रजतजषद्ध दियाकलापों के जसवाय, भारत सरकार के 

तत् कालीन पयाावरण और वन मंत्रालय की ऄजधसूचना संख्यांक का.अ. 1533(ऄ), तारीख 14 जसतंबर, 2006 की 

ऄजधसूचना के ऄनुसूची के ऄधीन ऐसे दियाकलापों, जजन्हें सजममजलत नहीं दकया गया ह,ै परंतु पाररजस्ट्थजतकी संवेदी जोन 

में अत ेहैं, ऐसे दियाकलापों की वास्ट्तजवक जवजनर्कदष्ट स्ट्थलीय दिाओं पर अधाररत जनगरानी सजमजत द्वारा संवीक्षा की 

जाएगी और ईसे संबद्ध जवजनयामक प्राजधकरणों को जनर्कदष्ट दकया जाएगा।  

(5) मानीटरी सजमजत का सदस्ट्य-सजचव या संबद्ध ईपायुि ऐसे व्यजि के जवरूद्ध, जो आस ऄजधसूचना के दकसी ईपबंध 

का ईल्लघंन करता ह,ै पयाावरण ऄजधजनयम, की धारा 19 के ऄधीन पररवाद फाआल करन ेके जलए सक्षम होगा। 

(6) मानीटरी सजमजत मुद्दा दर मुद्दा के अधार पर ऄपेक्षाओं पर जनभार रहत ेहुए संबद्ध जवभागों के प्रजतजनजधयों या 

जविेषज्ञों, औद्योजगक संगमों या संबद्ध पणधाररयों के प्रजतजनजधयों को ऄपन ेजवचार-जवमिा में सहायता के जलए अमंजत्रत 

कर सकेगी । 
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(7) मानीटरी सजमजत प्रत्येक वषा की 31 माचा तक के ऄपने दियाकलापों की वार्वषक कारावाइ ररपोटा राज् य के मुख् य 

वन् यजीव वाडान को ईपाबधं V में संलग्न प्रोफामाा में ईक् त वषा के 30 जून तक प्रस्ट्ततु करेगी । 

(8) केन्रीय सरकार का पयाावरण, वन और जलवाय ुपररवतान मंत्रालय मानीटरी सजमजत को ऄपन े कृत्यों के प्रभावी 

जनवाहन के जलए समय-समय पर ऐसे जनदेि दे सकेगा, जो वह ठीक समझ े। 

[फा. सं. 25/07/2016-इएसजेड-अरइ] 

 डॉ. सतीि चन्र गढ़कोटी, वैज्ञाजनक ‘जी’    

ईपाबधं-I 

ऄसम राज्य में जडब्र-ूसाआखोवा राष्‍ट रीय ईद्यान के चारों ओर पाररजस्ट्थजतकी सवंदेी जोन की सीमा का जववरण 

दजक्षण: यह पाररजस्ट्थजतकी संवेदी जोन जीपीएस लबद ु सं. 1 (95° 40' 33.108" पू और 27° 46' 44.406" ई) से 

अरंभ होता ह ैजो दक धोला सददया पुल के दजक्षणी ऄतं में जस्ट्थत ह।ै आस लबद ुसे पाररजस्ट्थजतकी संवेदी जोन की सीमा 

जीपीएस लबद ुसं. 2 (95° 38' 57.929" पू और 27° 46' 42.022" ई) पर ब्रह्मपुत्र नदी के दजक्षणी तट के साथ पजश्चम 

ददिा की ओर जाती ह।ै जीपीएस लबद ुसं. 2 से सीमा पनुः जीपीएस लबद ुसं. 3 (95° 36' 34.383" पू और 27° 46' 

7.551" ई) पर सडक के साथ पजश्चम ददिा की ओर जाती ह।ै जीपीएस लबद ु सं. 3 से सीमा दजक्षण की ओर जाकर 

जीपीएस लबद ुसं. 4 (95° 36' 31.965" पू और 27° 45' 59.683" ई) से जमलती ह।ै जीपीएस लबद ुसं. 4 से सीमा 

जीपीएस लबद ुसं. 5 (95° 35' 55.120" पू और 27° 45' 32.586" ई) पर नाले के साथ जाती ह।ै जीपीएस लबद ुसं. 5 

से सीमा सडक के साथ दजक्षण की ओर जाती ह ै और जीपीएस लबद ु सं. 6 (95° 35' 48.587" पू और 27° 45' 

22.675" ई) से जमलती ह।ै  

जीपीएस लबद ुसं. 6 से सीमा पुनः सडक के साथ पजश्चमी ददिा में जाती ह ैऔर जीपीएस लबद ुसं. 7 (95° 30' 

32.718" पू और 27° 44' 13.989" ई) पर जमलती ह।ै लबद ुसं. 7 से सीमा जीपीएस लबद ुसं. 8 (95° 28' 30.416" पू 

और 27° 40' 17.721" ई) पर नदी के साथ जाती ह।ै जीपीएस लबद ुसं. 8 से सीमा ईत्तर की ओर सीधे जाती ह ैऔर 

जीपीएस लबद ुसं. 9 (95° 27' 8.423" पू और 27° 41' 19.355" ई) पर जमलती ह ैजो दक जडबू्र साइखोवा राष्ट्रीय 

ईद्यान की सीमा में जस्ट्थत ह।ै जीपीएस लबद ुसं. 9 से सीमा जीपीएस लबद ुसं. 10 को पार करके जडबू्र साइखोवा राष्ट्रीय 

ईद्यान सीमा के साथ जाती ह ै और जीपीएस लबद ु सं. 11 (95° 21' 39.151" प ू और 27° 35' 43.758" ई) पर 

जमलती ह।ै जीपीएस लबद ुसं. 11 से सीमा दजक्षण की ओर जाती ह ैजीपीएस लबद ुसं. 12 (95° 21' 55.267" पू और 

27° 35' 7.199" ई) पर जमलती ह।ै जीपीएस लबद ुसं. 12 से पाररजस्ट्थजतकी संवेदी जोन की सीमा जडबू्र नदी (बांये तट) 

की 250 मीटर लमबी मध्यवती सीमा के साथ जाती ह ैऔर जीपीएस लबद ुसं.  (95° 22' 16.467" पू और 27° 34' 

26.108" ई) पर जमलती ह।ै जीपीएस लबद ु सं. से पाररजस्ट्थजतकी संवदी जोन की सीमा जीपीएस लबद ु सं. 

14,15,16,17,18,19,20,21,22,23,24,25,26,27,28,29 को पार करके काल्पजनक रेखा की ओर जाती ह ै और 

जीपीएस लबद ुसं. 30 (95° 22' 9.703" पू और 27° 34' 13.330" ई) से जमलती ह।ै जीपीएस लबद ुसं. 30 से यह 

सीमा जडबू्र नदी (दांये तट) की 250 मीटर लमबी मध्यवती सीमा के साथ जाती ह ैऔर जीपीएस लबद ुसं. 31 (95° 21' 

46.005" पू और 27° 34' 51.579" ई) से जमलती ह।ै जीपीएस लबद ुसं. 31 से सीमा जीपीएस लबद ुसं. 32,33,34 को 

पार करके ब्रह्मपुत्र नदी के दजक्षणी तट के साथ जाती ह ैऔर जीपीएस लबद ुसं. 35 (95° 17' 49.051" पू और 27° 34' 

19.811" ई)  से जमलती ह।ै 

पजश्चम: जडबू्र साइखोवा राष्ट्रीय ईद्यान के पाररजस्ट्थजतकी संवेदी जोन की पजश्चमी सीमा जीपीएस लबद ुसं. 35 (95° 17' 

49.051" पू और 27° 34' 19.811" ई) से अरंभ होती ह ैजो दक जीपीएस लबद ुसं. 36, 37, 38, 39, 40, 41, 42, 

43, 44, 45, 46, 47, 48 को पार करके काल्पजनक रेखा का ऄनुसरण करती ह ैऔर जीपीएस लबदु सं. 49 (95° 11' 
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37.010" पू और 27° 35' 48.411" ई) से जमलती ह।ै जीपीएस लबद ुसं. 49 से सीमा पुनः राष्ट्रीय ईद्यान सीमा के साथ 

जीपीएस लबद ुसं. 50, 51,52,53,54,55,56 को पार करके जीपीएस लबद ुसं. 57 (95° 8' 20.617" पू और 27° 36' 

3.285" ई) से जमलती ह।ै जीपीएस लबद ुसं. 57 से सीमा जीपीएस लबद ुसं. 58 और 59 को पार करके  सीधे ईत्तर की 

ओर जाती ह ैऔर जीपीएस लबद ुसं. 60 (95° 8' 16.691" पू और 27° 41' 21.448" ई) से जमलती ह।ै 

ईत्तर:जडबू्र साइखोवा राष्ट्रीय ईद्यान के पाररजस्ट्थजतकी संवेदी जोन की ईत्तरी सीमा जीपीएस लबद ु सं. 60 (95° 8' 

16.691" पू और 27° 41' 21.448" ई) से अरंभ होती ह ैऔर जीपीएस लबद ुसं. 61 को पार करके ब्रह्मपुत्र नदी के 

ईत्तरी तट की ओर जाती ह ैतथा जीपीएस लबद ुसं. 62 (95° 12' 17.779" पू और 27° 42' 58.645" ई) से जमलती 

ह।ै जीपीएस लबद ुसं. 62 से सीमा जीपीएस लबद ुसं. 63, 64, 65 और 66 को पार करके काल्पजनक रेखा की ओर जाती 

ह ैऔर जीपीएस लबद ुसं. 67 (95° 25' 31.436" पू और 27° 46' 8.192" ई) से जमलती ह।ै जीपीएस लबद ुसं. 67 से 

सीमा पुनः जीपीएस लबद ुसं. 68, 69 और 70 को पार करके ब्रह्मपुत्र नदी के ईत्तरी तट के साथ जाकर जीपीएस लबद ु

सं. 71 (95° 35' 38.772" पू और 27° 49' 46.825" ई) से जमलती ह।ै जीपीएस लबद ुसं. 71 से सीमा ददबांग नदी के 

बांये तट के साथ दजक्षण की ओर जाती ह ैऔर जीपीएस लबद ुसं. 72 (95° 35' 30.856" पू और 27° 48' 28.508" ई) 

से जमलती ह।ै जीपीएस लबद ुसं. 72 से सीमा जीपीएस लबद ुसं. 73 को पार करके ब्रह्मपुत्र नदी के ईत्तरी तट के साथ 

जाकर जीपीएस लबद ुसं. 74 (95° 40' 33.920" पू और 27° 48' 54.974" ई) से जमलती ह ै

पवूा: जडबू्र साइखोवा राष्ट्रीय ईद्यान के पाररजस्ट्थजतकी संवेदी जोन की पूवी सीमा जीपीएस लबद ुसं. 74 (95° 40' 

33.920" पू और 27° 48' 54.974" ई) से अरंभ होती ह ैजो दक धोला सददया पलु (ईत्तरी लबद)ु पर जस्ट्थत ह।ै 

जीपीएस लबद ुसं. 74 से सीमा धोला सददया पलु के साथ दजक्षण की ओर जाती ह ैऔर जीपीएस लबद ुसं. 1 (95° 40' 

33.108" पू और 27° 46' 44.406" ई) से जमलती ह ैजो दक धोला सददया पलु का दजक्षणी छोर ह।ै  

जडबू्र साइखोवा राष्ट्रीय ईद्यान पाररजस्ट्थजतकी संवेदी जोन की दजक्षणी सीमा के ऄत्यजधक जनकट वाल ेक्षेत्र में 

तेल और प्राकृजतक गैस की मौजूदगी के कारण पाररजस्ट्थजतकी संवेदी जोन का सीमा जवस्ट्तार 0.0 दकलोमीटर प्रस्ट्ताजवत 

ह।ै पाररजस्ट्थजतकी संवेदी जोन का जवस्ट्तार 0.0 दकलोमीटर से 8.7 दकलोमीटर तक ह।ै  
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ईपाबधं- IIक 

मखु्य ऄवस्ट्थानों के ऄक्षािं और दिेातंर के साथ जडब्र-ूसाआखोवा राष्ट्रीय ईद्यान के पाररजस्ट्थजतकी सवंदेी जोन का गगूल 

मानजचत्र 
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ईपाबधं- IIख 

तले जिललग कंुए और मखु्य ऄवस्ट्थानों के ऄक्षािं और दिेातंर के साथ जडब्र-ूसाआखोवा राष्ट्रीय ईद्यान के पाररजस्ट्थजतकी 

सवंदेी जोन का मानजचत्र 
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ईपाबधं- IIग 

जिल कंुओं का जववरण और मखु्य ऄवस्ट्थानों के ऄक्षािं और दिेातंर के साथ जडब्र-ूसाआखोवा राष्ट्रीय ईद्यान के 

पाररजस्ट्थजतकी सवंदेी जोन को दिाान ेवाला मानजचत्र 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

ईपाबधं-III 

सारणी क: जडब्र-ूसाआखोवा राष्ट्रीय ईद्यान के मखु्य ऄवस्ट्थानों के भ-ूजनदिेाकं  

लबद ुअइडी  दिेातंर ऄक्षािं 

1 95° 36' 15.504" पू 27° 45' 54.468" ई 

2 95° 33' 25.205" पू 27° 45' 58.765" ई 

3 95° 31' 59.320" पू 27° 46' 49.727" ई 

4 95° 30' 50.139" पू 27° 45' 34.330" ई 
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5 95° 29' 42.799" पू 27° 44' 49.907" ई 

6 95° 28' 59.203" पू 27° 43' 15.283" ई 

7 95° 27' 38.208" पू 27° 42' 24.917" ई 

8 95° 27' 3.144" पू 27° 40' 47.259" ई 

9 95° 26' 29.345" पू 27° 39' 6.946" ई 

10 95° 25' 22.057" पू 27° 37' 54.839" ई 

11 95° 23' 44.624" पू 27° 37' 2.968" ई 

12 95° 22' 11.754" पू 7° 36' 4.301" ई 

13 95° 20' 57.056" पू 27° 35' 39.316" ई 

14 95° 19' 59.859" पू 27° 35' 34.642" ई 

15 95° 18' 16.091" पू 27° 35' 31.599" ई 

16 95° 17' 8.046" पू 27° 34' 39.883" ई 

17 95° 15' 58.104" पू 27° 34' 43.068" ई 

18 95° 14' 24.427" पू 27° 35' 7.660" ई 

19 95° 13' 25.610" पू 27° 35' 25.577" ई 

20 95° 12' 9.544" पू 27° 35' 30.250" ई 

21 95° 10' 54.242" पू 27° 36' 24.439" ई 

22 95° 10' 59.422" पू 27° 37' 7.211" ई 

23 95° 9' 27.818" पू 27° 36' 25.624" ई 

24 95° 8' 37.362" पू 27° 36' 30.047" ई 

25 95° 11' 34.564" पू 27° 38' 40.144" ई 

26 95° 13' 30.451" पू 27° 38' 57.788" ई 

27 95° 15' 13.123" पू 27° 39' 34.581" ई 

28 95° 16' 27.214" पू 27° 40' 44.839" ई 

29 95° 17' 51.883" पू 27° 41' 3.231" ई 

30 95° 19' 19.235" पू 27° 42' 11.036" ई 

31 95° 21' 9.471" पू 27° 42' 33.319" ई 

32 95° 22' 41.931" पू 27° 43' 36.062" ई 

33 95° 24' 29.560" पू 27° 44' 0.065" ई 

34 95° 25' 59.808" पू 27° 44' 59.112" ई 

35 95° 27' 27.434" पू 27° 46' 3.982" ई 

36 95° 28' 44.780" पू 27° 47' 21.348" ई 

37 95° 30' 28.509" पू 27° 48' 1.842" ई 

38 95° 32' 23.881" पू 27° 47' 48.657" ई 

39 95° 34' 6.350" पू 27° 46' 58.046" ई 

40 95° 35' 48.725" पू 27° 46' 18.753" ई 
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सारणी ख: पाररजस्ट्थजतकी सवंदेी जोन के मखु्य ऄवस्ट्थानों के भ-ूजनदिेाकं  

लबद ुअइडी  दिेातंर ऄक्षािं 

1 95° 40' 33.108" पू 27° 46' 44.406" ई 

2 95° 38' 57.929" पू 27° 46' 42.022" ई 

3 95° 36' 34.383" पू 27° 46' 7.551" ई 

4 95° 36' 31.965" पू 27° 45' 59.683" ई 

5 95° 35' 55.120" पू 27° 45' 32.586" ई 

6 95° 35' 48.587" पू 27° 45' 22.675" ई 

7 95° 30' 32.718" पू 27° 44' 13.989" ई 

8 95° 28' 30.416" पू 27° 40' 17.721" ई 

9 95° 27' 8.423" पू 27° 41' 19.355" ई 

10 95° 24' 39.146" पू 27° 37' 45.135" ई 

11 95° 21' 39.151" पू 27° 35' 43.758" ई 

12 95° 21' 55.267" पू 27° 35' 7.199" ई 

13 95° 22' 16.467" पू 27° 34' 26.108" ई 

14 95° 23' 8.171" पू 27° 34' 41.124" ई 

15 95° 23' 14.341" पू 27° 35' 3.833" ई 

16 95° 23' 38.490" पू 27° 35' 3.206" ई 

17 95° 23' 41.921" पू 27° 34' 41.351" ई 

18 95° 24' 47.239" पू 27° 34' 43.619" ई 

19 95° 26' 21.044" पू 27° 34' 17.058" ई 

20 95° 25' 58.202" पू 27° 33' 46.479" ई 

21 95° 24' 34.558" पू 27° 34' 23.018" ई 

22 95° 24' 14.323" पू 27° 34' 21.766" ई 

23 95° 24' 10.274" पू 27° 34' 13.642" ई 

24 95° 23' 26.499" पू 27° 34' 27.797" ई 

25 95° 22' 51.437" पू 27° 34' 26.071" ई 

26 95° 22' 36.798" पू 27° 33' 28.131" ई 

27 95° 22' 24.922" पू 27° 33' 30.194" ई 

28 95° 22' 21.395" पू 27° 33' 41.070" ई 

29 95° 22' 20.199" पू 27° 34' 5.682" ई 

30 95° 22' 9.703" पू 27° 34' 13.330" ई 

31 95° 21' 46.005" पू 27° 34' 51.579" ई 

32 95° 20' 54.156" पू 27° 34' 37.373" ई 

33 95° 19' 56.681" पू 27° 34' 52.666" ई 

34 95° 18' 55.229" पू 27° 34' 30.123" ई 
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35 95° 17' 49.051" पू 27° 34' 19.811" ई 

36 95° 16' 56.307" पू 27° 34' 10.779" ई 

37 95° 16' 2.639" पू 27° 34' 10.200" ई 

38 95° 15' 28.079" पू 27° 34' 24.600" ई 

39 95° 15' 37.799" पू 27° 34' 36.840" ई 

40 95° 15' 6.804" पू 27° 34' 54.728" ई 

41 95° 14' 51.719" पू 27° 34' 46.200" ई 

42 95° 14' 14.033" पू 27° 34' 45.434" ई 

43 95° 13' 43.826" पू 27° 34' 31.787" ई 

44 95° 13' 43.705" पू 27° 34' 51.520" ई 

45 95° 12' 42.119" पू 27° 35' 0.600" ई 

46 95° 12' 15.839" पू 27° 35' 22.200" ई 

47 95° 11' 57.479" पू 27° 35' 2.400" ई 

48 95° 11' 14.224" पू 27° 35' 20.694" ई 

49 95° 11' 37.010" पू 27° 35' 48.411" ई 

50 95° 11' 27.041" पू 27° 36' 21.006" ई 

51 95° 10' 39.175" पू 27° 36' 14.019" ई 

52 95° 10' 36.116" पू 27° 36' 18.260" ई 

53 95° 11' 22.174" पू 27° 37' 2.714" ई 

54 95° 10' 40.707" पू 27° 37' 14.512" ई 

55 95° 10' 19.539" पू 27° 36' 47.155" ई 

56 95° 9' 18.871" पू 27° 36' 18.295" ई 

57 95° 8' 20.617" पू 27° 36' 3.285" ई 

58 95° 8' 18.246" पू 27° 37' 21.619" ई 

59 95° 8' 14.476" पू 27° 39' 45.500" ई 

60 95° 8' 16.691" पू 27° 41' 21.448" ई 

61 95° 11' 14.237" पू 27° 41' 35.333" ई 

62 95° 12' 17.779" पू 27° 42' 58.645" ई 

63 95° 15' 37.938" पू 27° 43' 46.588" ई 

64 95° 18' 14.131" पू 27° 44' 23.934" ई 

65 95° 20' 50.349" पू 27° 45' 1.230" ई 

66 95° 23' 26.593" पू 27° 45' 38.474" ई 

67 95° 25' 31.436" पू 27° 46' 8.192" ई 

68 95° 28' 12.221" पू 27° 47' 39.423" ई 

69 95° 30' 10.730" पू 27° 49' 0.183" ई 

70 95° 32' 43.433" पू 27° 49' 13.018" ई 
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71 95° 35' 38.772" पू 27° 49' 46.825" ई 

72 95° 35' 30.856" पू 27° 48' 28.508" ई 

73 95° 38' 21.399" पू 27° 49' 4.281" ई 

74 95° 40' 33.920" पू 27° 48' 54.974" ई 

 

सारणी ग : भ-ूजनदिेाकंों के साथ जडब्र-ूसाआखोवा राष्ट्रीय ईद्यान के पाररजस्ट्थजतकी सवंदेी जोन के जनकट जिलड के मखु्य 

ऄवस्ट्थान लबद ु 

जिलड कंुओं 

नाम दिेातंर ऄक्षािं 

 

नाम दिेातंर ऄक्षािं 

एच जे एन-

61 

95° 26' 

52.800" पू 

27° 27' 

11.124" ई 

 

एम के एम-45 
95° 24' 

42.240" पू 

27° 28' 

22.150" ई 

बी अर के-

26 

95° 23' 

11.313" पू 

27° 32' 

15.562" ई 

 

एम के एम -44 
95° 24' 

42.732" पू 

27° 28' 

22.168" ई 

एस सी एम-

6 

95° 23' 

52.978" पू 

27° 30' 

47.905" ई 

 

एम के एम -16 
95° 24' 

35.407" पू 

27° 28' 

22.905" ई 

एम सी के-4 
95° 37' 

31.522" पू 

27° 43' 

46.586" ई 

 

एम के एम -29 
95° 24' 

35.248" पू 

27° 28' 

21.810" ई 

बी जेड एल-

2 

95° 26' 

41.150" पू 

27° 25' 

38.970" ई 

 

एम के एम -17 
95° 24' 

35.264" पू 

27° 28' 

21.335" ई 

बी जेड एल1 
95° 26' 

40.872" पू 

27° 25' 

38.771" ई 

 

एम के एम -38 
95° 24' 

35.330" पू 

27° 28' 

20.650" ई 

एन एच के-

581 

95° 27' 

18.070" पू 

27° 25' 

27.460" ई 

 

एम के एम -32 
95° 24' 

35.270" पू 

27° 28' 

20.170" ई 

बी जेड 

एल1-3 

95° 26' 

42.160" पू 

27° 25' 

39.880" ई 

 

एम के एम -46 
95° 24' 

5.930" पू 

27° 28' 

23.919" ई 

बी जेड 

एल1-4 

95° 26' 

43.020" पू 

27° 25' 

40.560" ई 

 

एम के एम -33 
95° 24' 

6.357" पू 

27° 28' 

23.640" ई 

बी जेड 

एल15 

95° 26' 

43.040" पू 

27° 25' 

39.850" ई 

 

एच जे एन-55 
95° 28' 

35.843" पू 

27° 27' 

14.577" ई 

एन एच के -

249 

95° 26' 

59.713" पू 

27° 25' 

50.479" ई 

 

एच जे एन-4 
95° 28' 

31.348" पू 

27° 27' 

16.218" ई 

डी एस जे-1 
95° 27' 

27.243" पू 

27° 38' 

51.787" ई 

 

एच जे एन-28 
95° 28' 

33.244" पू 

27° 27' 

16.969" ई 

बी जे पी-4 
95° 29' 

28.252" पू 

27° 27' 

48.220" ई 

 

एच जे एन-9 
95° 28' 

33.736" पू 

27° 27' 

15.390" ई 

एच जे एन-6 95° 28' 27° 27' 

 

एच जे एन-12 95° 28' 27° 27' 
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56.645" पू 47.677" ई 35.305" पू 14.671" ई 

एच जे एन-

26 

95° 28' 

56.711" पू 

27° 27' 

47.312" ई 

 

एच जे एन-25 
95° 28' 

36.622" पू 

27° 27' 

12.607" ई 

एच जे एन-

14 

95° 28' 

20.431" पू 

27° 27' 

35.378" ई 

 

एच जे एन-57 
95° 27' 

49.825" पू 

27° 26' 

36.417" ई 

एच जे एन-8 
95° 28' 

52.125" पू 

27° 27' 

36.565" ई 

 

एच जे एन-54 
95° 27' 

53.040" पू 

27° 26' 

10.670" ई 

एच जे एन-1 
95° 28' 

52.684" पू 

27° 27' 

36.346" ई 

 

एच जे एन-21 
95° 27' 

42.080" पू 

27° 25' 

58.407" ई 

एच जे एन-

13 

95° 28' 

19.898" पू 

27° 27' 

35.078" ई 

 

एच जे एन-38 
95° 27' 

42.371" पू 

27° 25' 

58.412" ई 

एच जे एन-

11 

95° 28' 

19.440" पू 

27° 27' 

35.102" ई 

 

के एम अर-1 
95° 24' 

21.819" पू 

27° 25' 

27.410" ई 

एच जे एन-

15 

95° 28' 

20.195" पू 

27° 27' 

35.155" ई 

 

एन एच के-506 
95° 17' 

26.504" पू 

27° 25' 

31.698" ई 

एच जे एन-2 
95° 28' 

4.729" पू 

27° 27' 

29.487" ई 

 

एन एच के -557 
95° 16' 

58.562" पू 

27° 26' 

25.311" ई 

एच जे एन-

19 

95° 27' 

54.853" पू 

27° 27' 

37.602" ई 

 

एन एच के -594 
95° 16' 

15.980" पू 

27° 26' 

28.320" ई 

एच जे एन-

20 

95° 27' 

54.782" पू 

27° 27' 

37.050" ई 

 

एन एच के -604 
95° 19' 

3.000" पू 

27° 27' 

26.700" ई 

एच जे एन-

22 

95° 27' 

54.991" पू 

27° 27' 

36.715" ई 

 

एन एच के -610 
95° 20' 

12.030" पू 

27° 25' 

20.740" ई 

एच जे एन-

10 

95° 27' 

50.904" पू 

27° 27' 

25.375" ई 

 

एन एच के -613 
95° 17' 

27.310" पू 

27° 25' 

31.680" ई 

एच जे एन-3 
95° 27' 

50.598" पू 

27° 27' 

25.232" ई 

 

बी जी एन-1 
95° 23' 

37.033" पू 

27° 35' 

42.410" ई 

एच जे एन-

16 

95° 27' 

42.306" पू 

27° 27' 

16.456" ई 

 

बी जी एन -2 
95° 24' 

12.220" पू 

27° 36' 

15.857" ई 

एच जे एन-

17 

95° 27' 

42.204" पू 

27° 27' 

16.202" ई 

 

बी जी एन -3 
95° 23' 

30.661" पू 

27° 36' 

12.061" ई 

एच जे एन-5 
95° 28' 

17.637" पू 

27° 27' 

47.040" ई 

 

बी जी एन -4 
95° 24' 

57.665" पू 

27° 36' 

22.967" ई 

एच जे एन-

18 

95° 27' 

41.766" पू 

27° 27' 

15.092" ई 

 

बी जी एन -5 
95° 22' 

51.066" पू 

27° 35' 

46.566" ई 

एच जे एन-7 
95° 28' 

0.075" पू 

27° 28' 

1.596" ई 

 

बी जी एन -6 
95° 24' 

56.948" पू 

27° 36' 

23.674" ई 
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एच जे एन-

42 

95° 27' 

39.139" पू 

27° 28' 

24.606" ई 

 

बी जी एन -7 
95° 24' 

57.039" पू 

27° 36' 

23.076" ई 

एच जे एन-

27 

95° 27' 

59.507" पू 

27° 28' 

2.233" ई 

 

बी जी एन -8 
95° 24' 

12.807" पू 

27° 36' 

16.061" ई 

एच जे एन-

23 

95° 26' 

46.020" पू 

27° 28' 

13.570" ई 

 

बी जी एन -9 
95° 24' 

57.424" पू 

27° 36' 

23.314" ई 

एच जे एन-

48 

95° 26' 

57.520" पू 

27° 28' 

35.920" ई 

 

बी जी एन -10 
95° 24' 

58.750" पू 

27° 36' 

22.746" ई 

एच जे एन-

32 

95° 26' 

42.912" पू 

27° 28' 

9.113" ई 

 

बी जी एन -11 
95° 24' 

11.316" पू 

27° 36' 

43.882" ई 

एच जे एन-

30 

95° 26' 

42.134" पू 

27° 28' 

8.426" ई 

 

बी जी एन -12 
95° 24' 

11.068" पू 

27° 36' 

43.968" ई 

एच जे एन-

31 

95° 26' 

42.552" पू 

27° 28' 

8.714" ई 

 

बी जी एन -13 
95° 24' 

10.495" पू 

27° 36' 

44.210" ई 

एच जे एन-

52 

95° 26' 

26.503" पू 

27° 27' 

42.832" ई 

 

बी जी एन -14 
95° 25' 

13.020" पू 

27° 36' 

56.933" ई 

एम के एम-

27 

95° 26' 

13.698" पू 

27° 28' 

11.818" ई 

 

बी जी एन -15 
95° 25' 

12.381" पू 

27° 36' 

56.846" ई 

एच जे एन-

33 

95° 26' 

41.712" पू 

27° 28' 

8.016" ई 

 

बी जी एन -16 
95° 25' 

11.771" पू 

27° 36' 

56.713" ई 

एम के एम -

3 

95° 26' 

12.247" पू 

27° 28' 

27.431" ई 

 

बी जी एन -17 
95° 25' 

11.076" पू 

27° 36' 

56.669" ई 

एच जे एन-

43 

95° 26' 

12.564" पू 

27° 28' 

11.760" ई 

 

बी जी एन -18 
95° 25' 

12.008" पू 

27° 36' 

57.021" ई 

एच जे एन-

50 

95° 26' 

13.140" पू 

27° 28' 

11.805" ई 

 

बी जी एन -19 
95° 25' 

12.649" पू 

27° 36' 

57.156" ई 

एम के एम -

4 

95° 26' 

12.238" पू 

27° 28' 

26.937" ई 

 

एम सी के-1 
95° 37' 

52.393" पू 

27° 43' 

32.548" ई 

एम के एम -

19 

95° 26' 

12.195" पू 

27° 28' 

25.940" ई 

 

एम सी के-2 
95° 37' 

8.407" पू 

27° 43' 

42.718" ई 

एम के एम -

5 

95° 26' 

12.305" पू 

27° 28' 

26.437" ई 

 

एम सी के-3 
95° 36' 

33.391" पू 

27° 43' 

31.526" ई 

एच जे एन-

52 

95° 26' 

27.900" पू 

27° 27' 

42.850" ई 

 

बी जी पी-1 
95° 30' 

6.429" पू 

27° 25' 

56.221" ई 

एच जे एन-

44 

95° 26' 

28.898" पू 

27° 27' 

42.853" ई 

 

बी जी पी -2 
95° 32' 

40.422" पू 

27° 25' 

42.555" ई 

एच जे एन- 95° 26' 27° 27' 

 

बी जी पी -7 95° 32' 27° 25' 
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40 28.327" पू 42.893" ई 49.431" पू 15.512" ई 

एच जे एन-

37 

95° 26' 

27.038" पू 

27° 27' 

43.030" ई 

 

बी जी पी -5 
95° 34' 

20.067" पू 

27° 25' 

34.887" ई 

एच जे एन-

39 

95° 26' 

27.574" पू 

27° 27' 

42.996" ई 

 

बी जी पी -6 
95° 33' 

14.397" पू 

27° 26' 

23.827" ई 

एच जे एन-

34 

95° 26' 

36.341" पू 

27° 27' 

47.456" ई 

 

एम एम डी-2 
95° 34' 

0.559" पू 

27° 27' 

43.280" ई 

एम के एम -

2 

95° 26' 

12.419" पू 

27° 28' 

34.607" ई 

 

एम एम डी -3 
95° 32' 

59.207" पू 

27° 29' 

2.092" ई 

एच जे एन-

35 

95° 26' 

37.851" पू 

27° 27' 

47.613" ई 

 

एम एम डी -1 
95° 33' 

4.079" पू 

27° 29' 

18.176" ई 

एच जे एन-

56 

95° 26' 

36.840" पू 

27° 27' 

48.393" ई 

 

बी एच जे-6 
95° 29' 

59.226" पू 

27° 30' 

39.962" ई 

एच जे एन-

41 

95° 26' 

38.510" पू 

27° 27' 

48.030" ई 

 

बी एच जे -3 
95° 30' 

38.751" पू 

27° 31' 

13.482" ई 

एम के एम -

1 

95° 26' 

12.516" पू 

27° 28' 

35.344" ई 

 

बी एच जे -4 
95° 30' 

38.390" पू 

27° 31' 

14.390" ई 

एम के एम -

20 

95° 25' 

56.853" पू 

27° 28' 

52.499" ई 

 

बी एच जे -1 
95° 30' 

38.256" पू 

27° 31' 

14.926" ई 

एम के एम -

21 

95° 25' 

59.119" पू 

27° 28' 

53.386" ई 

 

बी एच जे -2 
95° 30' 

37.726" पू 

27° 31' 

15.304" ई 

एम के एम -

18 

95° 25' 

18.682" पू 

27° 28' 

46.139" ई 

 

बी एच जे -5 
95° 31' 

32.149" पू 

27° 30' 

55.929" ई 

एम के एम -

35 

95° 25' 

18.820" पू 

27° 28' 

45.030" ई 

 

एन बी एच-1 
95° 31' 

4.903" पू 

27° 32' 

8.982" ई 

एम के एम -

24 

95° 25' 

18.840" पू 

27° 28' 

44.670" ई 

 

टी एल पी-1 
95° 34' 

49.303" पू 

27° 38' 

58.883" ई 

एम के एम -

26 

95° 25' 

18.890" पू 

27° 28' 

44.180" ई 

 

टी एल पी -2 
95° 35' 

12.731" पू 

27° 38' 

52.779" ई 

एम के एम 

15 

95° 25' 

27.106" पू 

27° 27' 

40.925" ई 

 

टी एल पी -3 
95° 35' 

1.381" पू 

27° 39' 

16.965" ई 

एम के एम -

14 

95° 25' 

26.584" पू 

27° 27' 

40.841" ई 

 

टी एल पी -4 
95° 35' 

5.667" पू 

27° 39' 

13.708" ई 

एम के एम -

36 

95° 25' 

26.059" पू 

27° 27' 

40.744" ई 

 

एच के एन-1 
95° 28' 

1.561" पू 

27° 32' 

3.746" ई 

एम के एम -

52 

95° 24' 

55.731" पू 

27° 27' 

36.939" ई 

 

एम के एम-60 
95° 23' 

33.461" पू 

27° 28' 

7.968" ई 
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एम के एम -

31 

95° 24' 

55.190" पू 

27° 27' 

36.680" ई 

 

एम के एम -56 
95° 23' 

45.130" पू 

27° 27' 

1.590" ई 

एम के एम -

37 

95° 24' 

56.290" पू 

27° 27' 

36.540" ई 

 

एम के एम -62 
95° 22' 

56.490" पू 

27° 26' 

39.710" ई 

एम के एम -

23 

95° 24' 

55.890" पू 

27° 27' 

36.440" ई 

 

एन एच के-619 
95° 20' 

12.450" पू 

27° 25' 

21.180" ई 

एच जे एन-

46 

95° 24' 

56.370" पू 

27° 27' 

36.200" ई 

 

एन एच के -582 
95° 26' 

21.280" पू 

27° 25' 

11.780" ई 

एम के एम -

40 

95° 24' 

40.586" पू 

27° 26' 

48.313" ई 

 

जे एन जी-3 
95° 25' 

49.055" पू 

27° 26' 

20.537" ई 

एम के एम -

54 

95° 22' 

56.864" पू 

27° 26' 

40.091" ई 

 

एच जे एन-61 
95° 27' 

50.080" पू 

27° 26' 

36.050" ई 

एम के एम -

39 

95° 24' 

41.130" पू 

27° 26' 

48.309" ई 

 

एच जे एन-63 
95° 27' 

50.299" पू 

27° 26' 

36.348" ई 

एम के एम -

34 

95° 24' 

41.663" पू 

27° 26' 

48.305" ई 

 

एच जे एन-66 
95° 28' 

53.550" पू 

27° 27' 

35.670" ई 

एम के एम -

42 

95° 24' 

41.937" पू 

27° 26' 

48.579" ई 

 

एच जे एन-62 
95° 27' 

53.370" पू 

27° 26' 

8.940" ई 

एम के एम -

28 

95° 24' 

42.201" पू 

27° 26' 

48.145" ई 

 

एच जे एन-64 
95° 27' 

55.430" पू 

27° 25' 

12.400" ई 

एच जे एन-

24 

95° 26' 

46.242" पू 

27° 28' 

13.208" ई 

 

बी अर के-18 
95° 23' 

25.616" पू 

27° 32' 

35.033" ई 

एच जे एन-

29 

95° 26' 

46.758" पू 

27° 28' 

12.879" ई 

 

बी अर के-24 
95° 23' 

24.346" पू 

27° 32' 

35.059" ई 

एम के एम -

30 

95° 25' 

27.920" पू 

27° 27' 

40.950" ई 

 

बी अर के-16 
95° 23' 

24.966" पू 

27° 32' 

35.020" ई 

एन एच के -

611 

95° 16' 

57.810" पू 

27° 25' 

19.820" ई 

 

बी जी एन-21 
95° 22' 

51.367" पू 

27° 35' 

46.693" ई 

एन एच के -

602 

95° 16' 

57.907" पू 

27° 25' 

20.212" ई 

 

एस बी जी-1 
95° 23' 

38.531" पू 

27° 35' 

42.596" ई 

एन एच के -

552 

95° 16' 

57.959" पू 

27° 25' 

20.793" ई 

 

एस बी जी -2 
95° 24' 

56.416" पू 

27° 36' 

23.395" ई 

एन एच के -

285 

95° 16' 

37.899" पू 

27° 25' 

29.276" ई 

 

बी जी एन -23 
95° 24' 

14.297" पू 

27° 36' 

15.561" ई 

एन एच के -

558 

95° 16' 

37.376" पू 

27° 25' 

28.923" ई 

 

बी जी एन -20 
95° 24' 

9.946" पू 

27° 36' 

44.429" ई 

एन एच के - 95° 16' 27° 25' 

 

बी जी एन -22 95° 25' 27° 36' 
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531 37.471" पू 28.377" ई 11.360" पू 56.937" ई 

जे एन जी-1 
95° 25' 

47.944" पू 

27° 26' 

19.472" ई 

 

बी जी एन -24 
95° 24' 

9.367" पू 

27° 36' 

44.689" ई 

जे एन जी -2 
95° 25' 

48.281" पू 

27° 26' 

20.253" ई 

 

एच जे एन-67 
95° 28' 

52.000" पू 

27° 28' 

48.250" ई 

एम के एम -

50 

95° 24' 

19.123" पू 

27° 26' 

22.682" ई 

 

बी अर के-21 
95° 22' 

52.644" पू 

27° 32' 

41.233" ई 

एम के एम -

25 

95° 23' 

46.720" पू 

27° 27' 

1.030" ई 

 

बी अर के-23 
95° 22' 

53.631" पू 

27° 32' 

42.739" ई 

एम के एम -

55 

95° 23' 

47.620" पू 

27° 27' 

0.970" ई 

 

बी अर के-19 
95° 22' 

53.201" पू 

27° 32' 

42.652" ई 

एम के एम -

49 

95° 22' 

56.244" पू 

27° 26' 

39.363" ई 

 

बी अर के-14 
95° 23' 

24.658" पू 

27° 32' 

34.775" ई 

एम के एम -

53 

95° 22' 

55.942" पू 

27° 26' 

39.104" ई 

 

बी अर के-5 
95° 23' 

37.895" पू 

27° 32' 

10.380" ई 

एम के एम -

1 

95° 22' 

52.940" पू 

27° 25' 

45.540" ई 

 

बी अर के-13 
95° 24' 

46.214" पू 

27° 31' 

46.583" ई 

एम के एम -

51 

95° 22' 

41.000" पू 

27° 26' 

21.041" ई 

 

बी अर के-15 
95° 24' 

46.078" पू 

27° 31' 

46.884" ई 

एम के एम -

43 

95° 22' 

41.459" पू 

27° 26' 

20.511" ई 

 

बी अर के-20 
95° 24' 

46.316" पू 

27° 31' 

46.328" ई 

एच जे एन-

45 

95° 26' 

53.001" पू 

27° 27' 

9.699" ई 

 

बी अर के-17 
95° 24' 

46.788" पू 

27° 31' 

45.233" ई 

एच जे एन-

47 

95° 26' 

52.939" पू 

27° 27' 

10.157" ई 

 

बी अर के-22 
95° 24' 

46.571" पू 

27° 31' 

45.770" ई 

एच जे एन-

49 

95° 26' 

52.990" पू 

27° 27' 

10.640" ई 

 

एस सी एम-5 
95° 23' 

53.214" पू 

27° 30' 

47.036" ई 

एच जे एन-

51 

95° 26' 

52.930" पू 

27° 27' 

11.140" ई 

 

एच जे एन-58 
95° 26' 

37.440" पू 

27° 27' 

47.837" ई 

एम के एम -

8 

95° 25' 

28.256" पू 

27° 28' 

42.166" ई 

 

एच जे एन-56 
95° 26' 

27.295" पू 

27° 27' 

43.468" ई 

एम के एम -

9 

95° 25' 

28.739" पू 

27° 28' 

42.416" ई 

 

एच जे एन-59 
95° 26' 

47.131" पू 

27° 28' 

13.415" ई 

एम के एम -

11 

95° 25' 

29.065" पू 

27° 28' 

42.422" ई 

 

एच जे एन-60 
95° 27' 

52.970" पू 

27° 26' 

10.238" ई 

एम के एम -

12 

95° 25' 

29.461" पू 

27° 28' 

42.462" ई 

 

एच जे एन-59 
95° 27' 

38.792" पू 

27° 28' 

25.849" ई 
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एम के एम -

10 

95° 25' 

26.094" पू 

27° 29' 

7.944" ई 

 

एम के एम-58 
95° 23' 

32.322" पू 

27° 28' 

7.992" ई 

एम के एम 

13 

95° 25' 

25.517" पू 

27° 29' 

7.893" ई 

 

एम के एम -59 
95° 24' 

5.510" पू 

27° 28' 

24.251" ई 

एम के एम -

22 

95° 26' 

13.128" पू 

27° 29' 

27.050" ई 

 

एच जे एन-53 
95° 26' 

41.644" पू 

27° 28' 

8.302" ई 

एम के एम -

47 

95° 26' 

13.692" पू 

27° 29' 

27.063" ई 

 

एम के एम -61 
95° 24' 

19.460" पू 

27° 26' 

22.570" ई 

एम के एम -

48 

95° 25' 

58.131" पू 

27° 28' 

53.670" ई 

 

के एच के-2 
95° 16' 

15.860" पू 

27° 26' 

28.750" ई 

ई. एम के 

एम -1 

95° 25' 

20.035" पू 

27° 29' 

41.946" ई 

 

एच जे एन-68 
95° 27' 

42.610" पू 

27° 25' 

58.340" ई 

ई. एम के 

एम -2 

95° 25' 

19.481" पू 

27° 29' 

41.881" ई 

 

के एच के -1 
95° 16' 

16.230" पू 

27° 26' 

28.360" ई 

एम के एम -

6 

95° 25' 

26.583" पू 

27° 29' 

7.839" ई 

 

एल एच एल-4 
95° 16' 

16.680" पू 

27° 26' 

28.400" ई 

एम के एम -

7 

95° 25' 

25.683" पू 

27° 29' 

7.033" ई 

 

एम के एम-57 
95° 23' 

46.670" पू 

27° 27' 

1.350" ई 

एस सी एम-

1 

95° 23' 

51.574" पू 

27° 30' 

49.469" ई 

 

एस एम डी-4 
95° 32' 

33.750" पू 

27° 29' 

39.090" ई 

एस सी एम-

2 

95° 24' 

46.712" पू 

27° 30' 

41.984" ई 

 

एच जे एन-65 
95° 27' 

59.060" पू 

27° 28' 

2.870" ई 

एस सी एम-

3 

95° 23' 

52.047" पू 

27° 30' 

48.698" ई 

 

एन एच के-630 
95° 16' 

57.780" पू 

27° 25' 

21.430" ई 

एस सी एम-

4 

95° 23' 

38.639" पू 

27° 31' 

9.393" ई 

 

बी जे एल-6 
95° 26' 

41.630" पू 

27° 25' 

39.320" ई 

बी अर के-1 
95° 24' 

3.699" पू 

27° 32' 

10.533" ई 

 

एम के एम-63 
95° 24' 

42.769" पू 

27° 26' 

48.124" ई 

बी अर के-2 
95° 24' 

3.150" पू 

27° 32' 

10.476" ई 

 

एच के एन-2 
95° 28' 

0.791" पू 

27° 32' 

3.772" ई 

बी अर के-3 
95° 24' 

2.596" पू 

27° 32' 

10.457" ई 

 

एच के एन -2 (एस 

एस) 

95° 27' 

55.758" पू 

27° 32' 

0.480" ई 

बी अर के-4 
95° 23' 

36.927" पू 

27° 32' 

9.773" ई 

 

एल ओ सी-102 
95° 28' 

24.311" पू 

27° 32' 

8.764" ई 

बी अर के-5 
95° 23' 

37.375" पू 

27° 32' 

9.626" ई 

 

एम सी के-5 
95° 37' 

32.658" पू 

27° 43' 

45.475" ई 

बी अर के-6 95° 23' 27° 32' 

 

धकुवाल-1 95° 21' 27° 33' 
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52.738" पू 30.548" ई 35.541" पू 45.120" ई 

बी अर के-7 
95° 23' 

37.399" पू 

27° 32' 

8.994" ई 

 

के एच के-3 
95° 16' 

57.937" पू 

27° 26' 

24.330" ई 

बी अर के-8 
95° 23' 

37.055" पू 

27° 32' 

8.668" ई 

 

बी अर के-25 
95° 24' 

46.057" पू 

27° 31' 

47.354" ई 

बी अर के-9 
95° 23' 

52.198" पू 

27° 32' 

30.180" ई 

 

बी अर के-27 
95° 23' 

11.002" पू 

27° 32' 

15.058" ई 

बी अर के-

10 

95° 22' 

53.332" पू 

27° 32' 

42.266" ई 

 

बी अर के-28 
95° 23' 

11.631" पू 

27° 32' 

15.885" ई 

बी अर के-

11 

95° 23' 

26.473" पू 

27° 32' 

34.954" ई 

 

बी अर के-29 
95° 23' 

10.680" पू 

27° 32' 

14.508" ई 

बी अर के-

12 

95° 22' 

52.979" पू 

27° 32' 

41.727" ई 

 

बी अर के-31 
95° 23' 

10.161" पू 

27° 32' 

14.180" ई 

एम के एम -

41 

95° 23' 

32.939" पू 

27° 28' 

7.983" ई 

 

बी अर के-30 
95° 24' 

45.676" पू 

27° 31' 

47.509" ई 

एम के एम -

66 

95° 26' 

11.574" पू 

27° 28' 

11.429" ई 

 

एम के एम-64 
95° 24' 

6.780" पू 

27° 28' 

23.305" ई 

एम के एम -

67 

95° 24' 

43.874" पू 

27° 28' 

21.504" ई 

 

एम के एम -65 
95° 23' 

33.933" पू 

27° 28' 

8.003" ई 

 

ईपाबधं-IV 

भ-ूजनदिेाकंों के साथ जडब्र-ूसाआखोवा राष्ट्रीय ईद्यान के पाररजस्ट्थजतकी सवंदेी जोन के ऄन् तगात अन ेवाल ेग्रामों की सचूी 

 

ि. 

स.ं 

ग्रामों के नाम जी पी एस जनदिेाकं 

ऄक्षािं दिेातंर 

1 आरासूती गांव 27°35'27.4"ई 95°19'26.9"पू 

2 कलीयापानी गांव 27°34'40.5"ई 95°19'30.5"पू 

3 फैलाइ गांव 27°45'20.3"ई 95°32'7.9"पू 

 

ईपाबधं -V 

 

 की गइ कारावाइ की ररपोटा का रूप जवधान: 

1. बैठकों की संख् या और तारीख ।  
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2. बैठकों का कायावृत: (कृपया मुख् य ईल् लेखनीय लबदओुं का ईल्लखे करें । बैठक के कायावृत् त को एक पृथक 

ईपाबंध में ईपाबद्ध करें) । 

3. अंचजलक महायोजना की तैयारी की प्राजस्ट् थजत जजसके ऄंतगात पयाटन महायोजना भी ह।ै 

4. भू-ऄजभलेख में सदशृ् य तु्ररटयों के सुधार के जलए ब् यौहार दकए गए मामलों का सारांि (पाररजस्ट्थजतकी 

संवेदी जोन वार) । ब् यौरे ईपाबंध के रूप में संलग्न दकए जाए।ं 

5. पयाावरण समाघात जनधाारण ऄजधसूचना, 2006 के ऄधीन अने वाले दियाकलापों की संवीक्षा के 

मामलों का सारांि। (ब् यौरे एक पृथक् ईपाबंध के रूप में संलग्न दकए जाए)ं। 

6. पयाावरण समाघात जनधाारण ऄजधसूचना, 2006 के ऄधीन न अने वाली गजतजवजधयों की संवीक्षा के 

मामलों का सारांि । (ब् यौरे एक पृथक् ईपाबंध के रूप में संलग्न दकए जाए)ं। 

7. पयाावरण (संरक्षण) ऄजधजनयम, 1986 की धारा 19 के ऄधीन दजा की गइ जिकायतों का सारांि । 

8. कोइ ऄन् य महत् वपूणा जवषय । 

 

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 28th January, 2020 

S.O.460(E).—WHEREAS, a draft notification was published in the Gazette of India, Extraordinary, vide 

notification of the Government of India in the Ministry of Environment, Forest and Climate Change number S.O. 

2029(E) dated the 21
st
 May, 2018 inviting objections and suggestions from all persons likely to be affected thereby 

within the period of sixty days from the date on which copies of the Gazette containing the said notification were 

made available to the public; 

AND WHEREAS, copies of the Gazette containing the said draft notification were made available to the 

public on the 22
nd

 May, 2018; 

AND WHEREAS, objections and suggestions were received from persons and stakeholders in response 

to the aforesaid draft notification were duly considered in the Ministry; 

AND WHEREAS, Dibru-Saikhowa National Park located at Dibrugarh and Tinsukia Civil Districts of 

Assam is spread over an area of 340.0 square kilometres and was notified vide Government of Assam Notification 

No. FRW.21/90/171 dated the 5
th

 March, 1999 as a National Park. The area is a single ecological unit which is 

basically a flood plain of the river Brahmaputra and Siang in the North, Lohit and Debang in the East, the Ananta 

Nala to the South-East and the Dangori and Dibru River in the South; 

AND WHEREAS, the National Park represents a unique geo-morphological structure created by the river 

Brahmaputra and its tributaries, and the water channels, especially the Brahmaputra, forming an important habitat 

for the Indo-Genetic Dolphins; 

AND WHEREAS, biogeographically, the Dibru-Saikhowa National park represents the “North Eastern 

India-Brahmaputra Valley Bio-geographical Province” (9A), having rich in flora and fauna being the transition 

zone of two major biodiversity hot spots, which supports diverse fauna well adopted to life in terrestrial, aquatic 

and arboreal ecosystems; 

AND WHEREAS, the National Park supports astonishingly rich flora including 28 tree species, 26 

species of shrubs, 2 species of parasitic plants, 17 species of grasses, 16 species of aquatic plants, 3 species of 

marshy plants, 4 species of climbers and scandens, 5 species of canes, 13 species of orchids, and 6 threatened 

medicinal plant species; 

AND WHEREAS, Dibru-Saikhowa National Park is a habitat for many animals and birds with a total of 

36 species of mammals belonging to 10 orders and 19 families and 27 genera are recorded in the core, out of which 

12 belonged to Schedule-I. Feral horses are one of the prime mammal species available in the park. The National 
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Park supports 11 species of turtles, 9 species of lizard including two species of monitor Lizards, 18 species of 

amphibian, 104 species of fish, 23 different species of snakes and 104 species of butterflies besides having a huge 

number, about 500 species, of avifauna. The area also attracts Migratory birds and is a feeding ground for a variety 

of aquatic and terrestrial birds; 

AND WHEREAS, winter dried up river beds as well as the river sandbars (Chapories) serve for the 

development of alluvial grassland which are not only an excellent habitat for the critically endangered Bengal 

florican, but also serve as migration route for the elephants in the Dibru-Dangori elephant corridor, and provide 

safe passage to tigers to Arunachal Pradesh State; 

AND WHEREAS, it is necessary to conserve and protect the area, the extent and boundaries of Dibru-

Saikhowa National Park which are specified in paragraph 1 as Eco-sensitive Zone from ecological, environmental 

and biodiversity point of view and to prohibit industries or class of industries and their operations and processes in 

the said Eco-sensitive Zone; 

NOW, THEREFORE, in exercise of the powers conferred by sub-section (1) and clauses (v) and (xiv) 

of sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act 1986 (29 of 1986) 

(hereafter in this notification referred to as the Environment Act) read with sub-rule (3) of rule 5 of the 

Environment (Protection) Rules, 1986, the Central Government hereby notifies an area to an extent varying from 0 

(zero) kilometres to 8.7 kilometres around the boundary of Dibru-Saikhowa National Park, in Dibrugarh and 

Tinsukia districts in the State of Assam as the Eco-sensitive Zone (hereafter in this notification referred to as the 

Eco-sensitive Zone) details of which are as under, namely: - 

1. Extent and boundaries of Eco-sensitive Zone. – (1) The Eco-sensitive Zone shall be to an extent of 0 (zero) 

kilometres to 8.7 kilometres around the boundary of Dibru-Saikhowa National Park and the area of the Eco-

sensitive Zone is 658.251 square kilometres. (Zero extent of Eco-sensitive Zone was justified as “Existence of 

crude oil and natural gas in the immediate vicinity of the southern side of the National Park boundary”). 

(2) The boundary description of Dibru-Saikhowa National Park and its Eco-sensitive Zone is appended in 

Annexure-I. 

(3) The maps of the Dibru-Saikhowa National Park demarcating Eco-sensitive Zone along with boundary 

details and latitudes and longitudes are appended as Annexure-IIA, Annexure-IIB, and Annexure-IIC. 

(4) List of geo-coordinates of the boundary of Dibru-Saikhowa National Park, Eco-sensitive Zone and 

prominent points of drilling wells around the National Park are given in Table A, Table B and Table C of 

Annexure-III. 

(5) The list of villages falling in the Eco-sensitive Zone along with their geo co-ordinates at prominent points 

is appended as Annexure-IV. 

2. Zonal Master Plan for Eco-sensitive Zone.- (1) The State Government shall, for the purposes of the Eco-

sensitive Zone  prepare a  Zonal Master Plan within a period of two years from the date of publication of this 

notification in the Official Gazette, in consultation with local people and adhering to the stipulations given in 

this notification for approval of the competent authority of State. 

(2) The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Government in such 

manner as is specified in this notification and also in consonance with the relevant Central and State laws 

and the guidelines issued by the Central Government, if any. 

(3) The Zonal Master Plan shall be prepared in consultation with the following Departments of the State 

Government, for integrating the ecological and environmental considerations into the said plan:- 

(i) Environment; 

(ii) Forest and Wildlife; 

(iii) Agriculture and Horticulture; 

(iv) Land revenue and settlement;  

(v) Rural Development; 

(vi) Urban Development;  

(vii) Municipal; 

(viii) Panchayati Raj;  

(ix) Tourism; 

(x) Irrigation and Flood Control; 

(xi) Public Works Department; and 
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(xii) Assam State Pollution Control Board. 

(4)  The Zonal Master Plan shall not impose any restriction on the approved existing land use, infrastructure 

and activities, unless so specified in this notification and the Zonal Master Plan shall factor in 

improvement of all infrastructure and activities to be more efficient and eco-friendly. 

(5) The Zonal Master Plan shall provide for restoration of denuded areas, conservation of existing water 

bodies, management of catchment areas, watershed management, groundwater management, soil and 

moisture conservation, needs of local community and such other aspects of the ecology and environment 

that need attention. 

(6) The Zonal Master Plan shall demarcate all the existing worshipping places, villages and urban settlements, 

types and kinds of forests, agricultural areas, fertile lands, green area, such as, parks and like places, 

horticultural areas, orchards, lakes and other water bodies with supporting maps giving details of existing 

and proposed land use features. 

(7) The Zonal Master Plan shall regulate development in Eco-sensitive Zone and adhere to prohibited and 

regulated activities listed in the Table in paragraph 4 and also ensure and promote eco-friendly 

development for security of local communities‟ livelihood. 

(8) The Zonal Master Plan shall be co-terminus with the Regional Development Plan. 

(9) The Zonal Master Plan so approved shall be the reference document for the Monitoring Committee for 

carrying out its functions of monitoring in accordance with the provisions of this notification. 

3. Measures to be taken by the State Government.- The State Government shall take the following measures 

for giving effect to the provisions of this notification, namely:- 

(1) Land use.– (a) Forests, horticulture areas, agricultural areas, parks and open spaces earmarked for 

recreational purposes in the Eco-sensitive Zone shall not be used or converted into areas for commercial 

or residential or industrial activities: 

Provided that the conversion of agricultural and other lands, for the purpose other than that 

specified at part (a) above, within the Eco-sensitive Zone may be permitted on the recommendation of the 

Monitoring Committee, and with the prior approval of the competent authority under Regional Town 

Planning Act and other rules and regulations of Central Government or State Government as applicable 

and vide provisions of this Notification, to meet the residential needs of the local residents and for 

activities such as:- 

(i)   widening and strengthening of existing roads and construction of new roads; 

(ii) construction and renovation of infrastructure and civic amenities; 

(iii) small scale industries not causing pollution; 

(iv) cottage industries including village industries; convenience stores and local amenities 

supporting eco-tourism including home stay; and 

(v)   promoted activities given under paragraph 4: 

Provided further that no use of tribal land shall be permitted for commercial and industrial 

development activities without the prior approval of the competent authority under Regional Town 

Planning Act and other rules and regulations of the State Government and without compliance of the 

provisions of article 244 of the Constitution or the law for the time being in force, including the 

Scheduled Tribes and Other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 

2007):  

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be 

corrected by the State Government, after obtaining the views of Monitoring Committee, once in each case 

and the correction of said error shall be intimated to the Central Government in the Ministry of 

Environment, Forest and Climate Change: 

Provided also that the correction of error shall not include change of land use in any case except as 

provided under this sub-paragraph; 

(b) efforts shall be made to reforest the unused or unproductive agricultural areas with afforestation and 

habitat restoration activities. 

(2) Natural water bodies.-The catchment areas of all natural springs shall be identified and plans for their 

conservation and rejuvenation shall be incorporated in the Zonal Master Plan and the guidelines shall be 
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drawn up by the State Government in such a manner as to prohibit development activities at or near these 

areas which are detrimental to such areas. 

(3) Tourism or Eco-tourism.- (a) All new eco-tourism activities or expansion of existing tourism activities 

within the Eco-sensitive Zone shall be as per the Tourism Master Plan for the Eco-sensitive Zone; 

(b) the Eco-Tourism Master Plan shall be prepared by the State Department of Tourism in consultation 

with State Departments of Environment and Forests; 

(c) the Tourism Master Plan shall form a component of the Zonal Master Plan. 

(d) the Tourism Master Plan shall be drawn based on the study of carrying capacity of the Eco-sensitive 

Zone; 

(e) the activities of eco-tourism shall be regulated as under, namely:- 

(i) new construction of hotels and resorts shall not be allowed within one kilometre from the 

boundary of the protected area or upto the extent of the Eco-sensitive Zone whichever is nearer:  

        Provided that beyond the distance of one kilometre from the boundary of the protected area 

till the extent of the Eco-sensitive Zone, the establishment of new hotels and resorts shall be 

allowed only in pre-defined and designated areas for eco-tourism facilities as per Tourism 

Master Plan; 

(ii) all new tourism activities or expansion of existing tourism activities within the Eco-sensitive 

Zone shall be in accordance with the guidelines issued by the Central Government in the 

Ministry of Environment, Forest and Climate Change and the eco-tourism guidelines issued by 

National Tiger Conservation Authority (as amended from time to time) with emphasis on eco-

tourism, eco-education and eco-development; 

(iii) until the Zonal Master Plan is approved, development for tourism and expansion of existing 

tourism activities shall be permitted by the concerned regulatory authorities based on the actual 

site specific scrutiny and recommendation of the Monitoring Committee and no new hotel, resort 

or commercial establishment construction shall be permitted within Eco-sensitive Zone area.  

(4) Natural heritage.- All sites of valuable natural heritage in the Eco-sensitive Zone, such as the gene pool 

reserve areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc. 

shall be identified and a heritage conservation plan shall be drawn up for their preservation and 

conservation as a part of the Zonal Master Plan. 

(5) Man-made heritage sites.- Buildings, structures, artefacts, areas and precincts of historical, architectural, 

aesthetic, and cultural significance shall be identified in the Eco-sensitive Zone and heritage conservation 

plan for their conservation shall be prepared as part of the Zonal Master Plan. 

(6) Noise pollution. - Prevention and control of noise pollution in the Eco-sensitive Zone shall be complied 

in accordance with the provisions of the Noise Pollution (Regulation and Control) Rules, 2000 under the 

Environment Act. 

(7) Air pollution.- Prevention and control of air pollution in the Eco-sensitive Zone shall be compiled in 

accordance with the provisions of the Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981) 

and the rules made thereunder. 

(8) Discharge of effluents.- Discharge of treated effluent in Eco-sensitive Zone shall be in accordance with 

the provisions of the General Standards for Discharge of Environmental Pollutants covered under the 

Environment Act and the rules made thereunder or standards stipulated by State Government whichever is 

more stringent. 

(9) Solid wastes.-  Disposal and Management of solid wastes shall be as under:-  

(a) the solid waste disposal and management in the Eco-sensitive Zone shall be carried out in accordance 

with the Solid Waste Management Rules, 2016, published by the Government of India in the Ministry 

of Environment, Forest and Climate Change vide notification number S.O. 1357 (E), dated the 8
th

 

April, 2016; the inorganic material may be disposed in an environmental acceptable manner at site 

identified outside the Eco-sensitive Zone; 

(b) safe and Environmentally Sound Management (ESM) of Solid wastes in conformity with the existing 

rules and regulations using identified technologies may be allowed within Eco-sensitive Zone. 
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(10)  Bio-Medical Waste.– Bio Medical Waste Management shall be as under:- 

(a) the Bio-Medical Waste disposal in the Eco-sensitive Zone shall be carried out in accordance with the 

Bio-Medical Waste Management, Rules, 2016 published by the Government of India in the Ministry 

of Environment, Forest and Climate Change vide notification number G.S.R 343 (E), dated the 28
th
 

March, 2016; 

(b) safe and Environmentally Sound Management of Bio-Medical Wastes in conformity with the existing 

rules and regulations using identified technologies may be allowed within the Eco-sensitive Zone. 

(11) Plastic waste management.- The plastic waste management in the Eco-sensitive Zone shall be carried 

out as per the provisions of the Plastic Waste Management Rules, 2016, published by the Government of 

India in the Ministry of Environment, Forest and Climate Change vide notification number G.S.R. 340(E), 

dated the 18
th

 March, 2016, as amended from time to time. 

(12) Construction and demolition waste management.- The construction and demolition waste management 

in the Eco-sensitive Zone shall be carried out as per the provisions of the Construction and Demolition 

Waste Management Rules, 2016 published by the Government of India in the Ministry of Environment, 

Forest and Climate Change vide notification number G.S.R. 317(E), dated the 29
th

 March, 2016, as 

amended from time to time. 

(13) E-waste.- The e - waste management in the Eco-sensitive Zone shall be carried out as per the provisions 

of the E-Waste Management Rules, 2016, published by the Government of India in the Ministry of 

Environment, Forest and Climate Change, as amended from time to time. 

(14) Vehicular traffic.– The vehicular movement of traffic shall be regulated in a habitat friendly manner and 

specific provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the 

Zonal Master plan is prepared and approved by the Competent Authority in the State Government, the 

Monitoring Committee shall monitor compliance of vehicular movement under the relevant Acts and the 

rules and regulations made thereunder. 

(15) Vehicular pollution.- Prevention and control of vehicular pollution shall be incompliance with applicable 

laws and efforts shall be made for use of cleaner fuels. 

(16) Industrial units.– (i) On or after the publication of this notification in the Official Gazette, no new 

polluting industries shall be permitted to be set up within the Eco-sensitive Zone; 

(ii) only non-polluting industries shall be allowed within Eco-sensitive Zone as per the classification of 

Industries in the guidelines issued by the Central Pollution Control Board in February, 2016, unless 

so specified in this notification, and in addition, the non-polluting cottage industries shall be 

promoted. 

(17) Protection of hill slopes.- The protection of hill slopes shall be as under:- 

(a) the Zonal Master Plan shall indicate areas on hill slopes where no construction shall be permitted; 

(b) construction on existing steep hill slopes or slopes with a high degree of erosion shall not be 

permitted. 

4. List of activities prohibited or to be regulated within Eco-sensitive Zone.-  All activities in the Eco 

sensitive Zone shall be governed by the provisions of the Environment Act and the rules made there under 

including the Coastal Regulation Zone, 2011 and the Environmental Impact Assessment Notification, 2006 

and other applicable laws including the Forest (Conservation) Act, 1980 (69 of 1980), the Indian Forest Act, 

1927 (16 of 1927), the Wildlife (Protection) Act 1972 (53 of 1972), and amendments made thereto and be 

regulated in the manner specified in the Table below, namely:- 

TABLE 

S. No. 

(1) 

Activity 

(2) 

Description 

(3) 

A. Prohibited Activities 

1.  Commercial mining, stone quarrying 

and crushing units. 

(a) All new and existing mining (minor and major 

minerals), stone quarrying and crushing units are 

prohibited with immediate effect except for meeting the 

domestic needs of bona fide local residents including 
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digging of earth for construction or repair of houses and 

for manufacture of country tiles or bricks for housing 

and for personal consumption; 

(b) The mining operations shall be carried out in 

accordance with the order of the Hon‟ble Supreme 

Court dated the 4
th

 August, 2006 in the matter of T.N. 

Godavarman Thirumulpad Vs. UOI in W.P.(C) No.202 

of 1995 and dated the 21
st
 April, 2014 in the matter of 

Goa Foundation Vs. UOI in W.P.(C) No.435 of 2012. 

2.  Setting of industries causing pollution 

(Water, Air, Soil, Noise, etc.). 

New industries and expansion of existing polluting 

industries in the Eco-sensitive Zone shall not be permitted: 

     Provided that non-polluting industries shall be allowed 

within Eco-sensitive Zone as per classification of Industries 

in the guidelines issued by the Central Pollution Control 

Board in February, 2016, unless otherwise specified in this 

notification and in addition the non-polluting cottage 

industries shall be promoted.  

3.  Establishment of major hydro-electric 

project. 

Prohibited (except as otherwise provided) as per the 

applicable laws. 

4.  Use or production or processing of any 

hazardous substances. 

Prohibited (except as otherwise provided) as per the 

applicable laws. 

5.  Discharge of untreated effluents in 

natural water bodies or land area. 

Prohibited (except as otherwise provided) as per the 

applicable laws. 

6.  Setting up of new saw mills. New or expansion of existing saw mills shall not be 

permitted within the Eco-sensitive Zone. 

7.  Setting up of brick kilns. Prohibited (except as otherwise provided) as per the 

applicable laws. 

8.  Commercial use of fire wood. Prohibited (except as otherwise provided) as per applicable 

laws. 

B. Regulated Activities 

9.  Commercial establishment of hotels 

and resorts. 

No new commercial hotels and resorts shall be permitted 

within one kilometer of the boundary of the protected area 

or upto the extent of Eco-sensitive Zone, whichever is 

nearer, except for small temporary structures for eco-

tourism activities: 

Provided that, beyond one kilometer from the boundary of 

the protected area or upto the extent of Eco-sensitive Zone 

whichever is nearer, all new tourist activities or expansion 

of existing activities shall be in conformity with the 

Tourism Master Plan and guidelines as applicable. 

10.  Establishment of large-scale 

commercial livestock and poultry farms 

by firms, corporate and companies. 

Regulated (except otherwise provided) as per the applicable 

laws except for meeting local needs. 

11.  Construction activities. (a) New commercial construction of any kind shall not be 

permitted within one kilometer from the boundary of 

the protected area or upto extent of the Eco-sensitive 

Zone, whichever is nearer: 

Provided that, local people shall be permitted to 

undertake construction in their land for their use 

including the activities mentioned in sub-paragraph (1) 

of paragraph 3 as per building bye-laws to meet the 

residential needs of the local residents. 
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Provided further that the construction activity related to 

small scale industries not causing pollution shall be 

regulated and kept at the minimum, with the prior 

permission from the competent authority as per 

applicable rules and regulations, if any. 

(b) Beyond one kilometer it shall be regulated as per the 

Zonal Master Plan.   

12.  Small scale non polluting industries. Non polluting industries as per classification of industries 

issued by the Central Pollution Control Board in February, 

2016 and non-hazardous, small-scale and service industry, 

agriculture, floriculture, horticulture or agro-based industry 

producing products from indigenous materials from the 

Eco-sensitive Zone shall be permitted by the competent 

Authority. 

13.  Felling of trees. (a) There shall be no felling of trees in the forest or 

Government or revenue or private lands without prior 

permission of the Competent Authority in the State 

Government. 

(b) The felling of trees shall be regulated in accordance 

with the provisions of the concerned Central or State 

Act and the rules made thereunder. 

14.  Collection of Forest produce or Non-

Timber Forest produce. 

Regulated as per the applicable laws. 

15.  Erection of electrical and 

communication towers and laying of 

cables and other infrastructures. 

Regulated under applicable laws (underground cabling may 

be promoted). 

 

16.  Infrastructure including civic 

amenities. 

Taking measures of mitigation as per the applicable laws, 

rules and regulations available guidelines. 

17.  Widening and strengthening of existing 

roads and construction of new roads. 

Taking measures of mitigation as per the applicable laws, 

rules and regulation and available guidelines.  

18.  Undertaking other activities related to 

tourism like flying  over the Eco-

sensitive Zone  area by  hot air balloon, 

helicopter, drones, Microlites, etc. 

Regulated as per the applicable laws. 

19.  Protection of hill slopes and river 

banks. 

Regulated as per the applicable laws. 

20.  Movement of vehicular traffic at night. Regulated for commercial purpose under applicable laws.  

21.  Ongoing agriculture and horticulture 

practices by local communities along 

with dairies, dairy farming, aquaculture 

and fisheries. 

Permitted as per the applicable laws for use of locals. 

22.  Discharge of treated waste water or 

effluents in natural water bodies or land 

area. 

The discharge of treated waste water or effluents shall be 

avoided to enter into the water bodies and efforts shall be 

made for recycle and reuse of treated waste water. 

Otherwise the discharge of treated waste water or effluent 

shall be regulated as per the applicable laws.  

23.  Commercial extraction of surface and 

ground water. 

Regulated as per the applicable laws. 

 

24.  Open well, borewell etc. for agriculture 

or other usage. 

Regulated and the activity should be strictly monitored by 

the appropriate authority. 
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25.  Use of polythene bags. Regulated as per the applicable laws. 

26.  Introduction of exotic species. Regulated as per the applicable laws.  

27.  Eco-tourism. Regulated as per the applicable laws. 

28.  Commercial sign boards and hoardings. Regulated as per the applicable laws. 

29.  Solid waste management. Regulated as per the applicable laws. 

C. Promoted Activities 

30.  Rain water harvesting. Shall be actively promoted. 

31.  Organic farming. Shall be actively promoted. 

32.  Adoption of green technology for all 

activities. 

Shall be actively promoted. 

33.  Cottage industries including village 

artisans, etc. 

Shall be actively promoted. 

34.  Use of renewable energy and fuels. Bio-gas, solar light etc. shall be actively promoted. 

35.  Agro-Forestry. Shall be actively promoted. 

36.  Plantation of Horticulture and Herbals. Shall be actively promoted. 

37.  Use of eco-friendly transport. Shall be actively promoted. 

38.  Skill Development. Shall be actively promoted. 

39.  Restoration of degraded land/ forests/ 

habitat. 

Shall be actively promoted. 

40.  Environmental awareness. Shall be actively promoted. 

5. Monitoring Committee for Monitoring the Eco-sensitive Zone Notification.- For effective monitoring of 

the provisions of this notification under sub-section (3) of section 3 of the Environment (Protection) Act, 

1986, the Central Government hereby constitutes a Monitoring Committee, comprising of the following, 

namely:- 

   

(i)  Commissioner, Upper Assam Zone,  Jorhat  Chairman, ex officio 

(ii)  Deputy Commissioner, Tinsukia and Dibrugarh  Member; 

(iii)  Representative of the Director, Assam Tourism Department Member; 

(iv)  Divisional Forest Officer, Digboi, Dibrugarh & Doomdooma Divisions  Member; 

(v)  
Project Director District Rural Development Agency, Tinsukia And 

Dibrugarh Districts 
Member; 

(vi)  District Fishery Officer, Tinsukia and Dibrugarh Districts  Member; 

(vii)  
Divisional Officer, Soil Conservation Division, Tinsukia And Dibrugarh 

Districts 
Member; 

(viii)  
General Manager, District Industries Centre, Tinsukia And Dibrugarh 

Districts 
Member; 

(ix)  District Agriculture Officer, Tinsukia And Dibrugarh Districts Member; 

(x)  
District Animal Husbandry & Veterinary Officer, Tinsukia And Dibrugarh 

Districts 
Member; 

(xi)  
Executive Engineer, Public Works Department (Road Division), Tinsukia 

And Dibrugarh Districts 
Member; 

(xii)  
Executive Engineer, Public Works Department (Building Division), 

Tinsukia And Dibrugarh Districts 
Member; 
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(xiii)  
Representative of non-governmental organization working in the field of 

Nature conservation (including heritage  conservation) to be nominated by 

Government of Assam 

Member; 

(xiv)  
Senior Environment Engineer (Regional Office), Pollution Control Board, 

Tinsukia and Dibrugarh Districts 
Member; 

(xv)  
One expert in Ecology from reputed Institution/University Of Assam to be 

nominated by the Government of Assam 
Member; 

(xvi)  Divisional Forest Officer, Tinsukia Wildlife Division Member-Secretary. 

6. Terms of reference. – (1) The Monitoring Committee shall monitor the compliance of the provisions of this 

notification. 

(2) The tenure of the Monitoring committee shall be for three years or till the re-constitution of the new 

Committee by the State Government and subsequently the Monitoring Committee shall be constituted by 

the State Government. 

(3) The activities that are covered in the Schedule to the notification of the Government of India in the 

erstwhile Ministry of Environment and Forests number S.O. 1533 (E), dated the 14
th

 September, 2006, and 

are falling in the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under 

paragraph 4 thereof, shall be scrutinised by the Monitoring Committee based on the actual site-specific 

conditions and referred to the Central Government in the Ministry of Environment, Forest and Climate 

Change for prior environmental clearances under the provisions of the said notification. 

(4) The activities that are not covered in the Schedule to the notification of the Government of India in the 

erstwhile Ministry of Environment and Forest number S.O. 1533 (E), dated the 14
th

 September, 2006 and 

are falling in the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under 

paragraph 4 thereof, shall be scrutinised by the Monitoring Committee based on the actual site-specific 

conditions and referred to the concerned regulatory authorities. 

(5) The Member-Secretary of the Monitoring Committee or the concerned Deputy Commissioner(s) shall be 

competent to file complaints under section 19 of the Environment Act, against any person who 

contravenes the provisions of this notification. 

(6) The Monitoring Committee may invite representatives or experts from concerned Departments, 

representatives from industry associations or concerned stakeholders to assist in its deliberations 

depending on the requirements on issue to issue basis. 

(7) The Monitoring Committee shall submit the annual action taken report of its activities as on the 31
st
 March 

of every year by the 30
th

 June of that year to the Chief Wildlife Warden in the State as per proforma 

appended at Annexure V. 

(8) The Central Government in the Ministry of Environment, Forest and Climate Change may give such 

directions, as it deems fit, to the Monitoring Committee for effective discharge of its functions. 

7. The Central Government and State Government may specify additional measures, if any, for giving effect to 

provisions of this notification.  

8. The provisions of this notification shall be subject to the orders, if any passed or to be passed by the Hon‟ble 

Supreme Court of India or High Court or the National Green Tribunal. 

 

[F. No. 25/07/2016-ESZ-RE] 

 Dr SATISH C. GARKOTI , Scientist „G‟ 

 

 

ANNEXURE- I 

BOUNDARY DESCRIPTION OF ECOSENSITIVE ZONE AROUND DIBRU-SAIKHOWA NATIONAL 

PARK IN THE STATE ASSAM 

South: The Eco-Sensitive Zone starts from GPS Point No. 1 (95° 40' 33.108" E & 27° 46' 44.406" N) which is 

located at the southern end of the Dhola Sadiya Bridge. From this point the ESZ boundary runs in the 

160750



भाग II खण् ड (ii) भारत का राजपत्र : ऄसाधारण 37 

westward direction along the Southern bank of the river Brahmaputra up to the GPS Point No. 2 (95° 38' 

57.929" E & 27° 46' 42.022" N). From GPS Point No. 2 the boundary again runs westward direction 

along the road up to the GPS Point No.3 (95° 36' 34.383" E & 27° 46' 7.551" N). From GPS Point No. 3 

the boundary runs towards south and meets GPS Point No. 4(95° 36' 31.965" E & 27° 45' 59.683" N). 

From GPS Point No.4 the boundary runs along the Nala up-to the GPS Point No.5 (95° 35' 55.120" E & 

27° 45' 32.586" N). From GPS Point No.5 the boundary runs towards south along the road and meet GPS 

Point No.6 (95° 35' 48.587" E & 27° 45' 22.675" N).  

From GPS Point No.6 again the boundary runs in westerly direction along the road till it meets 

the GPS Point No.7 (95° 30' 32.718" E & 27° 44' 13.989" N). From GPS Point No.7 the boundary runs 

along the river upto the GPS Point No.8 (95° 28' 30.416" E & 27° 40' 17.721" N). From GPS Point No. 8 

the boundary runs straight towards north and meets the GPS Point No.9 (95° 27' 8.423" E & 27° 41' 

19.355" N) which is located at the Dibru Saikhuwa National Park boundary. From GPS Point No. 9 the 

boundary runs along the Dibru Saikhuwa National Park boundary crossing the GPS Point No.10, and 

meets the GPS Point No.11 (95° 21' 39.151" E & 27° 35' 43.758" N). From GPS Point No. 11 the 

boundary runs towards south and meets the GPS Point No.12 (95° 21' 55.267" E & 27° 35' 7.199" N). 

From GPS Point No.12 the ESZ boundary runs along the 250 meter buffer boundary of Dibru river (left 

bank) and meets the GPS Point No. 13 (95° 22' 16.467" E & 27° 34' 26.108" N). From GPS Point No. 13 

the ESZ boundary follows an imaginary line crossing the GPS point 

No.14,15,16,17,18,19,20,21,22,23,24,25,26,27,28,29 and meets the GPS Point No 30 (95° 22' 9.703" E & 

27° 34' 13.330" N). From GPS Point No.30 the boundary runs along the 250 meter buffer boundary of 

Dibru River (right bank) and meets the GPS Point No.31(95° 21' 46.005" E & 27° 34' 51.579" N). From 

GPS Point No.31 the boundary runs along the southern bank of the river Brahmaputra crossing the GPS 

Point No.32,33,34 and meet the GPS point No.35 (95° 17' 49.051" E & 27° 34' 19.811" N). 

West: The western boundary of the Dibru-Saikhuwa National Park Eco-Sensitive Zone starts from GPS Point 

No.35 (95° 17' 49.051" E & 27° 34' 19.811" N) which follows an imaginary line crossing the GPS Point 

No. 36, 37, 38, 39, 40, 41, 42, 43, 44, 45, 46, 47, 48 and meets the GPS Point No.49 (95° 11' 37.010" E & 

27° 35' 48.411" N). From GPS Point No. 49 the boundary again runs along the National Park boundary 

crossing the GPS Point No.50,51,52,53,54,55,56 till it meets the GPS Point No. 57 (95° 8' 20.617" E & 

27° 36' 3.285" N). From GPS Point No. 57 the boundary runs straight towards north crossing GPS Point 

No.58 and 59 till it meets the GPS Point No.60 (95° 8' 16.691" E & 27° 41' 21.448" N). 

North: The Northern boundary of the Dibru-Saikhuwa National Park Eco-Sensitive Zone starts from GPS Point 

No.60 (95° 8' 16.691" E & 27° 41' 21.448" N) which follow the northern bank of river Brahmaputra 

crossing the GPS Point No. 61 till it meets the GPS Point No.62 (95° 12' 17.779" E & 27° 42' 58.645" N). 

From GPS Point No. 62 the boundary follows an imaginary line crossing the GPS Point No.63, 64, 65 and 

66 till it meets the GPS Point No.67 (95° 25' 31.436" E & 27° 46' 8.192" N). From GPS point No. 67 the 

boundary again runs along the northern bank of the river Brahmaputra crossing the GPS Point No. 68,69 

and 70 till it meets the GPS point No.71(95° 35' 38.772" E & 27° 49' 46.825" N). From GPS Point No. 71 

the boundary runs towards south along the left bank of river Dibang till it meets the GPS Point No. 72(95° 

35' 30.856" E & 27° 48' 28.508" N). From GPS Point No.72 the boundary runs along the northern bank of 

the river Brahmaputra crossing the GPS Point No.73 till it meets the GPS Point No.74 (95° 40' 33.920" E 

& 27° 48' 54.974" N). 

East: The Eastern boundary of the Dibru Saikhuwa National Park Eco-Sensitive Zone starts from GPS Point 

No.74 (95° 40' 33.920" E & 27° 48' 54.974" N) which is located at Dhola Sadiya Bridge (Northern Point). 

From GPS Point No.74 the boundary runs towards south along the Dhola Sadiya Bridge and meet the 

GPS Point No.1 (95° 40' 33.108" E & 27° 46' 44.406" N) which is the southern point of the said bridge. 

Being the presence of oil and natural gas in the immediate vicinity of the Southern boundary of 

Dibru\Saikhuwa National Park Eco-Sensitive Zone, a 0.0 km ESZ extent is proposed. The extent of Eco- 

Sensitive Zone varies from 0.0 Km to 8.7 km.
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ANNEXURE- IIA 

 GOOGLE MAP OF ECO-SENSITIVE ZONE OF DIBRU-SAIKHOWA NATIONAL PARK ALONG 

WITH LATITUDE AND LONGITUDE OF PROMINENT LOCATIONS  
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ANNEXURE- IIB 

MAP OF ECO-SENSITIVE ZONE OF DIBRU-SAIKHOWA NATIONAL PARK ALONG WITH 

LATITUDE AND LONGITUDE OF PROMINENT LOCATIONS AND OIL DRILLING WELLS 
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ANNEXURE- IIC 

MAP SHOWING ECO-SENSITIVE ZONE OF DIBRU-SAIKHOWA NATIONAL PARK ALONG WITH 

LATITUDE AND LONGITUDE OF PROMINENT LOCATIONS AND DETAILS OF DRILL WELLS 

 

ANNEXURE-III 
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TABLE A: GEO- COORDINATES OF PROMINENT LOCATIONS OF DIBRU-SAIKHOWA  

NATIONAL PARK 

Points_ID Longitude Latitude 

1 95° 36' 15.504" E 27° 45' 54.468" N 

2 95° 33' 25.205" E 27° 45' 58.765" N 

3 95° 31' 59.320" E 27° 46' 49.727" N 

4 95° 30' 50.139" E 27° 45' 34.330" N 

5 95° 29' 42.799" E 27° 44' 49.907" N 

6 95° 28' 59.203" E 27° 43' 15.283" N 

7 95° 27' 38.208" E 27° 42' 24.917" N 

8 95° 27' 3.144" E 27° 40' 47.259" N 

9 95° 26' 29.345" E 27° 39' 6.946" N 

10 95° 25' 22.057" E 27° 37' 54.839" N 

11 95° 23' 44.624" E 27° 37' 2.968" N 

12 95° 22' 11.754" E 27° 36' 4.301" N 

13 95° 20' 57.056" E 27° 35' 39.316" N 

14 95° 19' 59.859" E 27° 35' 34.642" N 

15 95° 18' 16.091" E 27° 35' 31.599" N 

16 95° 17' 8.046" E 27° 34' 39.883" N 

17 95° 15' 58.104" E 27° 34' 43.068" N 

18 95° 14' 24.427" E 27° 35' 7.660" N 

19 95° 13' 25.610" E 27° 35' 25.577" N 

20 95° 12' 9.544" E 27° 35' 30.250" N 

21 95° 10' 54.242" E 27° 36' 24.439" N 

22 95° 10' 59.422" E 27° 37' 7.211" N 

23 95° 9' 27.818" E 27° 36' 25.624" N 

24 95° 8' 37.362" E 27° 36' 30.047" N 

25 95° 11' 34.564" E 27° 38' 40.144" N 

26 95° 13' 30.451" E 27° 38' 57.788" N 

27 95° 15' 13.123" E 27° 39' 34.581" N 

28 95° 16' 27.214" E 27° 40' 44.839" N 

29 95° 17' 51.883" E 27° 41' 3.231" N 

30 95° 19' 19.235" E 27° 42' 11.036" N 

31 95° 21' 9.471" E 27° 42' 33.319" N 

32 95° 22' 41.931" E 27° 43' 36.062" N 

33 95° 24' 29.560" E 27° 44' 0.065" N 

34 95° 25' 59.808" E 27° 44' 59.112" N 

35 95° 27' 27.434" E 27° 46' 3.982" N 

36 95° 28' 44.780" E 27° 47' 21.348" N 

37 95° 30' 28.509" E 27° 48' 1.842" N 

38 95° 32' 23.881" E 27° 47' 48.657" N 
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39 95° 34' 6.350" E 27° 46' 58.046" N 

40 95° 35' 48.725" E 27° 46' 18.753" N 

 

TABLE B: GEO-COORDINATES OF PROMINENT LOCATIONS OF ECO-SENSITIVE ZONE 

Points_ID Longitude Latitude 

1 95° 40' 33.108" E 27° 46' 44.406" N 

2 95° 38' 57.929" E 27° 46' 42.022" N 

3 95° 36' 34.383" E 27° 46' 7.551" N 

4 95° 36' 31.965" E 27° 45' 59.683" N 

5 95° 35' 55.120" E 27° 45' 32.586" N 

6 95° 35' 48.587" E 27° 45' 22.675" N 

7 95° 30' 32.718" E 27° 44' 13.989" N 

8 95° 28' 30.416" E 27° 40' 17.721" N 

9 95° 27' 8.423" E 27° 41' 19.355" N 

10 95° 24' 39.146" E 27° 37' 45.135" N 

11 95° 21' 39.151" E 27° 35' 43.758" N 

12 95° 21' 55.267" E 27° 35' 7.199" N 

13 95° 22' 16.467" E 27° 34' 26.108" N 

14 95° 23' 8.171" E 27° 34' 41.124" N 

15 95° 23' 14.341" E 27° 35' 3.833" N 

16 95° 23' 38.490" E 27° 35' 3.206" N 

17 95° 23' 41.921" E 27° 34' 41.351" N 

18 95° 24' 47.239" E 27° 34' 43.619" N 

19 95° 26' 21.044" E 27° 34' 17.058" N 

20 95° 25' 58.202" E 27° 33' 46.479" N 

21 95° 24' 34.558" E 27° 34' 23.018" N 

22 95° 24' 14.323" E 27° 34' 21.766" N 

23 95° 24' 10.274" E 27° 34' 13.642" N 

24 95° 23' 26.499" E 27° 34' 27.797" N 

25 95° 22' 51.437" E 27° 34' 26.071" N 

26 95° 22' 36.798" E 27° 33' 28.131" N 

27 95° 22' 24.922" E 27° 33' 30.194" N 

28 95° 22' 21.395" E 27° 33' 41.070" N 

29 95° 22' 20.199" E 27° 34' 5.682" N 

30 95° 22' 9.703" E 27° 34' 13.330" N 

31 95° 21' 46.005" E 27° 34' 51.579" N 

32 95° 20' 54.156" E 27° 34' 37.373" N 

33 95° 19' 56.681" E 27° 34' 52.666" N 

34 95° 18' 55.229" E 27° 34' 30.123" N 

35 95° 17' 49.051" E 27° 34' 19.811" N 

36 95° 16' 56.307" E 27° 34' 10.779" N 

37 95° 16' 2.639" E 27° 34' 10.200" N 

38 95° 15' 28.079" E 27° 34' 24.600" N 

39 95° 15' 37.799" E 27° 34' 36.840" N 

40 95° 15' 6.804" E 27° 34' 54.728" N 

41 95° 14' 51.719" E 27° 34' 46.200" N 

42 95° 14' 14.033" E 27° 34' 45.434" N 

43 95° 13' 43.826" E 27° 34' 31.787" N 
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44 95° 13' 43.705" E 27° 34' 51.520" N 

45 95° 12' 42.119" E 27° 35' 0.600" N 

46 95° 12' 15.839" E 27° 35' 22.200" N 

47 95° 11' 57.479" E 27° 35' 2.400" N 

48 95° 11' 14.224" E 27° 35' 20.694" N 

49 95° 11' 37.010" E 27° 35' 48.411" N 

50 95° 11' 27.041" E 27° 36' 21.006" N 

51 95° 10' 39.175" E 27° 36' 14.019" N 

52 95° 10' 36.116" E 27° 36' 18.260" N 

53 95° 11' 22.174" E 27° 37' 2.714" N 

54 95° 10' 40.707" E 27° 37' 14.512" N 

55 95° 10' 19.539" E 27° 36' 47.155" N 

56 95° 9' 18.871" E 27° 36' 18.295" N 

57 95° 8' 20.617" E 27° 36' 3.285" N 

58 95° 8' 18.246" E 27° 37' 21.619" N 

59 95° 8' 14.476" E 27° 39' 45.500" N 

60 95° 8' 16.691" E 27° 41' 21.448" N 

61 95° 11' 14.237" E 27° 41' 35.333" N 

62 95° 12' 17.779" E 27° 42' 58.645" N 

63 95° 15' 37.938" E 27° 43' 46.588" N 

64 95° 18' 14.131" E 27° 44' 23.934" N 

65 95° 20' 50.349" E 27° 45' 1.230" N 

66 95° 23' 26.593" E 27° 45' 38.474" N 

67 95° 25' 31.436" E 27° 46' 8.192" N 

68 95° 28' 12.221" E 27° 47' 39.423" N 

69 95° 30' 10.730" E 27° 49' 0.183" N 

70 95° 32' 43.433" E 27° 49' 13.018" N 

71 95° 35' 38.772" E 27° 49' 46.825" N 

72 95° 35' 30.856" E 27° 48' 28.508" N 

73 95° 38' 21.399" E 27° 49' 4.281" N 

74 95° 40' 33.920" E 27° 48' 54.974" N 

 

TABLE C : PROMINENT LOCATION POINTS OF THE DRILLED NEAR  ECO-SENSITIVE ZONE OF 

DIBRU-SAIKHOWA NATIONAL PARK ALONG WITH GEO-COORDINATES 

Drilled Wells 

Name Longitude Latitude 

 

Name Longitude Latitude 

HJN-61 95° 26' 52.800" E 27° 27' 11.124" N 

 

MKM-45 95° 24' 42.240" E 27° 28' 22.150" N 

BRK-26 95° 23' 11.313" E 27° 32' 15.562" N 

 

MKM-44 95° 24' 42.732" E 27° 28' 22.168" N 

SCM-6 95° 23' 52.978" E 27° 30' 47.905" N 

 

MKM-16 95° 24' 35.407" E 27° 28' 22.905" N 

MCK-4 95° 37' 31.522" E 27° 43' 46.586" N 

 

MKM-29 95° 24' 35.248" E 27° 28' 21.810" N 

BZL-2 95° 26' 41.150" E 27° 25' 38.970" N 

 

MKM-17 95° 24' 35.264" E 27° 28' 21.335" N 

BZL-1 95° 26' 40.872" E 27° 25' 38.771" N 

 

MKM-38 95° 24' 35.330" E 27° 28' 20.650" N 

NHK-581 95° 27' 18.070" E 27° 25' 27.460" N 

 

MKM-32 95° 24' 35.270" E 27° 28' 20.170" N 

BZL-3 95° 26' 42.160" E 27° 25' 39.880" N 

 

MKM-46 95° 24' 5.930" E 27° 28' 23.919" N 

BZL-4 95° 26' 43.020" E 27° 25' 40.560" N 

 

MKM-33 95° 24' 6.357" E 27° 28' 23.640" N 

BZL-5 95° 26' 43.040" E 27° 25' 39.850" N 

 

HJN-55 95° 28' 35.843" E 27° 27' 14.577" N 
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NHK-249 95° 26' 59.713" E 27° 25' 50.479" N 

 

HJN-4 95° 28' 31.348" E 27° 27' 16.218" N 

DSJ-1 95° 27' 27.243" E 27° 38' 51.787" N 

 

HJN-28 95° 28' 33.244" E 27° 27' 16.969" N 

BGP-4 95° 29' 28.252" E 27° 27' 48.220" N 

 

HJN-9 95° 28' 33.736" E 27° 27' 15.390" N 

HJN-6 95° 28' 56.645" E 27° 27' 47.677" N 

 

HJN-12 95° 28' 35.305" E 27° 27' 14.671" N 

HJN-26 95° 28' 56.711" E 27° 27' 47.312" N 

 

HJN-25 95° 28' 36.622" E 27° 27' 12.607" N 

HJN-14 95° 28' 20.431" E 27° 27' 35.378" N 

 

HJN-57 95° 27' 49.825" E 27° 26' 36.417" N 

HJN-8 95° 28' 52.125" E 27° 27' 36.565" N 

 

HJN-54 95° 27' 53.040" E 27° 26' 10.670" N 

HJN-1 95° 28' 52.684" E 27° 27' 36.346" N 

 

HJN-21 95° 27' 42.080" E 27° 25' 58.407" N 

HJN-13 95° 28' 19.898" E 27° 27' 35.078" N 

 

HJN-38 95° 27' 42.371" E 27° 25' 58.412" N 

HJN-11 95° 28' 19.440" E 27° 27' 35.102" N 

 

KMR-1 95° 24' 21.819" E 27° 25' 27.410" N 

HJN-15 95° 28' 20.195" E 27° 27' 35.155" N 

 

NHK-506 95° 17' 26.504" E 27° 25' 31.698" N 

HJN-2 95° 28' 4.729" E 27° 27' 29.487" N 

 

NHK-557 95° 16' 58.562" E 27° 26' 25.311" N 

HJN-19 95° 27' 54.853" E 27° 27' 37.602" N 

 

NHK-594 95° 16' 15.980" E 27° 26' 28.320" N 

HJN-20 95° 27' 54.782" E 27° 27' 37.050" N 

 

NHK-604 95° 19' 3.000" E 27° 27' 26.700" N 

HJN-22 95° 27' 54.991" E 27° 27' 36.715" N 

 

NHK-610 95° 20' 12.030" E 27° 25' 20.740" N 

HJN-10 95° 27' 50.904" E 27° 27' 25.375" N 

 

NHK-613 95° 17' 27.310" E 27° 25' 31.680" N 

HJN-3 95° 27' 50.598" E 27° 27' 25.232" N 

 

BGN-1 95° 23' 37.033" E 27° 35' 42.410" N 

HJN-16 95° 27' 42.306" E 27° 27' 16.456" N 

 

BGN-2 95° 24' 12.220" E 27° 36' 15.857" N 

HJN-17 95° 27' 42.204" E 27° 27' 16.202" N 

 

BGN-3 95° 23' 30.661" E 27° 36' 12.061" N 

HJN-5 95° 28' 17.637" E 27° 27' 47.040" N 

 

BGN-4 95° 24' 57.665" E 27° 36' 22.967" N 

HJN-18 95° 27' 41.766" E 27° 27' 15.092" N 

 

BGN-5 95° 22' 51.066" E 27° 35' 46.566" N 

HJN-7 95° 28' 0.075" E 27° 28' 1.596" N 

 

BGN-6 95° 24' 56.948" E 27° 36' 23.674" N 

HJN-42 95° 27' 39.139" E 27° 28' 24.606" N 

 

BGN-7 95° 24' 57.039" E 27° 36' 23.076" N 

HJN-27 95° 27' 59.507" E 27° 28' 2.233" N 

 

BGN-8 95° 24' 12.807" E 27° 36' 16.061" N 

HJN-23 95° 26' 46.020" E 27° 28' 13.570" N 

 

BGN-9 95° 24' 57.424" E 27° 36' 23.314" N 

HJN-48 95° 26' 57.520" E 27° 28' 35.920" N 

 

BGN-10 95° 24' 58.750" E 27° 36' 22.746" N 

HJN-32 95° 26' 42.912" E 27° 28' 9.113" N 

 

BGN-11 95° 24' 11.316" E 27° 36' 43.882" N 

HJN-30 95° 26' 42.134" E 27° 28' 8.426" N 

 

BGN-12 95° 24' 11.068" E 27° 36' 43.968" N 

HJN-31 95° 26' 42.552" E 27° 28' 8.714" N 

 

BGN-13 95° 24' 10.495" E 27° 36' 44.210" N 

HJN-52 95° 26' 26.503" E 27° 27' 42.832" N 

 

BGN-14 95° 25' 13.020" E 27° 36' 56.933" N 

MKM-27 95° 26' 13.698" E 27° 28' 11.818" N 

 

BGN-15 95° 25' 12.381" E 27° 36' 56.846" N 

HJN-33 95° 26' 41.712" E 27° 28' 8.016" N 

 

BGN-16 95° 25' 11.771" E 27° 36' 56.713" N 

MKM-3 95° 26' 12.247" E 27° 28' 27.431" N 

 

BGN-17 95° 25' 11.076" E 27° 36' 56.669" N 

HJN-43 95° 26' 12.564" E 27° 28' 11.760" N 

 

BGN-18 95° 25' 12.008" E 27° 36' 57.021" N 

HJN-50 95° 26' 13.140" E 27° 28' 11.805" N 

 

BGN-19 95° 25' 12.649" E 27° 36' 57.156" N 

MKM-4 95° 26' 12.238" E 27° 28' 26.937" N 

 

MCK-1 95° 37' 52.393" E 27° 43' 32.548" N 

MKM-19 95° 26' 12.195" E 27° 28' 25.940" N 

 

MCK-2 95° 37' 8.407" E 27° 43' 42.718" N 

MKM-5 95° 26' 12.305" E 27° 28' 26.437" N 

 

MCK-3 95° 36' 33.391" E 27° 43' 31.526" N 

HJN-52 95° 26' 27.900" E 27° 27' 42.850" N 

 

BGP-1 95° 30' 6.429" E 27° 25' 56.221" N 

HJN-44 95° 26' 28.898" E 27° 27' 42.853" N 

 

BGP-2 95° 32' 40.422" E 27° 25' 42.555" N 

HJN-40 95° 26' 28.327" E 27° 27' 42.893" N 

 

BGP-7 95° 32' 49.431" E 27° 25' 15.512" N 
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HJN-37 95° 26' 27.038" E 27° 27' 43.030" N 

 

BGP-5 95° 34' 20.067" E 27° 25' 34.887" N 

HJN-39 95° 26' 27.574" E 27° 27' 42.996" N 

 

BGP-6 95° 33' 14.397" E 27° 26' 23.827" N 

HJN-34 95° 26' 36.341" E 27° 27' 47.456" N 

 

SMD-2 95° 34' 0.559" E 27° 27' 43.280" N 

MKM-2 95° 26' 12.419" E 27° 28' 34.607" N 

 

SMD-3 95° 32' 59.207" E 27° 29' 2.092" N 

HJN-35 95° 26' 37.851" E 27° 27' 47.613" N 

 

SMD-1 95° 33' 4.079" E 27° 29' 18.176" N 

HJN-56 95° 26' 36.840" E 27° 27' 48.393" N 

 

BHJ-6 95° 29' 59.226" E 27° 30' 39.962" N 

HJN-41 95° 26' 38.510" E 27° 27' 48.030" N 

 

BHJ-3 95° 30' 38.751" E 27° 31' 13.482" N 

MKM-1 95° 26' 12.516" E 27° 28' 35.344" N 

 

BHJ-4 95° 30' 38.390" E 27° 31' 14.390" N 

MKM-20 95° 25' 56.853" E 27° 28' 52.499" N 

 

BHJ-1 95° 30' 38.256" E 27° 31' 14.926" N 

MKM-21 95° 25' 59.119" E 27° 28' 53.386" N 

 

BHJ-2 95° 30' 37.726" E 27° 31' 15.304" N 

MKM-18 95° 25' 18.682" E 27° 28' 46.139" N 

 

BHJ-5 95° 31' 32.149" E 27° 30' 55.929" N 

MKM-35 95° 25' 18.820" E 27° 28' 45.030" N 

 

NBH-1 95° 31' 4.903" E 27° 32' 8.982" N 

MKM-24 95° 25' 18.840" E 27° 28' 44.670" N 

 

TLP-1 95° 34' 49.303" E 27° 38' 58.883" N 

MKM-26 95° 25' 18.890" E 27° 28' 44.180" N 

 

TLP-2 95° 35' 12.731" E 27° 38' 52.779" N 

MKM-15 95° 25' 27.106" E 27° 27' 40.925" N 

 

TLP-3 95° 35' 1.381" E 27° 39' 16.965" N 

MKM-14 95° 25' 26.584" E 27° 27' 40.841" N 

 

TLP-4 95° 35' 5.667" E 27° 39' 13.708" N 

MKM-36 95° 25' 26.059" E 27° 27' 40.744" N 

 

HKN-1 95° 28' 1.561" E 27° 32' 3.746" N 

MKM-52 95° 24' 55.731" E 27° 27' 36.939" N 

 

MKM-60 95° 23' 33.461" E 27° 28' 7.968" N 

MKM-31 95° 24' 55.190" E 27° 27' 36.680" N 

 

MKM-56 95° 23' 45.130" E 27° 27' 1.590" N 

MKM-37 95° 24' 56.290" E 27° 27' 36.540" N 

 

MKM-62 95° 22' 56.490" E 27° 26' 39.710" N 

MKM-23 95° 24' 55.890" E 27° 27' 36.440" N 

 

NHK-619 95° 20' 12.450" E 27° 25' 21.180" N 

HJN-46 95° 24' 56.370" E 27° 27' 36.200" N 

 

NHK-582 95° 26' 21.280" E 27° 25' 11.780" N 

MKM-40 95° 24' 40.586" E 27° 26' 48.313" N 

 

JNG-3 95° 25' 49.055" E 27° 26' 20.537" N 

MKM-54 95° 22' 56.864" E 27° 26' 40.091" N 

 

HJN-61 95° 27' 50.080" E 27° 26' 36.050" N 

MKM-39 95° 24' 41.130" E 27° 26' 48.309" N 

 

HJN-63 95° 27' 50.299" E 27° 26' 36.348" N 

MKM-34 95° 24' 41.663" E 27° 26' 48.305" N 

 

HJN-66 95° 28' 53.550" E 27° 27' 35.670" N 

MKM-42 95° 24' 41.937" E 27° 26' 48.579" N 

 

HJN-62 95° 27' 53.370" E 27° 26' 8.940" N 

MKM-28 95° 24' 42.201" E 27° 26' 48.145" N 

 

HJN-64 95° 27' 55.430" E 27° 25' 12.400" N 

HJN-24 95° 26' 46.242" E 27° 28' 13.208" N 

 

BRK-18 95° 23' 25.616" E 27° 32' 35.033" N 

HJN-29 95° 26' 46.758" E 27° 28' 12.879" N 

 

BRK-24 95° 23' 24.346" E 27° 32' 35.059" N 

MKM-30 95° 25' 27.920" E 27° 27' 40.950" N 

 

BRK-16 95° 23' 24.966" E 27° 32' 35.020" N 

NHK-611 95° 16' 57.810" E 27° 25' 19.820" N 

 

BGN-21 95° 22' 51.367" E 27° 35' 46.693" N 

NHK-602 95° 16' 57.907" E 27° 25' 20.212" N 

 

SBG-1 95° 23' 38.531" E 27° 35' 42.596" N 

NHK-552 95° 16' 57.959" E 27° 25' 20.793" N 

 

SBG-2 95° 24' 56.416" E 27° 36' 23.395" N 

NHK-285 95° 16' 37.899" E 27° 25' 29.276" N 

 

BGN-23 95° 24' 14.297" E 27° 36' 15.561" N 

NHK-558 95° 16' 37.376" E 27° 25' 28.923" N 

 

BGN-20 95° 24' 9.946" E 27° 36' 44.429" N 

NHK-531 95° 16' 37.471" E 27° 25' 28.377" N 

 

BGN-22 95° 25' 11.360" E 27° 36' 56.937" N 

JNG-1 95° 25' 47.944" E 27° 26' 19.472" N 

 

BGN-24 95° 24' 9.367" E 27° 36' 44.689" N 

JNG-2 95° 25' 48.281" E 27° 26' 20.253" N 

 

HJN-67 95° 28' 52.000" E 27° 28' 48.250" N 

MKM-50 95° 24' 19.123" E 27° 26' 22.682" N 

 

BRK-21 95° 22' 52.644" E 27° 32' 41.233" N 

MKM-25 95° 23' 46.720" E 27° 27' 1.030" N 

 

BRK-23 95° 22' 53.631" E 27° 32' 42.739" N 
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MKM-55 95° 23' 47.620" E 27° 27' 0.970" N 

 

BRK-19 95° 22' 53.201" E 27° 32' 42.652" N 

MKM-49 95° 22' 56.244" E 27° 26' 39.363" N 

 

BRK-14 95° 23' 24.658" E 27° 32' 34.775" N 

MKM-53 95° 22' 55.942" E 27° 26' 39.104" N 

 

BRK-5 95° 23' 37.895" E 27° 32' 10.380" N 

MKL-1 95° 22' 52.940" E 27° 25' 45.540" N 

 

BRK-13 95° 24' 46.214" E 27° 31' 46.583" N 

MKM-51 95° 22' 41.000" E 27° 26' 21.041" N 

 

BRK-15 95° 24' 46.078" E 27° 31' 46.884" N 

MKM-43 95° 22' 41.459" E 27° 26' 20.511" N 

 

BRK-20 95° 24' 46.316" E 27° 31' 46.328" N 

HJN-45 95° 26' 53.001" E 27° 27' 9.699" N 

 

BRK-17 95° 24' 46.788" E 27° 31' 45.233" N 

HJN-47 95° 26' 52.939" E 27° 27' 10.157" N 

 

BRK-22 95° 24' 46.571" E 27° 31' 45.770" N 

HJN-49 95° 26' 52.990" E 27° 27' 10.640" N 

 

SCM-5 95° 23' 53.214" E 27° 30' 47.036" N 

HJN-51 95° 26' 52.930" E 27° 27' 11.140" N 

 

HJN-58 95° 26' 37.440" E 27° 27' 47.837" N 

MKM-8 95° 25' 28.256" E 27° 28' 42.166" N 

 

HJN-56 95° 26' 27.295" E 27° 27' 43.468" N 

MKM-9 95° 25' 28.739" E 27° 28' 42.416" N 

 

HJN-59 95° 26' 47.131" E 27° 28' 13.415" N 

MKM-11 95° 25' 29.065" E 27° 28' 42.422" N 

 

HJN-60 95° 27' 52.970" E 27° 26' 10.238" N 

MKM-12 95° 25' 29.461" E 27° 28' 42.462" N 

 

HJN-59 95° 27' 38.792" E 27° 28' 25.849" N 

MKM-10 95° 25' 26.094" E 27° 29' 7.944" N 

 

MKM-58 95° 23' 32.322" E 27° 28' 7.992" N 

MKM-13 95° 25' 25.517" E 27° 29' 7.893" N 

 

MKM-59 95° 24' 5.510" E 27° 28' 24.251" N 

MKM-22 95° 26' 13.128" E 27° 29' 27.050" N 

 

HJN-53 95° 26' 41.644" E 27° 28' 8.302" N 

MKM-47 95° 26' 13.692" E 27° 29' 27.063" N 

 

MKM-61 95° 24' 19.460" E 27° 26' 22.570" N 

MKM-48 95° 25' 58.131" E 27° 28' 53.670" N 

 

KHK-2 95° 16' 15.860" E 27° 26' 28.750" N 

N.MKM-1 95° 25' 20.035" E 27° 29' 41.946" N 

 

HJN-68 95° 27' 42.610" E 27° 25' 58.340" N 

N.MKM-2 95° 25' 19.481" E 27° 29' 41.881" N 

 

KHK-1 95° 16' 16.230" E 27° 26' 28.360" N 

MKM-6 95° 25' 26.583" E 27° 29' 7.839" N 

 

LHL-4 95° 16' 16.680" E 27° 26' 28.400" N 

MKM-7 95° 25' 25.683" E 27° 29' 7.033" N 

 

MKM-57 95° 23' 46.670" E 27° 27' 1.350" N 

SCM-1 95° 23' 51.574" E 27° 30' 49.469" N 

 

SMD-4 95° 32' 33.750" E 27° 29' 39.090" N 

SCM-2 95° 24' 46.712" E 27° 30' 41.984" N 

 

HJN-65 95° 27' 59.060" E 27° 28' 2.870" N 

SCM-3 95° 23' 52.047" E 27° 30' 48.698" N 

 

NHK-630 95° 16' 57.780" E 27° 25' 21.430" N 

SCM-4 95° 23' 38.639" E 27° 31' 9.393" N 

 

BZL-6 95° 26' 41.630" E 27° 25' 39.320" N 

BRK-1 95° 24' 3.699" E 27° 32' 10.533" N 

 

MKM-63 95° 24' 42.769" E 27° 26' 48.124" N 

BRK-2 95° 24' 3.150" E 27° 32' 10.476" N 

 

HKN-2 95° 28' 0.791" E 27° 32' 3.772" N 

BRK-3 95° 24' 2.596" E 27° 32' 10.457" N 

 

HKN-2 (SS) 95° 27' 55.758" E 27° 32' 0.480" N 

BRK-4 95° 23' 36.927" E 27° 32' 9.773" N 

 

Loc-102 95° 28' 24.311" E 27° 32' 8.764" N 

BRK-5 95° 23' 37.375" E 27° 32' 9.626" N 

 

MCK-5 95° 37' 32.658" E 27° 43' 45.475" N 

BRK-6 95° 23' 52.738" E 27° 32' 30.548" N 

 

Dhakuwal-1 95° 21' 35.541" E 27° 33' 45.120" N 

BRK-7 95° 23' 37.399" E 27° 32' 8.994" N 

 

KHK-3 95° 16' 57.937" E 27° 26' 24.330" N 

BRK-8 95° 23' 37.055" E 27° 32' 8.668" N 

 

BRK-25 95° 24' 46.057" E 27° 31' 47.354" N 

BRK-9 95° 23' 52.198" E 27° 32' 30.180" N 

 

BRK-27 95° 23' 11.002" E 27° 32' 15.058" N 

BRK-10 95° 22' 53.332" E 27° 32' 42.266" N 

 

BRK-28 95° 23' 11.631" E 27° 32' 15.885" N 

BRK-11 95° 23' 26.473" E 27° 32' 34.954" N 

 

BRK-29 95° 23' 10.680" E 27° 32' 14.508" N 

BRK-12 95° 22' 52.979" E 27° 32' 41.727" N 

 

BRK-31 95° 23' 10.161" E 27° 32' 14.180" N 

MKM-41 95° 23' 32.939" E 27° 28' 7.983" N 

 

BRK-30 95° 24' 45.676" E 27° 31' 47.509" N 

MKM-66 95° 26' 11.574" E 27° 28' 11.429" N 

 

MKM-64 95° 24' 6.780" E 27° 28' 23.305" N 
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MKM-67 95° 24' 43.874" E 27° 28' 21.504" N 

 

MKM-65 95° 23' 33.933" E 27° 28' 8.003" N 

 

ANNEXURE-IV 

LIST OF VILLAGES COMING UNDER ECO-SENSITIVE ZONE OF DIBRU-SAIKHOWA NATIONAL 

PARK ALONG WITH GEO-COORDINATES 

Sl. No. Name of Villages 
Geo co-ordinates 

Latitude Longitude 

1 Erasuti Gaon 27°35'27.4"N 95°19'26.9"E 

2 Kaliapani Gaon 27°34'40.5"N 95°19'30.5"E 

3 Felai Gaon 27°45'20.3"N 95°32'7.9"E 

 

ANNEXURE –V  

Performa of Action Taken Report: 

1. Number and date of meetings.  

2. Minutes of the meetings: (mention noteworthy points. Attach minutes of the meeting as separate 

Annexure). 

3. Status of preparation of Zonal Master Plan including Tourism Master Plan. 

4. Summary of cases dealt with rectification of error apparent on face of land record (Eco-sensitive Zone 

wise). Details may be attached as Annexure. 

5. Summary of cases scrutinised for activities covered under the Environment Impact Assessment 

Notification, 2006 (Details may be attached as separate Annexure). 

6. Summary of cases scrutinised for activities not covered under the Environment Impact Assessment 

Notification, 2006 (Details may be attached as separate Annexure). 

7. Summary of complaints lodged under section 19 of the Environment (Protection) Act, 1986. 

8. Any other matter of importance. 
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ITEM NO.6               COURT NO.4               SECTION PIL-W

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

INTERLOCUTORY  APPLICATION  NO.  3934   IN  Writ  Petition(s)(Civil)
No(s).  202/1995

IN RE : T.N. GODAVARMAN THIRUMULPAD                Petitioner(s)

                                VERSUS

UNION OF INDIA & ORS.                     Respondent(s)

(FOR MODIFICATION OF COURT’S ORDER DATED 05.10.2015)

Date : 07-09-2017 This application was called on for hearing 
today.

CORAM : HON'BLE MR. JUSTICE MADAN B. LOKUR
HON'BLE MR. JUSTICE DEEPAK GUPTA

For Petitioner(s) Mr. Harish N. Salve, Sr. Adv. [A.C.][NP]

Mr. A.D.N. Rao, Advocate [A.C.]

Mr. Siddhartha Chowdhury, Advocate [A.C.][NP]

Ms. Aparajita Singh, Advocate [A.C.]  [NP]

For Respondent(s) Mr. Ranjit Kumar, SG
Mr. S. Wasim A. Qadri, Adv.
Mr. Saeed Qadri, Adv.
Mr. Ayush Aggarwal, Adv.
Mr. Navnit Kumar, Adv.

Ms. Pinky Anand, ASG
Ms. Gargi Khanna, Adv.
Mr. Ravindara Bana, Adv.
Ms. Snidha Mishra, Adv.
Mr. Raj Bahadur, Adv.
Mr. G.S. Makker, Adv.

Mr. Haris Beeran, Adv.

M/S Corporate Law Group

Mr. Shuvodeep Roy, Adv.
Mr. Sayooj Mohandas, Adv.
Mr. Rohit K. Mahonta, Adv.
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        UPON hearing the counsel the Court made the following

                             O R D E R

We have been taken through the Minutes of 44th Meeting of the

Standing  Committee  of  National  Board  for  Wildlife  held  on

29.07.2017 and letter dated 09.08.2017 of the Government of India,

Ministry  of  Environment,  Forest  and  Climate  Change  (Wildlife

Division) regarding the proposal given by the Oil India Limited to

extract  hydrocarbon  beneath  3900-4000  meters  of  Dibru  Saikhowa

National Park.  The proposal has been accepted subject to certain

conditions which are indicated in Agenda Item 42.3.2 of the said

Minutes.

In view of the above, the application is allowed.  However, we

make it clear that the Oil India Limited will also be bound by the

undertaking dated 25.07.2017 as mentioned in the letter of Dr. R.

Dasgupta, Executive Director (Corporate Affairs) for Chairman and

Managing Director:

i) OIL  will  carry  out  Bio-diversity  Impact
Assessment  study  through  Assam  State  Biodiversity
Board,  for  which  budgetary  offer  have  already  been
obtained on 12th May, 2017.
ii) OIL  will  carry  out  subsidence  study  followed
with  taking  mitigation  measures,  in  order  to  ensure
that there is no impact in the forest surface above the
reservoir  at  height  3,900  to  4,000  mtr,  due  to
extraction of hydrocarbon from the reservoirs.
iii) All mitigation measures will be in place in case
of any eventuality causing Oil Spillage inside the Park
area such as – Install Blow Out Preventer at well head
and  provide  necessary  valves  in  the  Production
installations located outside the Park area.  Standard
Operating  Procedure  (SOP),  approved  by  the  competent
authority, pertaining to Oil Spillage, will be strictly
adhered to.
iv) Undertake  schedule  test  and  inspection  of  the
area periodically in order to asses any abnormality in
the surface area above the reservoir inside the Park.

2
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v)OIL  will  also  ensure  strict  compliance  of  the
conditions  stipulated  in  EIA  Notification,  2006  for
both inside the Park areas as will as ESZ area of it.

(MEENAKSHI  KOHLI)                              (SUMAN JAIN)
COURT MASTER (SH)                                COURT MASTER
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la- 3169] ubZ fnYyh] lkseokj] vxLr 13] 2018@Jko.k 22] 1940    
No.  3169] NEW DELHI, MONDAY,  AUGUST  13,  2018/SHRAVANA  22,  1940 पे�ोिलयम और �ाकृितक गैस म�ंालयपे�ोिलयम और �ाकृितक गैस म�ंालयपे�ोिलयम और �ाकृितक गैस म�ंालयपे�ोिलयम और �ाकृितक गैस म�ंालय    अिधसूचनाअिधसूचनाअिधसूचनाअिधसूचना    नई �द�ली, 10 अग�त, 2018 काकाकाका.आ..आ..आ..आ.3965396539653965((((अअअअ))))....————जब�क, बागजन पीएमएल �लॉक, जो तेल और �ाकृितक गैस िन कष"ण के िलए ऑयल इंिडया िलिमटेड के मु+य उ-पादक .े/0 म1 से एक ह;ै और जब�क बागंजन पीएमएल �लॉक पचह4र वग" �कलोमीटर .े/ तक फैला 7आ है और यह 13 मई, 2023 तक वैध ह;ै और जब�क, ऑयल इंिडया िलिमटडे ने बागजन पीएमएल �लॉक म1 चौबीस कु: का वेधन �कया ह ैऔर लगभग सभी कु: म1 हाइ=ोकाब"न पाया गया था; और जब�क असम सरकार ने िड?ु-साइखोवा राAीय उBान को इको-संवेदनशील अंचल  के Cप म1 घोिषत कर �दया ह ैऔर असम सरकार ने उस .े/ म1 तेल और गैस .े/0 के उ-पादन को �ितबंिधत कर �दया है; और जब�क असम सरकार के चीफ वाइ�ड लाइफ़ वाड"न ने िड?ु-साइखोवा राAीय उBान के नीचे बागजन पीएमएल �लॉक कF चाहरदीवारी से दरू हाइ=ोकाब"न के िन  कष"ण के िलए उG त रा  Hीय उBान .े/ के बाहर कूप वेधन के िलए तैयार सतह पर कूप0 का अिधक गहराई तक वेधन करने के िलए ऑयल इंिडया िलिमटेड के �� ताव पर िवचार करने कF िसफाJरश कF है; और जब�क �दनांक 29 जुलाई, 2017 को आयोिजत  रा  Hीय वL य जीव बोड" कF � थायी सिमित ने अपनी 44वM बैठक के काय"वृ- त म1 िड?ु-साइखोवा राAीय उBान के 3900-4000 मीटर नीचे हाइ=ोकाब"न िनकालने के �� ताव को मंजूरी द ेदी है;  और जब�क माननीय उOतम Lयायालय ने �दनांक 7 िसतP बर 2017 के अपने आदेश से,  ऑयल इंिडया िलिमटडे Qारा दायर कितपय शतR के साथ िड?ु-साइखोवा राAीय उBान के 3900-4000 मीटर नीचे हाइ=ोकाब"न के िन  कष"ण हेतु �ाथ"ना संबंधी अंतवा"दीय आवेदन कF अनुमित दी ह;ै अब अत: पेHोिलयम और �ाकृितक गैस िनयम, 1959 के िनमय 28 के उप-िनयम (1) Qारा �द4 शिG तय0 को �योग करते 7ए, केL Uीय सरकार असम के ितनसु�कया और िड?ुगढ़ के िजल0 म1 ि�थत िड?ु-साइखोवा राAीय उBान के नीचे भंडार से बाग़जन पीएमएल � लॉक कF सीमा से बाहर हाइ=ोकाब"न कF िनकासी के िलए िनP निलिखत शतR के अधीन ऑयल इंिडया िल0 (ओआईएल) को �ािधकृत करती है:-   
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2   THE GAZETTE OF INDIA : EXTRAORDINARY  [PART II—SEC. 3(ii)] (क) उG त हाइ=ोकाब"न काय"कलाप0 को 3900-4000 मीटर कF गहराई पर एG सट1िडड रीच ि=Zलग वे� स टेG नोलॉजी का इ� तेमाल करके वन सीमा से बाहर, सतही जल पर कोई �भाव डाले िबना या िड?ु-साइखोवा राAीय उBान के वन कF सतह का �योग �कए िबना करना होगा;  (ख) ओआईएल .े/ के िलए जैव-िविवधता �भाव आकलन अ[ ययन करेगी; (ग) ओआईएल यह सुिनि\ चत करने के िलए �क भंडार0 से हाइ=ोकाब"न कF िनकासी के कारण, 3900 से 4000 मीटर कF ऊंचाई पर भंडार से ऊपर वन कF सतह म1 कोई �भाव नहM पड़ा है, अ� पीकरण उपाय0 को करने के बाद अवतलन अ[ ययन करेगी; (घ) ओआईएल पाक"  .े/ के भीतर तेल Jरसाव होने कF संभावना के मामले म1 सभी अ� पीकरण उपाय सुिनिb त करेगी जैसे कूप शीष" पर � लो आउट ि�व1टर � थािपत करना और पाक"  .े/ के बाहर ि�थ त उ- पादन सं� थापना: म1 आव\ यक वा� व उपल� ध कराना;  (ड.) तेल Jरसाव के संबंध म1 स.म �ािधकारी Qारा अनुमो�दत मानक �चालन ��cया का कड़ाई से अनुपालन �कया जाएगा;  (च) .े/ का आविधक Cप से िनधा"Jरत जांच और िनरी.ण �कया जाएगा ता�क पाक"  के भीतर Jरजवा"यर के ऊपर सतह .े/ म1 �कसी �कार कF असमाL य ि�थित का पता लगाया जा सके;  (छ) पाक"  .े/ के भीतर और इसके पाJरि�थितकFय Cप से संवेदनशील जोन वाले .े/ दोन0 के िलए पया"वरण �भाव के मू� यांकन संबंधी अिधसूचना, 2006 म1 िनधा"Jरत शतR का कड़ाई से अनुपालन सुिनि\ चत �कया जाएगा;  (ज) पया"वरण �भाव संबंधी मू� यांकन और पया"वरण �बंधन काय"cम �कया जाएगा;  (झ) ऐसे एहितयाती उपाय �कए जाएंगे ता�क यह सुिनि\ चत �कया जा सके �क सतही जल �कसी �कार से �दिूषत न हो;  (ञ) पाक"  .े/ के भीतर गैस कF gलेhरग �ितबंिधत होगी;  (ट) [ विन �दषूण को रोकने के उपाय �कए जाएंगे। (ठ) तेल Jरसाव को रोकने के उपाय �कए जाएंगे;  (ड) अिj न दघु"टना को रोकने के उपाय �कए जाएंगे;  (ढ) वन .े/ के बाहर �- येक कूप के वेधन िk लL थ के आस-पास 10 फFट ऊंचा बैरीकेड लगाना और बैरीकेड के आस-पास 7.5 मीटर के सुरि. त .े/ कF चेन से जुड़ी 7ई फ1 Zसग से चहारदीवारी कF जाएगी और � वदशेी �जाितय0 के पौध0 से पौधरोपण �कया जाएगा ता�क वL य जीव0 को चोट अथवा उनकF मृ- यु तथा खनन � थल म1 पया"वरण नुकसान और �दषूण को रोका जा सके; और  (ण) .े/ का उपयोग करने कF अनुमित देने से पूव", रा  Hीय पाक"  के .े/ म1 और उसके आस-पास मौजूद वL य जीव0 के क� याण और पया"वरण नुकसान तथा �दषूण को रोकने के िलए असम सरकार के वन िवभाग Qारा उनकF सुर.ा और नुकसान को कम करने संबंधी उपाय �कए जाएंगे िजसके िलए ओआईएल संlह िनिध के Cप म1 �धान मु+ य वन संर.क (पीसीसीएफ), वL य जीव (ड� � यूएल) और मु+ य वL य जीव वाड"न (सीड� � यूएलड� � यू), असम को उिचत धनरािश उपल� ध कराएगा िजसका उपयोग वL य जीव संर.ण और वL य जीव0 के िहत म1 अL य संबm काय"कलाप0 के िलए �कया जाएगा।    [फा. सं. ओ-32011/3/2010-ओएनजी-II / I] �दवाकर नाथ िमnा, संयुG त सिचव     
MINISTRY OF PETROLEUM AND NATURAL GAS 

NOTIFICATION 

New Delhi, the 10
th 

Aug, 2018 

S.O.3965(E).–– Whereas, Baghjan PML Block, which is one of the main producing fields of Oil 

India Limited for extraction of oil and natural gas; 

And whereas the Baghjan PML Block extends to an area admeasuring seventy-five square kilometers 

and is valid up to 13
th

 May, 2023; 

And whereas, Oil India Limited has drilled twenty-four wells in the Baghjan PML Block and almost 

all wells were found to be bearing hydrocarbon; 

And whereas the Government of Assam has declared the Dibru-Saikhowa National Park as Eco-

sensitive Zone and Government of Assam restricts production of oil and gas fields in the said area; 

And whereas the Chief Wildlife Warden of the Government of Assam has recommended to consider 

the proposal of Oil India Limited for extraction of hydrocarbon beyond the boundary of Baghjan PML Block 
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beneath Dibru-Saikhowa National Park by drilling Extended Reach Drilling Wells from well pads placed 

outside the said National Park area; 

And whereas the Standing Committee of National Board for Wildlife vide minutes of its 44
th

 meeting 

held on 29
th

 July, 2017 approved the proposal of Oil India Limited to extract hydrocarbon beneath 3900-4000 

meters of Dibru-Saikhowa National Park; 

And whereas the Hon’ble Supreme Court has, vide its Order dated  7th September, 2017, allowed the 

interlocutory application filed by Oil India Limited praying for extraction of hydrocarbon beneath 3900-4000 

meters of Dibru-Saikhowa National Park, subject to certain conditions;  

Now, therefore, in exercise of the powers conferred by sub-rule (1) of rule 28 of the Petroleum and 

Natural Gas Rules, 1959, the Central Government authorises the Oil India Limited (OIL) to extract 

hydrocarbon beyond the boundary of Baghjan PML Block from the reservoir beneath Dibru-Saikhowa 

National Park situated in the districts of Tinsukia and Dibrugarh in Assam, subject to the following conditions, 

namely:–– 

(a) the said hydrocarbon exploration activities have to be carried out from outside the forest boundary 

using Extended Reach Drilling Wells technology at a depth of 3900-4000 meters without any impact 

to surface water or use of the forest surface of Dibru-Saikhowa National Park; 

(b) OIL shall carry out Bio-diversity Impact Assessment study for the area; 

(c) OIL shall carry out subsidence study followed with taking mitigation measures, in order to ensure that 

there is no impact in the forest surface above the reservoir at height 3,900 to 4,000 meter, due to 

extraction of hydrocarbon from the reservoirs; 

(d) OIL shall ensure all mitigation measures to be in place in case of any eventuality causing oil spillage 

inside the park area such as – Install Blow out Preventer at well head and provide necessary valves in 

the production installations located outside the park area; 

(e) Standard Operating Procedure, approved by the competent authority, pertaining to Oil Spillage, shall 

be strictly adhered to; 

(f) undertake schedule test and inspection of the area periodically in order to assess any abnormality in 

the surface area above the reservoir inside the park; 

(g) ensure strict compliance of the conditions stipulated in Environment Impact Assessment Notification, 

2006 for both inside the park areas as well as Eco-sensitive Zone area of it; 

(h) undertake Environment Impact Assessment and Environment Management Programme; 

(i) preventive measures to ensure there is no contamination of surface water; 

(j) flaring of gas inside the park area is prohibited; 

(k) measures to prevent noise pollution; 

(l) measures to prevent oil spills; 

(m) measures to prevent fire hazard; 

(n) to erect 10 feet high barricade around the drilling plinths of each well, outside forest area and a safety 

zone of 7.5 meters around the barricade is to be fenced with chain link fencing and planted with 

indigenous plant species to prevent any injuries or mortality of wildlife as well as the environmental 

damage and pollution in the mining locality; and 

(o) protection and mitigation measures are to be taken by the Forest Department of the Government of 

Assam for the welfare of the existing wildlife population as well as to prevent environmental damage 

and pollution in and around the vicinity of the National park for which OIL shall provide a reasonable 

amount to Principal Chief Conservator of Forests (PCCF) Wild Life (WL) and Chief Wildlife Warden  

(CWLW), Assam as Corpus fund, which will be utilised for wildlife conservation and other allied 

activities in the interest of the wildlife prior to allowing the use of the area. 

    [F.No.O-32011/3/2010-ONG-II/I] 

Diwakar Nath Misra, Jt. Secy. 
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INDIA

Government of India
Ministry of Environment & Forests

'"
New Delhi

I

THE ENVIRONMENTAL IMPACT
ASSESSMENT NOTIFICATION, 1994

(As amended on 4-5-94)
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MINISTRY OF ENVIRONMENT & FORESTS

NOTIFICATION

ON

Environmental Impact Assessment of Development Projects

New Delhi, the 27th January, 1994 .

( as amended on 04/05/1994 )

1. S.O.60(E) Whereas a notification under clause (a) of
sub- rule (3) of rule 5 of the ' Environment (P.rotection)
Rules, 1986 inviting objections from the public within sixty da-ys

r ,

from the date of publication ohhe said notification, aga inst the
intention of the Central .Government to impose re s t ri ct ion s ,
and prohibitions on the expansion and modernization of any
activity or new projects being undertaken in any part of India
unless environmental clearance has been accorded by the
Central Government or the State Government in accordance
with the procedure specified in that notification was publ ished
as 8.0. No. 80(E) dated 28th January, 1993;

And whereas all objections received have been duly
considered ;

Now, therefore, in exercise of th e powers conferred by
sub-section (1) and clause (v) of sub -section (2) o f sect ion 3 of
the Environment (Protection) Act , 1986 (29 of 1986) read wit h
clause (d) of sub-rule (3) of rule 5 of the Environment (Prot ecti on )
Rules, 1986, the Central Government here by directs that on

3
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and from the date of publication of this notification in the
Official Gazette expansion or modernization of any activity (if
pollution load is to exceed the existing one) or a new project
listed in Schedule I of this notification shall not be undertaken
in any part of India unless it has been accorded environmental
clearance by the Central Government in accordance with the
procedure hereinafter specified in this notification.

2. Requirements and procedure for seeking environmental
clearance of projects:

I.(a} Any person who desires to undertake any new project or the
expansion or modernisation of any existing industry or project
listed in Schedule I shall submit an application to the Secretary.
Ministry of Environment and Forests, New Delhi.

The application shall be made in the proforma specified
in Schedule II of this notification and shall be accompanied by
a project report' which shall" inter alia, include an Environmental
Impact Assessment Report/Environment Management Plan
prepared in accordance with the quldelines issued by the
Central Government in the Ministry of Environmerit and Forests
from tim'e to time.

(b) Cases rejected due to submission of insufficient or inadequate
data and plans may be reviewed as and when submitted with
complete data and plans. Submission of incomplete data or
plans for the second time would itself be a sufficient reason for
the Impact Assessment Agency to reject the case summarily.

II. In case of the following site specific projects:

(b) pit-head thermal power stations:

(c) hydro-powe r. major irriga tion projects and/or thel r combin at.on.

4
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including flood control;

(d) ports and harbours (excluding minor ports):

(e) prospecting and exploration of major minerals in areas above
500 ha ..

The project authorities will intimate the location of the
project site to the Central Government in the Ministry of
Environment and Forests while initiating any investigation and
surveys. The Central Government in the Ministry of Environment
and Forests will convey a decision regarding suitability or
otherwise of the proposed site within a maximum period of thirty
days. the said site clearance shall be granted for a sanctioned
capacity and shall be valid for a period of five years for
commencing the construction, operation or mining.

III.(a) The reports submitted with the application shall be evaluated
and assessed by the Impact Assessment Agency, and if deemed
necessary it may consult a Committee of Experts, having a
composition as specified in Schedu'le-III of this Notification.
The Impact Assessment Agency (IAA) would be the Union
Ministry of Environment and Forests. The Committee of Experts
mentioned above shall' beconstituted by the IAA or such other
body under the Central Government authorised by the IAA in
this regard.

(b) The said Committee of Experts shall have full right of entry and
inspection of the site or, as the case may be, factory premises
at any time prior to, during or after the commencement of the
operations relating to the project.

(c) The Impact Assessment Agency shall prepare a set of
recommendations based on technical assessment of docurnents
and data, furnished by the project authorities, supplemented
by .d ata coil ected duri ng vis its t 0 site S 0 r f a (; t o r I i:l S . I I
un dert aken, and in tera ction wit h affee ted pop u Ia. t ion and

5
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environmental groups, if necessary. Summary of the reports,
the recommendation and the conditions, subject to which
environmental clearance is given, shall be made available
subject to the public interest to the concerned parties or
environmental groups on request. Comments of the public may
be solicited, if so decided by Impact Assessment Agency, within
thirty days of receipt of proposal, in public hearings arranged
for the purpose after giving thirty days notice of such hearings
in at least two newspapers. Public shall be provided access,
subject to the public interest, to the summary of the reports/
Environmental Management Plans at the Headquarters of the
Impact Assessment Agency.

The assessment shall be completed within a period of
ninety days from receipt of the requisite documents and data
from the project authorities and completion of public hearing,
where required, and decision conveyed within thirty' days
tnereafter.

The clearance granted shall be valid for a period of five
years for commencement of the construction or operation.

No construction work, prelim inary or otherwise, relating
to the setting up of the project may be undertaken till the
environmental and/or site clearance is obtained.

IV. In order to enable the Impact Assessment Agency to monitor
effectively the implementation of the recommendations and
conditions subject to which the environmental clearance has
been given. the project authorities concerned shall submit a
half-yearly report to the Impact Assessment Agency, Subject to
the public interest, the Impact Assessment Agency. shall make
compliance reports publicly available,

V. If no comments from the Impact Assessment Agency are
received within the time limit. the ~Jroiect wculd be deemed to
have been approved as oropo scc cy cro.ec: 2utncritl8S,

6
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3. Nothing contained in this Notification shall apply to:

(a) any item falling under entry nos. 3,18 and 20 of the 8chedule­
I to be located or proposed to be located in the areas covered
by the Notifications 8.0. NO.1 02(E) dated 1st February. 1989;
S.O. 114(E) dated 20th February. 1991 8.0. No. 416(E) dated
20th June, 1991 and 8.0. No. 319(E) dated 7th May. 1992.

(b) any item falling under entry Nos.
1,2,3,4,5,7,9,10.12,13,14,16.17.19,21,25 and 27 of
Schedule-I if the investment is less than Rs. 50 crores.

(e) any item reserved for Small Scale Industrial sector with
investments less than Rs. 1 crore.

4. Concealing factual data or submission of false, misleading
data/reports, decisions or recommendations would lead to the
project being rejected. Approval, if granted earlier on the basis
ot.talss data would also be to be revoked. Misleading and wrong,
information will cover the following:

-- False information.
-- False 'data.
-- Engineered reports.
-- Concsallnq of factual data.
-- False recommendations or decisions.

( No. Z-12013/4/89-IA-I)

R. RAJAMANI. Secy.
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SCHEDULE -I
(See paras 1 and 2)

LIST OF PROJECTS REQUIRING ENVIRONMENTAL
CLEARANCE

FROM THE CENTRAL GOVERNMENT

1. Nuclear Power and related projects' such as Heavy Water
Plants, nuclear fuel complex, rare earths.

2. River Valley projects includinq hydel power, major irrigation
and their combination including flood control.

3. Ports, Harbours, Airports (except minor ports and harbours).

4. Petroleum Refineries including crude and product pipelines.

5. Chemical Fertilizers (Nitroqenous and Phosphatic other than
sinole superphosphate).

6. Pesticides (Technical).

7. Petrochemical complexes (Both Olefinic and Aromatic) and
Petro-chemical intermediates such as DMT, Caprolactam, LAB
etc. and production of basic plastics such as LOPE, HOPE. PP,
PVC.

8. Bulk drugs and pharmaceuticals.

9. Exploration for oil and gas and their production, transportation
and storage.
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10. Synthetic Rubber.

11. Asbestos and Asbestos products.

12. Hydrocyanic acid and its derivatives.

13.(a)Primary metallurgical industries (such as production of Iron and
Steel, Aluminium,Copper,Zinc, Lead and Ferro Alloys).

(b)Electric arc furnaces (Mini Steel Plants).

14. Ch lor-alkali industry.

15. Integrated paint complex including manufacture of resins and
basic raw materials required in the manufacture of paints.

16. Viscose Staple fibre and filament yarn.

17. Storage oatrerles integrated with manufacture of oxides of 'Iead
and lead antimony alloy.

18. All tourism projects between 200m--500 meters of High TiLle
Line or at locations with an elevation of more than 1000 meters
with investment of more than Rs. 5 crares.

19. Thermal Power plants.

20. Mining projects (major minerals) with leases more than 5
hectares.

21. Highway Projects.

22. Tarred Roads in Himalayas and/or Forest areas.

23. Distilleries.

24. Raw Skins and Hides.

9
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25. Pulp, paper and newsprint.

26. Dyes.

27. Cement.

28. Foundries (individual).

29. Electroplating.
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SCHEDULE -II

(See Sub-para I(a) of Para 2)

APPLICATION FORM
1. (a) Name and Address of the project proposed:

(b) Location of the project:
Name of the place:
District, Tehsil:
Latitude/Longitude:
Nearest Airport/Railway Station:

(c) Alternate sites examined and the reasons for selecting
the proposed site:

(d) Does the site conform to stipulated land use as per local land
use plan:

2. Objectives of the project:

3. (a) Land Requirement:
I

Agriculture Land:
Forest land and Density of veqetatlon;
Other (specify):

(b) (i) Land use in the Catchment/within 10 kms. radius of the
proposed site:

(ii) Topography of the area indicating gradient, aspects and
altitude:

(iii) Erodability classification of the proposed land;

(c) Pollution sources existing in 10 km. radius and their impact on
quality of air, water & land:

(d) Distance of the nea rest National Park/San ctuary Biosphere

1 1
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Reserve/Monuments/heritage site/Reserve Forest:

(e) Rehabilitation plan for quarries/borrow areas:

(1) Green belt plan:

(g) Compensatory afforestation plan:

4. Climate and Air Quality:

(a) Windrose at site;
(b) Max./Min./Mean annual temperature
(e) Frequency of inversion:
(d) Frequency of cyclones/tornadoes/cloud burst:
(e) Ambient air quality data:
(1) Nature & concentration of emission of SPM,Gas (CO, CO

2
, NOx,

CHn etc.) from the project.

5. Water balance:

(a)' Water balance at site:
(b) Lean season water availability:
(e) Source to be tapped with competing users (River,Lake, Ground,

Public supply):

(d) Water quality:
(e) Changes observed in quality and quantity of ground wafer in the

last 15 years and present charging and extraction details:
(f) (i) Quantum of waste water to be released with treatment

details:

(ii) Quantum of quality of water in the receivjnq body before and
3.fter disposal of solid waste:

(iii) Quantum of waste water to be released on land and type of
land:

12
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(g) (I) Details of reservoir water quality with necessary Catchment
Treatment Plan;

(II) Command Area Development Plan;

6. Solid wastes:
(a) Nature and quantity of solid wastes generated.
(b) Solid waste disposal method: .

-. ·7. . Noise and Vibrations:

(a) Sources of noise and vibrations;
(b) Ambient noise level:
(e) Noise and Vibration control measures proposed;
(d) Subsidence problem if any with control measures:

8. Power requirement indicating source of supply: Complete
environmental details to be furnished separately, if captive
power unit proposed:

9. Peak labour force to be deployeQ giving details of:
Endemic health problems in the area due to waste
water/air/soil borne diseases: '.
Health care system existing and proposed:

10 ..(a)Number of village and population to be displaced:
(b) Rehabilitation Master Plan:

11. Risk Assessment Report and Disaster Management Plan:

12. (a) Environmental Impact Assessment
(b) Environment Management Plan :
(c) Detailed Feasibility Report:
(d) Duly filled in questionnaire

. 13

} Report prepared as per
} guidelines of MOEF
} issued from time to tirns
} .
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13. Details of Environmental Management Cell:

I hereby give an undertaking that the data and information
given above are true to the best of my knowledge and belief and
I am aware that if any part of the data/information submitted is
found to be false or misleading at any stage. the project be
rejected and the clearance given. if any. to the project is likely
to be revoked at our risk and cost.

Signature of the, applicant,
with name and full address

Date:
Place:

Given under the seal of
organisation on behalf of

whom the applicant is signing

In respect to ltern for which data are not required or is not
available as per the declaration of project proponent. the
project would be considered on that basis.

14
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SCHEDULE III
( See sub-para III(a) of Para 2)

COMPOSITION OF THE EXPERT COMMITTEES FOR
ENVIRONMENTAL IMPACT ASSESSMENT

I. The Committees will consist of experts in the following
disciplines:

(I) Eco-System Management

(II) Air/Water Pollution Control

(III) Water Resource Management

(Iv) Flora/Fauna Conservation and Management

(v) Land Use Planning

(vi) Social Sciences/Rehabilitation

(vII) Project Appraisal

(vIII) Ecology

(Ix) Environmental Health

(x) Subject Area Speciaiists.

(xl)Representatives of NGOs/Persons Concerned With
Environmental Issues.

2. The Chairman will be an outstanding and experienced ecologist
or environmentalist or technical professional with wide

15
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managerial experience.

3. The representative of IAA will act as Member - Secretary.

4. Chairman and members will serve in their individual capacities
except those specifically nominated as representatives.

5. The membership of a Committee shall not exceed 15.

16
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EXPLANATORY NOTE REGARDING THE JMPACT
ASSESSMENT NOTIFICATION
DATED 27TH JANUARY, 1994

1. Expansion and modernisation of existing projects

A project proponent is required to seek environmental
clearance for a proposed expansion/modernisation activity if
the resultant pollution load is to exceed the existing levels. The
words "pollution Load" will in this context cover emissions.
liquid effluents and solid or sem i-s olid wastes generated. A
project proponent may approach the concerned State Pollution
Control Board (SpeS) for certifying whether the proposed
modernisation/expansion activity as listed in Schedule-I to the
notification is likely to exceed the existing pollution load or not.
.If it is certified that no increase is likely to occur in the existing
pollution load due to the proposed expansion or modernisation.
the project proponent will not be required to seek environmental
clearance, but a copy of such certificate issued by the SPC8 will
have to be submitted to the Impact Assessment Agency (IAA)
for information. The flAA will however, reserve the right tQ
review such cases in the public interest if material facts justityinq
the need for such review come to light.

2. Availability of Summary Feasibility Report, EIA/EMP
Report etc. to concerned parties or groups

The project proponent will have to submit an executive
summary incorporating in brief the essence of project details
and findings of environmental impact assessment study which
could be made available to concerned parties or environmental
groups on request.

3. Clarification about concerned parties or environmental
groups

The concerned parties or environmental groups will be
the bonafide residents located at or around the project site or

17
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4.

sue of displacement or site of alleged adverse environmental
Impact.

Public Hearing

Public hearings could be called for in case of projects
Involving large displacement or having severe environmental
ramifications

5. Requisite information required for site clearance/project
clearance.

(a) Site Clearance:

Site clearance will be given tor site specific projects as
mentioned in para-2(ii) of the notification. Project proponents
will be required to furnish informatioin according to the
environmental appraisal questionnaires for site clearance. as
may be prescribed by the IAA from time to time. Additional
information whenever required by the IAA will be communicated
immediately to the project proponents who will then be required
to furnish the same within the time frame specified.

(b) Project clearance:

In addition to the application form as mentioned in
Schedule II to the notification I project proponents are required
to furnish the following information for environmental appraisal:

(i) EIA/EMP report (20 copies);

(ii) Risk Analysis report (20 copies): however. such reports
if normally not required for a particular category of project.
project proponents can state so accordingly. but the IAA's
decision in this regard will be final:

(ill) NOC from the State Pollution Control Board:

18
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(Iv) Commitment regarding availability of water and electricity from
the competent authority;

(v) Summary of Project report/feasibility report (one copy);

(vi) Filled in questionnaire (as prescribed by the IAA from time to
time) for environmental appraisal of the project;

(vii) Comprehensive rehabilitation plan, if more than 1000 people
are likely to be displaced, otherwise a summary plan would be
adequate.

As a Comprehensive EIA report will normally take at least
one year for its preparation, project proponents may furnish
Rapid EIA report to the IAA based on one season data (other
than monsoon), for examination of fhe project. Comprehensive
EtA report may be subrn itted later, if so asked for by the fAA.

The requirement of EIA can-be dispensed with by the IAA,
in case of project which are unlikely tq cause significant impacts
on the environment. In such cases, project proponent will have
to furnish full justification for such exemption, for submission of
EIA. Where such exemption is granted, project proponents
may be asked to furnish such additional information as may be
required.

6. Submission of insufficient or inadequate data

Regarding cases liable to be rejected due to inadequacy
of data. it is clarified that the IAA will make such rejection within
30 days from the date of submission of the proposal. While
rejecting a proposal due to insufficient or inadequate data after
th e fi rst eva Iua tion. the IAA rr.ay aIso stipula te add ition a I
requirement of mtormation/cla-Hlcation for impact assessment
purposes if deemed essential due to the specific nature of
location of the proposed project whose data as prescribed is

19
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not availabie. the IAA can examine the project on the basis of
availab!e data

7. Application Form

(i) In order to remove any hardship to the project proponent
in pr ovidmp any informatior., the project proponent may. where
some information is not available or would cause inordinate
delay, mention this in their application form. The lAA may
consider the project proposal based on the information available.

(ii) Quality and quantity of ground water

If 15 years data on the quantity and quality variation of
ground water is not available with the concerned Department or
Authorities, the project proponent may mention this accordingly
in the application form prescribed in Schedule-II to the.
notification. Further, in case of projects, where ground water is
not to be used, and effluents are not to be discharged on the
land, the requirement of ground water variation data for the
previous 15 years will be dispensed with.

(iii) A project proponent may write the words "Not Applicable"
while filling the application form as mentioned in Schedule-II to
the notification in respect of items which are not relevant for the
purposes of the proposed project.

8. Exemption for projects already initiated
For projects listed in Schedule-l to the notification in

respect of which the required land has been acquired and all
relevant clearances of the State Government including NOC
from the respective State Pollution Control Boards have been
obtained before 27th January, 1994, a project proponent will
not be required to seek environmental clearance from the IAA.
However those units who have not as vet comrnenced orocucuor

< •

will inform the IAA
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50. Air (P & CP) Amend.' Ru Le a (U.'I').
51. Hazardous Waste Amend. Rules.
52. Environment Audit Rules .

• oteJ 'p' and ~C.P' - 'Prevention and Control of Pollution'.

Reterencel The above listing 1s adapted
l"rom:

'Environmental Audit' (An overview) (page 12)
IIY 'h I=t Ill)k J< Q I=t " n v MII n R k R L' ,
M/s.'MEOIA ENVIRO',
t'una.
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पयार्वरण, वन और जलवाय ुपिरवतर्न मंᮢालय 

अिधसचूना 

नई िदल्ली, 14 माचर्, 2017  

का.आ. 804(अ).—पयार्वरण (संरक्षण) िनयम 1986 के िनयम 5 के उपिनयम (3) की अपके्षानसुार, पयार्वरण (संरक्षण) 
अिधिनयम 1986 (1986 का 29) की धारा 3 की उपधारा (1) और उपधारा (2) के खंड (v) के अधीन भारत के राजपᮢ, असाधारण, 
भाग II, खंड 3, उपखंड (ii) मᱶ अिधसूचना सं. का.आ. 1705(अ) तारीख 10 मई, 2016, पयार्वरणीय अनापित् त के िनदशे िनबंधनᲂ को 
अनुदत् त करन ेके िलए पिरयोजनाᲐ के मूल् यांकन की ᮧिᮓया को परूा करन ेके िलए, िजनमᱶ स् थल पर कायर् आरंभ कर िदया ह,ै पयार्वरणीय 
अनापित् त की सीमा स े परे उत् पादन का िवस् तार िकया ह ै या पयार्वरण संघात अिधसूचना 2006 के अधीन पवूर् पयार्वरण अनापित् त 
अिभᮧाप् त िकए िबना उत् पाद िम᮰ण मᱶ पिरवतर्न िकया ह,ै ᳇ारा उन सभी ᳞िᲦयᲂ स,े िजनके उसस ेᮧभािवत होने की संभावना थी, उस 
तारीख से िजसको उस राजपᮢ की ᮧितयां, िजसमᱶ यह अिधसचूना अंतिव᳥ ह,ै उपलब्ध करा दी जाती ह,ᱹ साठ िदन की अविध के भीतर 
आक्षेप और सुझाव आमिंᮢत करत ेहुए एक ᮧारूप अिधसूचना ᮧकािशत की गई थी  ; 

2. और उᲦ राजपᮢ की ᮧितया ंजनता को 10 मई, 2016 को उपलब्ध करा दी गई थᱭ ; 

3. और पूवᲃक् त विणत ᮧारूप अिधसूचना पर ᮧा᳙ सभी सुझावᲂ या आक्षेपᲂ पर कᱶ ᮤीय सरकार ᳇ारा सम्यᲦः िवचार कर िलया गया ह ै; 

4. पयार्वरण (संरक्षण) अिधिनयम, 1986 के उपबधंᲂ के अध् यधीन, अिधिनयम की धारा 3 की उपधारा (1) के अधीन कᱶ ᮤीय सरकार 
को ऐसे सभी उपाय करन ेकी शिक् त ह,ै जो वह पयार्वरण की क् वािलटी के संरक्षण और सुधार तथा पयार्वरण ᮧदषूण को रोकन,े िनयंिᮢत 
करन ेऔर समाप् त करने के ᮧयोजनᲂ के िलए आवश् यक और समीचीन समझती ह ै;  

5. पयार्वरण (संरक्षण) अिधिनयम, 1986 की धारा 5 कᱶ ᮤीय सरकार को िनदशे दनेे के िलए सशक् त करती ह,ै जो इस ᮧकार ह ै‘‘कᱶ ᮤीय 
सरकार िकसी अन् य िविध मᱶ िकसी बात के होत ेहुए भी,  िकन् तु इस अिधिनयम के उपबंधᲂ के अधीन रहत ेहुए इस अिधिनयम के अधीन 
अपनी शिक् तयᲂ के ᮧयोग और अपन ेकृत् यᲂ के िनवर्हन मᱶ िकसी व् यिक् त, अिधकारी या ᮧािधकरण को िलिखत िनदशे द ेसकेगी और ऐसा 
व् यिक् त, अिधकारी या ᮧािधकरण ऐस ेिनदेशᲂ का अनुपालन करन ेके िलए आब᳍ होगा ;  

ANNEXURE-19207797



2       THE   GAZETTE   OF  INDIA : EXTRAORDINARY              [PART II—SEC. 3(ii)] 

6.  पयार्वरण, वन और जलवाय ु पिरवतर्न मंᮢालय ने उल् लंघन के मामलᲂ मᱶ पयार्वरणीय अनापित् त अनुदत् त करने के िलए ᮧिᮓया 
स् थािपत करन ेके िलए तारीख 12.12.2012 और तारीख 27.06.2013 को एक कायार्लय ज्ञापन जारी िकया है ;  

7. िहन् दसु् तान कापर िलिमटेड बनाम भारत संघ के मामले मᱶ 2014 की िरट यािचका (िसिवल) सं0 2364 मᱶ माननीय झारखंड उच् च 
न् यायालय के तारीख 28 नवंबर, 2014 के आदशे के अनुसरण मᱶ माननीय न् यायालय ने यह अिभिनधार्िरत िकया िक तारीख 12 िदसंबर, 
2012 के कायार्लय ज्ञापन के अधीन पैरा सं0 5(i) और पैरा सं0 5(ii) की शतᱸ अवैध और असंवधैािनक थᱭ और न् यायालय ने यह और 
अिभिनधार्िरत िकया िक अिभकिथत अितᮓमण की कारर्वाई स् वतंᮢ  कायर्वाही और पथृक् कायर्वाही होगी और इसिलए पयार्वरण अनापित् त 
के िलए ᮧस् ताव पर िवचार करने के िलए पिरयोजना ᮧस् तावक के िवरु᳍ कारर्वाई आरंभ करने की ᮧतीक्षा नहᱭ की जा सकती । माननीय 
न् यायालय न े यह व् यवस् था और दी िक पयार्वरण अनापित् त के ᮧस् ताव की परीक्षा इसके गुणागुण, पयार्वरण िविधयᲂ के अिभकिथत 
अितᮓमण के िलए िकसी ᮧस् तािवत कारर्वाई स ेमुक् त आधार पर की जानी चािहए ;  

8.  और राष् ᮝीय हिरत अिधकरण की ᮧधान न् यायपीठ ने 2015 के मूल आवेदन सं0 37 तथा 2015 के मूल आवदेन सं0 213 मᱶ तारीख 
7 जुलाई, 2015 के अपने आदशे ᳇ारा यह अिभिनधार्िरत िकया िक पयार्वरण (संरक्षण) अिधिनयम, 1986 या पयार्वरण समाघात िनधार्रण 
अिधसूचना, 2006 तथा तटीय िविनयमन जोन अिधसूचना, 2011 के अितᮓमणᲂ वाले िनदᱷश के िनबंधनᲂ या पयार्वरण अनापित् त या 
तटीय िविनयमन जोन अनापित् त के ᮧस् तावᲂ पर िवचार के िवषय पर तारीख 12 िदसंबर, 2012 और 24 जून, 2013 के कायार्लय ज्ञापन 
पयार्वरण समाघात िनधार्रण अिधसचूना, 2006 के उपबंधᲂ को पिरवितत या संशोिधत नहᱭ कर सकते थे और अिधकरण ने उस ेअपास् त 
कर िदया था ; 

9. और पयार्वरण, वन और जलवाय ुपिरवतर्न मंᮢालय तथा राज् य पयार्वरण समाघात िनधार्रण ᮧािधकरण को कितपय ᮧस् ताव, िनदᱷशᲂ 
के िनबंधनᲂ और पयार्वरणीय अनापित् त के िलए पयार्वरण समाघात िनधार्रण अिधसूचना, 2006 के अधीन ऐसी पिरयोजनाᲐ के िलए 
ᮧाप् त हो रह ेह,ᱹ िजन् हᲂने स्  थल पर कायर् आरंभ कर िदया ह,ै पयार्वरणीय अनापित् त की सीमा से परे उत् पादन का िवस् तार िकया ह ैया पवूर् 
पयार्वरणीय अनापित् त को ᮧाप् त िकए िबना उत् पाद िम᮰ण मᱶ पिरवतर्न कर िदया ह ै;  

10.  पयार्वरण, वन और जलवाय ुपिरवतर्न मंᮢालय ने पयार्वरण की क् वािलटी के संरक्षण और उसमᱶ सुधार के ᮧयोजन के िलए और 
पयार्वरणीय ᮧदषूण का उपशमन करन े के िलए यह आवश् यक समझा िक वह सभी िनकाय, जो पयार्वरण संघात िनधार्रण अिधसूचना, 
2006 के अधीन पयार्वरण िविनयम का अनुपालन नहᱭ कर रह ेह,ᱹ को समीचीन रीित मᱶ पयार्वरणीय िविधयᲂ की अनपुालना के िलए उसके 
अंतगर्त लाया जाए ;   

11.  और पयार्वरण, वन और जलवायु पिरवतर्न मंᮢालय ऐसी पिरयोजनाᲐ और िᮓयाकलापᲂ को शीᮖतम पयार्वरणीय िविधयᲂ की 
अनपुालना के अधीन लाना आवश् यक समझता ह ैन िक उन् हᱶ अिविनयिमत और िबना िकसी जांच के छोड़ना, जो पयार्वरण के िलए अिधक 
नुकसानदायक होगा तथा इस उ᳎ेश् य को अᮕसर करन ेके िलए भारत सरकार ऐसी सत् ताᲐ को, जो अननुपालक थे, अनुपालक बनान ेके 
िलए समुिचत रक्षोपायᲂ के साथ पयार्वरणीय अनापित् त ᮧदान करना आवश् यक समझती ह,ै ᮧिᮓया ऐसी होनी चािहए, जो पयार्वरण 
समाघात िनधार्रण अिधसूचना, 2006 के उपबंधᲂ के उल् लंघन पर रोक लगाए,  िजससे अननुपालना और अननुपालना के धनीय लाभ 
भयोपिरत हᲂ तथा पयार्वरण के नुकसान के िलए समुिचत रूप स ेᮧितकर हो ;  

12.  और माननीय उच् चतम न् यायालय न े इंिडयन काउंिसल फार एन् वायरो-लीगल एक् शन बनाम भारत संघ  (िबछड़ी गावं औ᳒ोिगक 
ᮧदषूण का मामला) मᱶ 13 फरवरी, 1996 को िनणर्य देते समय िविध के सभी ससंुगत उपबंधᲂ का िवश् लषेण िकया और यह िनष् कषर् िदया 
िक पयार्वरण (संरक्षण) अिधिनयम, 1986 के अधीन नकुसानी की वसलूी की जा सकती ह ै (1996(3) एससीसी 212) । माननीय 
न् यायालय न ेयह संᮧिेक्षत िकया िक पयार्वरण (संरक्षण) अिधिनयम, 1986 की धारा 3 कᱶ ᮤीय सरकार (या, यथािस् थित, उसके ᮧितिनिध) 
को ‘‘ऐस े सभी उपाय करन,े जो वह पयार्वरण की क् वािलटी के संरक्षण और सुधार के ᮧयोजन के िलए आवश् यक या समीचीन 
समझे...........................’’ अिभव् यक् त रूप स ेसशक् त करती ह ै। धारा 5 कᱶ ᮤीय सरकार (या उसके ᮧितिनिध) को अिधिनयम के उ᳎ेश् यᲂ 
को ᮧाप् त करने के िलए िनदशे जारी करन ेकी शिक् त ᮧदान करती ह ै । धारा 2(क), धारा 3 और धारा 5 मᱶ ‘‘पयार्वरण’’ की िवस् तृत 
पिरभाषा के अनुसार कᱶ ᮤीय सरकार को ऐसी सभी शिक् तयां ह,ᱹ जो ‘‘पयार्वरण की क् वािलटी के संरक्षण और सुधार के ᮧयोजन के िलए 
आवश् यक या समीचीन’’ ह ᱹ ।  कᱶ ᮤीय सरकार, ऐसे सभी उपाय करन ेऔर ऐस ेसभी िनदशे जारी करन े के िलए सशक् त ह,ै जो पवूᲃक् त 
ᮧयोजन के िलए आवश् यक हो । इस मामले मᱶ उक् त शिक् तयᲂ के अतंगर्त गाढे कीचड़ को हटान,े उपचािरक उपाय करन ेऔर उपचािरक 
उपाय करने की लागत को उल् लघंन करने वाले उ᳒ोग पर अिधरोिपत करने की शिक् त भी ह ैतथा इस ᮧकार वसूल की गई रकम का, 
उपचािरक उपायᲂ को कायार्िन् वत करने के िलए उपयोग करना भी ह ै । माननीय न् यायालय ने यह और सᮧंेिक्षत िकया ह ै िक उपचािरक 
उपायᲂ को कायार्िन् वत करने के िलए अपेिक्षत लागत का उ᳅हण धारा 3 और धारा 5 मᱶ अतंिनिहत ह,ै िजसे अत् यिधक िवस् ततृ और व् यापक 
भाषा मᱶ व् यक् त िकया गया ह ै। पयार्वरण (संरक्षण) अिधिनयम, 1986 की धारा 3 और धारा 5 जल और वाय ुअिधिनयमᲂ के अन् य उपबधंᲂ 
के अितिरक् त सरकार को ऐस ेसभी िनदेश करन ेके िलए और ऐस ेसभी उपाय करने के िलए सशक् त करते ह,ᱹ जो ‘‘पयार्वरण’’ के संरक्षण और 
संवधर्न के िलए आवश् यक या समीचीन हᲂ, िजस अिभव् यिक् त को पयार्वरण (सरंक्षण) अिधिनयम, 1986 की धारा 2(क) मᱶ अत् यिधक 
िवस् तृत और व् यापक शब् दᲂ मᱶ पिरभािषत िकया गया ह ै। इस शिक् त के अंतगर्त िकसी उ᳒ोग िक िनकट िकसी िᮓयाकलाप को ᮧितिष᳍ 
करन,े उपचािरक उपायᲂ को कायार्िन् वत करने का िनदशे दनेे और जहां कहᱭ आवश् यक हो, उल् लंघन करने वाल ेउ᳒ोग पर उपचािरक उपायᲂ 
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की लागत अिधरोिपत करने की शिक् त भी ह ै। ᮧत् यिथयᲂ के उपचािरक उपायᲂ की लागत की अदायगी के दाियत् व का ᮧश् न दसूरे दिृष् टकोण 
से भी दखेा जा सकता ह,ै िजसे अब सावर्भौिमक रूप स ेठोस िस᳍ांत के रूप मᱶ स् वीकार िकया गया ह,ै जैसे ‘‘ᮧदषूणकतार् संदाय करता ह’ै’ 
का िस᳍ांत । ‘‘ᮧदषूणकतार् संदाय करता ह,ै िस᳍ांत की यह मांग ह ैिक ᮧदषूण ᳇ारा कािरत नकुसान को रोकने या उसका उपचार करन ेकी 
िवत् तीय लागत इस वचनबधं, िक जो ᮧदषूण कािरत करता ह ैया ऐसे माल का उत् पादन करता ह,ै जो ᮧदषूण कािरत करता ह,ै के साथ 
होती ह ै।’’  

13.  (1) इसिलए अब, कᱶ ᮤीय सरकार, पयार्वरण (संरक्षण) िनयम, 1986 के िनयम 5 के उपिनयम (3) के खडं (घ) के साथ पिठत 
पयार्वरण (संरक्षण) अिधिनयम, 1986 की धारा 3 की उपधारा (1) और उपधारा (2) के खंड (i) के उपखडं (क) और खडं (v) ᳇ारा ᮧदᱫ 
शिᲦयᲂ का ᮧयोग करते हुए िनदशे दतेी ह ैिक पिरयोजना या िᮓयाकलाप या िव᳒मान पिरयोजनाᲐ का िवस् तार या आधुिनकीकरण या 
िᮓयाकलाप, िजनके ᳇ारा पयार्वरण संघात िनधार्रण अिधसचूना, 2006 के अधीन पूवर् पयार्वरणीय अनापित् त अपेिक्षत ह ैभारत के िकसी 
भाग मᱶ, यथािस् थित, कᱶ ᮤीय सरकार ᳇ारा उक् त अिधिनयम की धारा 3 की उपधारा (3) के अधीन गिठत कᱶ ᮤीय सरकार या राज् य स् तरीय 
पयार्वरण संघात िनधार्रण ᮧािधकरण स ेपूवर् पयार्वरणीय अनापित् त ᮧाप् त िकए िबना, िजसमᱶ ᮧिᮓया या ᮧौ᳒ोिगकी मᱶ पिरवतर्न के साथ 
क्षमता मᱶ वधर्न या दोनᲂ को शािमल िकया गया ह,ै को पयार्वरण संघात िनधार्रण अिधसूचना, 2006 के उल् लंघन का मामला माना जाएगा 
और उसस ेिनम् निलिखत रीित मᱶ िविन᳸दष् ट ᮧिᮓया के अनसुार व् यौहार िकया जाएगा ;  

(2) उस दशा मᱶ, जब पयार्वरण समाघात िनधार्रण अिधसूचना, 2006 के अधीन संबंिधत िविनयामक ᮧािधकरण स ेपवूर् पयार्वरणीय 
अनापित् त की अपेक्षा वाली पिरयोजनाए ंया िᮓयाकलाप संिनमार्ण कायर् आरंभ करने के पश् चात ्पयार्वरणीय अनापित् त के िलए लायी जाती 
ह ᱹया िजन् हᲂने पवूर् पयार्वरणीय अनापित् त के िबना िवस् तार, आधुिनकीकरण और उत् पाद िम᮰ण मᱶ पिरवतर्न िकया ह,ै उन पिरयोजनाᲐ को 
अितᮓमण के मामले के रूप मᱶ समझा जाएगा और ऐस ेमामलᲂ मᱶ यहां तक िक ᮧवगर् ख की पिरयोजनाए,ं िजन् हᱶ पयार्वरण (संरक्षण) 
अिधिनयम, 1986 की धारा 3 की उपधारा (3) के अधीन गिठत राज् य पयार्वरण सघंात िनधार्रण ᮧािधकरण ᳇ारा पयार्वरणीय अनापित् त 
अनुदत् त की गई ह,ै का पयार्वरणीय अनापित् त अनुदत् त करने के िलए िवशेषज्ञ मूल् यांकन सिमित ᳇ारा ही मूल् यांकन िकया जाएगा और 
पयार्वरणीय अनापित् त कᱶ ᮤीय स् तर पर अनुदत् त की जाएगी ।  

(3)  उल् लंघन के मामलᲂ मᱶ पयार्वरण (संरक्षण) अिधिनयम, 1986 की धारा 19 के उपबंधᲂ के अधीन संबंिधत राज् य या राज् य ᮧदषूण 
िनयंᮢण बोडर् ᳇ारा पिरयोजना ᮧस् तावक के िवरु᳍ कारर्वाई की जाएगी और इसके अितिरक् त पिरयोजना को पयार्वरण अनापित् त अनदुत् त 
िकए जान ेतक ᮧचालन करन ेके िलए या अिधभोग ᮧमाणपᮢ जारी िकए जान ेके िलए अनुमित नहᱭ दी जाएगी ।  

(4)  पयार्वरण (संरक्षण) अिधिनयम, 1986 की धारा 3 की उपधारा (3) के अधीन गिठत संबंिधत क्षेᮢ िवशेषज्ञ मूल् यांकन सिमित ᳇ारा 
उल् लंघन के मामलᲂ का यह मूल् यांकन करन ेके िलए िनधार्रण िकया जाएगा िक पिरयोजना का ऐस ेस् थल पर संिनमार्ण िकया गया ह ैजो 
लागू िविधयᲂ के अधीन अनुजे्ञय ह ैऔर िवस् तार िकया गया ह,ै िजसको पयार्प् त पयार्वरणीय सरुक्षोपायᲂ के साथ पयार्वरणीय मानकᲂ की 
अनपुालना के अधीन भरणीय रूप स ेचलाया जा सकता ह ै; और उस दशा मᱶ जहां िवशषेज्ञ मूल् यांकन सिमित का िनष् कषर् नकारात् मक ह,ै 
िविध के अधीन अन् य कारर्वाईयᲂ के साथ पिरयोजना को बंद करन ेकी िसफािरश की जाएगी ।  

(5)  उस दशा मᱶ जहां पवूᲃक् त उप पैरा (4) के िबन् द ु पर िवशषेज्ञ मूल् यांकन सिमित के िनष् कषर् सकारात् मक ह,ᱹ इस ᮧवगर् के अधीन 
पिरयोजनाᲐ को पयार्वरण संघात िनधार्रण करन ेऔर पयार्वरणीय ᮧबंधन योजना तैयार करन ेके िलए समुिचत िनदशे िनबंधनᲂ के साथ 
िविहत िकया जाएगा । इसके अितिरक् त िवशेषज्ञ मूल् यांकन सिमित पािरिस् थितकीय नुकसान, सुधारकारी योजना और ᮧाकृितक तथा 
सामुदाियक संसाधन आवधर्न योजना के िनधार्रण पर पिरयोजना के िविशष् ट िनदशे िनबंधनᲂ को िविहत करेगी और उनको ᮧत् याियत 
परामशर्दाताᲐ ᳇ारा पयार्वरण संघात िनधार्रण िरपोटर् मᱶ एक स् वतंᮢ अध् याय के रूप मᱶ तैयार िकया जाएगा । पािरिस् थितकीय नुकसान, 
सुधारकारी योजना तैयार करने और ᮧाकृितक तथा सामुदाियक संसाधन आवधर्न योजना के िनधार्रण के िलए डाटा का सᮕंहण और 
िवश् लषेण, पयार्वरण (संरक्षण) अिधिनयम, 1986 के अधीन सम् यकता अिधसूिचत ᮧयोगशाला या राष् ᮝीय जांच और अशाकंन ᮧत् यायन 
बोडर् ᳇ारा ᮧत् याियत ᮧयोगशाला या वैज्ञािनक और औ᳒ोिगक अनुसंधान पिरषद ्की पयार्वरण के क्षेᮢ  मᱶ कायर् कर रही ᮧयोगशाला ᳇ारा 
िकया जाएगा ।  

(6) िवशेषज्ञ मूल् यांकन सिमित, पयार्वरणीय ᮧबधंन योजना, सुधारकारी योजना और ᮧाकृितक तथा सामुदाियक संसाधन आवधर्न 
योजना स े िमलकर बनने वाली पयार्वरणीय ᮧबधंन योजना को उपदिशत करेगी, जो िक मूल् यांकन िकए गए पयार्वरणीय नकुसान और 
पयार्वरणीय अनापित् त की शतर् के उल् लंघन के कारण उदभतू आिथक फायद ेकी तत् स् थानी होगी ।  

(7)  पिरयोजना ᮧस् तावक से सुधारकारी योजना और ᮧाकृितक तथा सामुदाियक ससंाधन आवधर्न योजना की रकम के समतुल् य बᱹक 
ᮧत् याभूित को राज् य ᮧदषूण िनयंᮢ ण बोडर् के पास ᮧस् तुत करन ेकी अपके्षा होगी और माᮢा की िसफािरश िवशेषज्ञ मलू् यांकन सिमित ᳇ारा 
की जाएगी और इसको िविनयामक ᮧािधकरण ᳇ारा अंितम रूप िदया जाएगा तथा बᱹक ᮧत् याभूित को पयार्वरणीय अनापित् त अनुदत् त करन े
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से पूवर् जमा िकया जाएगा और उसे मंᮢालय के ᮧादिेशक कायार्लय, िवशेषज्ञ मूल् यांकन सिमित तथा िविनयामक ᮧािधकरण के अनुमोदन के 
पश् चात ् सुधारकारी योजना और ᮧाकृितक तथा सामुदाियक संसाधन आवधर्न योजना के सफलतापूवर्क कायार्न् वयन के पश् चात ् िनमुर्क् त 
िकया जाएगा । 

14.  ऐसी पिरयोजनाए ंऔर िᮓयाकलाप, जो इस अिधसूचना की तारीख को उल् लंघनकारी ह,ᱹ इस अिधसूचना के अधीन पयार्वरणीय 
अनापित् त के िलए आवेदन करन ेके पाᮢ हᲂगे और पिरयोजना ᮧस् तावक इस अिधसूचना के अधीन पयार्वरणीय अनापित् त के िलए केवल इस 
अिधसूचना की तारीख से छह मास के भीतर ही आवेदन कर सकते ह ᱹ।  

[फा. स.ं  22-116/2015-आईए-III] 

मनोज कुमार िसह, संयुक् त सिचव 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 
NOTIFICATION 

New Delhi, the 14th March, 2017 

S.O. 804(E).—Whereas, a draft notification under sub-section (1), and clause (v) of sub-section (2) of Section 3 

of the Environment (Protection) Act, 1986 (29 of 1986) was published in the Gazette of India, Extraordinary, Part II, 

Section 3, sub-section (ii), vide number S.O. 1705(E), dated the 10th May, 2016, as required by sub-rule (3) of rule 5 of 

the Environment (Protection) Rules, 1986, for finalising the process for appraisal of projects for grant of Terms of 

Reference and Environmental Clearance, which have started the work on site, expanded the production beyond the limit 

of environmental clearance or changed the product mix without obtaining prior environmental clearance under the 

Environment Impact Assessment Notification, 2006 inviting objections and suggestions from all persons likely to be 

affected thereby within a period of sixty days from the date on which copies of Gazette containing the said notification 

were made available to the public;   

2. And whereas, copies of the said notification were made available to the public on the 10th May, 2016;   

3. And whereas, all objections and suggestions received in response to the above mentioned draft notification have 

been duly considered by the Central Government.   

4. Whereas, subject to the provisions of the Environment (Protection) Act, 1986, under sub-section (1) of section 3 of 

the Act, the Central Government has the power to take all such measures as it deems necessary or expedient for the 

purpose of protecting and improving the quality of the environment and preventing, controlling, and abating environment 

pollution;  

5. Whereas, section 5 of the Environment (Protection) Act, 1986 empowers the Central Government to give directions 

which reads as “Notwithstanding anything contained in any other law but subject to the provisions of this Act, the 

Central Government may, in the exercise of its powers and performance of its functions under this Act, issue directions 

in writing to any person, officer or any authority and such person, officer or authority shall be bound to comply with such 

directions; 

6. Whereas the Ministry of Environment, Forest and Climate Change issued Office Memoranda dated 12.12.2012 and 

27.06.2013 to establish a process for grant of environmental clearance to cases of violation. 

7. Whereas, the Hon’ble High Court of Jharkhand had passed an order dated the 28th November, 2014 in W.P. (C ) 

No. 2364 of 2014 in the matter of Hindustan Copper Limited Versus Union of India in which the High Court held that the 

conditions laid down under Office Memorandum dated 12th December, 2012 in paragraph No. 5 (i) and 5 (ii) were illegal 

and unconstitutional and had further held that action for alleged violation would be an independent and separate 

proceeding and therefore, consideration of proposal for environment clearance could not await initiation of action against 

the project proponent. The Hon’ble Court further ruled that the proposal for environment clearance must be examined on 

its merits, independent of any proposed action for alleged violation of the environmental laws; 
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8. And whereas, Hon’ble National Green Tribunal, Principal Bench vide its order dated 7th July, 2015 in Original 

Application No. 37 of 2015 and Original Application No. 213 of 2015 had also held that the Office Memoranda dated 

12th December, 2012 and 24th June, 2013 on the subject of consideration of proposals for Terms of Reference or 

Environment Clearance or Coastal Regulation Zone Clearance involving violations of the Environment (Protection) Act, 

1986 or Environment Impact Assessment Notification, 2006  Coastal Regulation Zone Notification, 2011 could not alter 

or amend the provisions of the Environment Impact Assessment notification, 2006 and had quashed the same;  

9. And whereas, the Ministry of Environment, Forest and Climate Change and State Environment Impact Assessment 

Authorities have been receiving certain proposals under the Environment Impact Assessment Notification, 2006 for grant 

of Terms of References and Environmental Clearance for projects which have started the work on site, expanded the 

production beyond the limit of environmental clearance or changed the product mix without obtaining prior 

environmental clearance; 

10. Whereas, the Ministry of Environment, Forest and Climate Change deems it necessary for the purpose of protecting 

and improving the quality of the environment and abating environmental pollution that all entities not complying with 

environmental regulation under Environment Impact Assessment Notification, 2006 be brought under compliance with in 

the environmental laws in expedient manner; 

11. And whereas, the Ministry of Environment, Forest and Climate Change deems it necessary to bring such projects 

and activities in compliance with the environmental laws at the earliest point of time, rather than leaving them 

unregulated and unchecked, which will be more damaging to the environment and in furtherance of this objective, the 

Government of India deems it essential to establish a process for appraisal of such cases of violation for prescribing 

adequate environmental safeguards to entities and the process should be such that it deters violation of provisions of 

Environment Impact Assessment Notification, 2006 and the pecuniary benefit of violation and damage to environment is 

adequately compensated for; 

12. And whereas, Hon’ble Supreme Court in Indian Council for Enviro-Legal Action Vs. Union of India (the Bichhri 

village industrial pollution case), while delivering its judgment on 13th. February, 1996, analyzed all the relevant 

provisions of law and concluded that damages may be recovered under the provisions of the Environment (Protection) 

Act, 1986 (1996 [3] SCC 212). The Hon’ble Court observed that …… section 3 of the Environment (Protection) Act, 

1986 expressly empowers the Central Government [or its delegate, as the case may be] to "take all such measures as it 

deems necessary or expedient for the purpose of protecting and improving the quality of environment.........". Section 5 

clothes the Central Government [or its delegate] with the power to issue directions for achieving the objects of the Act. 

Read with the wide definition of "environment" in Section 2 (a), Sections 3 and 5 clothe the Central Government with all 

such powers as are "necessary or expedient for the purpose of protecting and improving the quality of the environment". 

The Central Government is empowered to take all measures and issue all such directions as are called for the above 

purpose. In the present case, the said powers will include giving directions for the removal of sludge, for undertaking 

remedial measures and also the power to impose the cost of remedial measures on the offending industry and utilize the 

amount so recovered for carrying out remedial measures…….. Hon’ble Court has further observed that levy of costs 

required for carrying out remedial measures is implicit in Sections 3 and 5 which are couched in very wide and expansive 

language. Sections 3 and 5 of the Environment (Protection) Act, 1986, apart from other provisions of Water and Air 

Acts, empower the Government to make all such directions and take all such measures as are necessary or expedient for 

protecting and promoting the `environment', which expression has been defined in very wide and expansive terms in 

Section 2 (a) of the Environment (Protection) Act. This power includes the power to prohibit an activity, close an 

industry, direct to carry out remedial measures, and wherever necessary impose the cost of remedial measures upon the 

offending industry. The question of liability of the respondents to defray the costs of remedial measures can also be 
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looked into from another angle, which has now come to be accepted universally as a sound principle, viz., the "Polluter 

Pays" Principle. "The polluter pays principle demands that the financial costs of preventing or remedying damage caused 

by pollution should lie with the undertakings which cause the pollution, or produce the goods which cause the pollution”. 

13 (1). Now, therefore, in exercise of the powers conferred by sub-section (1) and sub clause (a) of clause  (i) and clause 

(v) of sub-section  (2) of section 3 of the Environment (Protection) Act, 1986, read with clause (d) of sub-rule (3) of rule 

5 of the Environment (Protection) Rules, 1986; the Central Government hereby directs that the projects or activities or  

the expansion or modernisation of existing projects or activities requiring prior environmental clearance under the 

Environment Impact Assessment Notification, 2006 entailing capacity addition with change in process or technology or 

both undertaken in any part of India without obtaining prior environmental clearance from the Central Government or by 

the State Level Environment Impact Assessment Authority, as the case may be, duly constituted by the Central 

Government under sub-section (3) of Section 3 of the said Act, shall be considered a case of violation of the Environment 

Impact Assessment Notification, 2006 and will be dealt strictly as per the procedure specified in the following manner:-  

(2) In case the projects or activities requiring prior environmental clearance under Environment Impact Assessment 

Notification, 2006 from the concerned Regulatory Authority are brought for environmental clearance after starting the 

construction work, or have undertaken expansion, modernization, and change in product- mix without prior 

environmental clearance, these projects shall be treated as cases of violations and in such cases, even Category B projects 

which are granted environmental clearance by the State Environment Impact Assessment Authority constituted under 

sub-section (3) Section 3 of the Environment (Protection) Act, 1986 shall be appraised for grant of environmental 

clearance only by the Expert Appraisal Committee and environmental clearance will be granted at the Central level.   

(3) In cases of violation, action will be taken against the project proponent by the respective State or State Pollution 

Control Board under the provisions of section 19 of the Environment (Protection) Act, 1986 and further, no consent to 

operate or occupancy certificate will be issued till the project is granted the environmental clearance. 

(4) The cases of violation will be appraised by respective sector Expert Appraisal Committees constituted under sub-

section (3) of Section 3 of the Environment (Protection) Act, 1986 with a view to assess that the project has been 

constructed at a site which under prevailing laws is permissible and expansion has been done which can be run 

sustainably under compliance of environmental norms with adequate environmental safeguards; and in case, where the 

finding of the Expert Appraisal Committee is negative, closure of the project will be recommended along with other 

actions under the law. 

(5) In case, where the findings of the Expert Appraisal Committee on point at sub-para (4) above are affirmative, the 

projects under this category will be prescribed the appropriate Terms of Reference for undertaking Environment Impact 

Assessment and preparation of Environment Management Plan. Further, the Expert Appraisal Committee will prescribe a 

specific Terms of Reference for the project on assessment of ecological damage, remediation plan and natural and 

community resource augmentation plan and it shall be prepared as an independent chapter in the environment impact 

assessment report by the accredited consultants. The collection and analysis of data for assessment of ecological damage, 

preparation of remediation plan and natural and community resource augmentation plan shall be done by an 

environmental laboratory duly notified under Environment (Protection) Act, 1986, or a environmental laboratory 

accredited by National Accreditation Board for Testing and Calibration Laboratories, or a laboratory of a Council of 

Scientific and Industrial Research institution working in the field of environment.    

(6) The Expert Appraisal Committee shall stipulate the implementation of Environmental Management Plan, 

comprising remediation plan and natural and community resource augmentation plan corresponding to the ecological 

damage assessed and economic benefit derived due to violation as a condition of environmental clearance.   
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(7) The project proponent will be required to submit a bank guarantee equivalent to the amount of remediation plan 

and Natural and Community Resource Augmentation Plan with the State Pollution Control Board and the quantification 

will be recommended by Expert Appraisal Committee and finalized by Regulatory Authority and the bank guarantee 

shall be deposited prior to the grant of environmental clearance and will be released after successful implementation of 

the remediation plan and Natural and Community Resource Augmentation Plan, and after the recommendation by 

regional office of the Ministry, Expert Appraisal Committee and approval of the Regulatory Authority.   

14. The projects or activities which are in violation as on date of this notification only will be eligible to apply for 

environmental clearance under this notification and the project proponents can apply for environmental clearance under 

this notification only within six months from the date of this notification.   

[F. No. 22-116/2015-IA-III] 

MANOJ KUMAR SINGH, Jt. Secy. 
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Daily report on –  

Geophysical Study at the Baghjan Well Blowout Site 

Date: 29/06/2020 

PART: I  

Seismological  Investigation: 

The seismological investigations are being carried out through (A) Broadband 

Seismograph (B) Strong motion acceleragraph 

(A) Broadband Seismograph 

Field trip to Baghjan for data retrieval : 

26.06.2020 

A field trip to the Baghjan blowout site and the adjoining areas were conducted on 26-27 June 

2020. The objective of the field trip was to retrieve the already acquired seismic data as well as 

to check the status of the installed equipment, as due to heavy downpour it was feared that the 

field equipment might get submerged under water. However, it was informed to us on time 

that the equipment at Barekuri police station (BJN3) and Limbuguri (BJN1) would be submerged 

soon. Therefore, with the help of policemen of Barekuri police station and well site officials of 

JB Drilling Company the equipment were taken to safe locations. The status of the other two 

sites at Baghjan EPS (BJN4) and Blowout site (BJN5) could not be verified in advance. Later, 

while the team was at Barekuri police station on 26th June 2020, OIL officials confirmed over 

phone that the sensor at BJN5 was under water. The team reached BJN1 on 26th June and taken 

custody of the equipment from well site officials and installed the same at a nearby private 

residence, as it was not possible to construct another pier immediately. All the data recorded 

during the period from 20 June to 7:PM of 25th June were retrieved. The site condition at 

Dhelakhat T.E. (BJN2) was fine and the data recorded during 20-26 June 2020 were retrieved. 

Later the team approached Barekuri Police station through a boat as the whole area was under 

water. The equipment was fine and the same was installed at a isolated room inside the police 

station. The data recorded during 20 June to evening of 25th June was retrieved. After Barekuri 

police station the team proceeded to the Blowout site (BJN5) and reached there at around 

7:00PM and found that the sensor was completely under water. The local policemen stationed 

there informed that the sensor was under water for last two days. The equipment was 

recovered and found that the sensor was still working. All the data recorded up to around 7PM 

of 26th June 2020 were retrieved. Later the team visited Baghjan EPS site (BJN4) and found that 

the site was also probably inundated as the recorder was malfunctioning due to entering of 

water at the equipment. Data recorded up to 24th June 2020 was retrieved.    

ANNEXURE-22
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27.06.2020    

The BJN5 site was shifted to a new location at Baghjan village at a private residence.  The 

equipment installed at Baghjan EPS was also shifted to a private residence located near the EPS. 

The new locations of the three sites are:  

Baghjan Gaon (BJN5): 27o 36.0193’N and 95o 23.4917’E 

Limbuguri (BJN1): 27o 33.616’N and 95o 21.6004’E  

Baghjan No. 4 (BJN4): 27o36.15’N and 95o24.108’E 

 

On analysis of some data we have found that the local temporary seismic network installed at 

Baghgjan has recorded several earthquakes originating in the NE India. Even a small earthquake 

of M3.8 originating at Nagaland (as reported by National Seismological Centre), which is more 

than 220km from the Baghjan was recorded very well.  The data is being analyzed in details, 

and events originating at the Baghjan site, if any, will be reported.  

 

 

Fig: 1. M3.8 event recorded by BJN1 station originating at Nagaland on 24th June 2020, which is 

more than 220km from the blowout site.  
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Fig: 2. M3.8 event recorded by BJN2 station originating at Nagaland on 24th June 2020, which is 

more than 220km from the blowout site.  

 

  

Fig: 3. M3.8 event recorded by BJN3 station originating at Nagaland on 24th June 2020, which is 

more than 220km from the blowout site.  
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Fig: 4. M5.6 event recorded by BJN3 station originating at Mizoram on 21st June 2020. 

 (B) Strong motion acceleragraph 

The ground motion parameters of one of the small earthquakes recorded by accelerometer 

in the Baghjan blow out site are given below: 

 

Date: 21/06/2020 Time: 05:49:21.82 
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Fourier amplitude spectra of EW component 

 

Response spectra of the EW component 

 

Ground motion parameters of the three components of the earthquake 

Accelerogram EW NS VT 
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Max Acceleration (g) 0.00061 0.00161 0.00131 

Max Velocity (cm/sec) 0.04078 0.59092 0.00505 

Max Displacement (cm) 0.15354 2.23741 0.01494 

Vmax/Amax (sec) 0.06804 0.37379 0.00394 

Acceleration RMS (g) 0.00007 0.00015 0.00013 

Velocity RMS (cm/sec) 0.02351 0.34143 0.00248 

Displacement RMS (cm) 0.06846 1.00087 0.00633 

Arias Intensity (m/sec) 0 0 0 

Characteristic Intensity 0 0.00001 0 

Specific Energy Density (cm2/sec) 0.00419 0.88304 0.00005 

Cum. Abs. Velocity (cm/sec) 0.24625 0.74951 0.47646 

Acc Spectrum Intensity (g*sec) 0.00001 0.00006 0.00002 

Vel Spectrum Intensity (cm) 0.00359 0.03686 0.0075 

Housner Intensity (cm) 0.00522 0.07183 0.00228 

Sustained Max.Acceleration (g) 0.00037 0.0004 0.00048 

Sustained Max.Velocity (cm/sec) 0 0 0.00463 

Effective Design Acceleration (g) 0.00002 0.00011 0.00003 

A95 parameter (g) 0.00061 0.00161 0.0013 

Predominant Period (sec) 0.02 0.02 0.02 

 

Mizoram earthquake:The Mizoram earthquake of 21/06/2020 M5.1 (Lat: 23.88 Long:93.0930) 

12 kms west of Ngopa, Mizoram India has also been recorded by the accelerograph. The 

waveform and the ground motion parameter of only the EW component is as follows: 
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Fourier amplitude spectra of EW component 

 

 

Response spectra of the EW component 

 

Ground motion parameters of the EW component of the Mizoram earthquake 

Accelerogram EW 
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Arias Intensity (m/sec) 0 

Characteristic Intensity 0 

Specific Energy Density (cm2/sec) 0.00044 

Cum. Abs. Velocity (cm/sec) 2.3862 

Acc Spectrum Intensity (g*sec) 0.00018 

Vel Spectrum Intensity (cm) 0.03443 

Housner Intensity (cm) 0.02506 

Sustained Max.Acceleration (g) 0.00013 

Sustained Max.Velocity (cm/sec) 0.00728 

Effective Design Acceleration (g) 0.00015 

A95 parameter (g) 0.00015 

Predominant Period (sec) 0.26 

 

Observation:  

The preliminary processing indicates that the PGA value for both the local event and the 

Mizoram earthquake is very low (0.00061 and 0.00016) to cause damage to structures.  

 

PART-II 

(C) GEOPHYSICAL STUDIES 

Geophysical Part: No 5 

 

Site 
Code 

Name of the 
place  

Distance to 
the Blow 
out site  

Latitude  Longitude  Direction 
from the 
blow-out 
site  

A  Baghjan oil 
field pathar  

~800 m  27.59003400N  95.37650300E  SSW  

 

ANALYSIS AND INTERPRETATION OF VERY LOW FREQUENCY (VLF) 

ELECTROMAGNETIC SURVEY IN AND AROUND BAGHJAN WELL 

BLOWOUT 

Very Low Frequency (VLF) electromagnetic survey was carried out at site A, located about 800 

west-southwest of the Baghjan well blow out site on (Map in figure 1) 20/06/2020 to assess 

subsurface variability along with other geophysical parameters with multiple observations over 
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the same site. This was the first survey for the proposed geophysical study. The survey was 

carried out using Gem System built VLF EM system. 

Site Characteristic: Site A constituted alluvial soil, which received light rain shower about 3 

hours before the survey. The site was already contaminated with oil condensate spills with about 

30% of the vegetation, mainly wild grass, being burnt. The condition was not optimum for VLF 

EM survey, however, to accrue time varying database the area was surveyed. Due to intermittent 

monsoon rain and paralyzed accessibility due to precautionary measures near the site, the 

selected site was found to be the most suitable for survey operation.  

Data acquisition: Data was collected from six profiles in the site with the first profile trending at 

an azimuth of 130O SE. Spacing of 5 m was maintained; minimum profile length is 60m and 

again the profile spacing is 5 m too.  

Processing: Data processing was carried out in Microsoft visual studio under Fortran 

environment. Initially, the data is segregated based on profile line and anomaly category. 

Thereafter, spline interpolation was carried out for smooth representation of the acquired 

information. It is observed that profile line 1, 3 and 5 holds better information. Figure 2, 3 and 4 

presents the Real and Imaginary anomaly against the profile length for the three profiles. The 

output derived is further processed to apply Karous ad Hjelt (1983) filter to create subsurface 

pseudosection of real and imaginary components as shown in figure 5 and 6, respectively for the 

three profiles with an arrow pointing towards the well blowout site upto a depth of 10m.   

Interpretation: The real and imaginary components show analogous variation with difference in 

total perception. Therefore, either of the real or imaginary pseudosection is considered valid for 

further study. However, for the sake of better elucidation both the pseudosections have been 

prepared. Considering the limits of the anomaly values, the profiles appear to show nearly 
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conformant variation. However, current density variation could be factored by the prevalent 

anthropogenic activities involving sophisticated iron based equipments towards containing the 

fire. Inferences on pressure variation or alteration in subsurface characteristic can be made upon 

studying multiple data frames from the same site. 

 

Figure 1. Map with the survey sites (diamond) and well blow out site (star) for the first phase of 

geophysical study in and around Baghjan well blow out site. 
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Figure 2. Real (line) and Imaginary (dot) anomaly recorded in percentage against profile line 1. 

 

Figure 3. Real (line) and Imaginary (dot) anomaly recorded in percentage against profile line 3. 
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Figure 4. Real (line) and Imaginary (dot) anomaly recorded in percentage against profile line 5. 
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Figure 5. Pseudosection plots of real anomaly component of Profile 1, 3 and 5 respectively with 

the arrow facing towards the blowout site. The x axis represents profile length while the y axis 

represents depth and the contouring represent current density variation in %. 
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Figure 6. Pseudosection plots of imaginary anomaly component of Profile 1, 3 and 5 

respectively with the arrow facing towards the blowout site. The x axis represents profile length 

while the y axis represents depth and the contouring represent current density variation in %. 

Observations: 

1. The preliminary processing indicates that the PGA value for local  earthquake from Baghjan 

area is very low (0.00061) to cause damage to structures in the region.  

2. The EM density variation could be influenced by the prevalent anthropogenic activities 

involving sophisticated iron based equipments towards containing the fire. 

--- x --- 
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To, 
  

1.     Mr. Chaitanyashil Priyadarshi, Advocate for Original Applicant in O.A. No.
44/2020/EZ 
2.     Ms. Shruti Agarwal, Advocate for Original Applicant in O.A. No. 44/2020/EZ 
3.     Ministry of Petroleum and Natural Gas, Government of India  
4.     Ministry of Environment, Forest and Climate Change, Government of India 
5.     State of Assam  
6.     Assam Pollution Control Board 
7.     Central Pollution Control Board 
8.     Ministry of Environment and Forest 

  
Please find attached with this e-mail a copy of the objections to the Preliminary Report
filed by the Committee of Experts in O.A. No. 43/2020/EZ and O.A. No.
44/2020/EZ on behalf of Oil India Limited (“OIL”). 
  
Yours Sincerely, 
  
Palak Mahajan 
(On behalf of Parthiv K. Goswami and Rahul Pratap) 
Advocates for the Applicant/OIL 
 

-- 
Palak Mahajan
Advocate
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